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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 19, 1997/Phalguna 28, 1918 (Saka)

The Lok Sabha met at Eleven of the Clock.

[SHrRi P.M. Saveeo in the Chair]

[English]

JUSTICE GUMAN MAL LODHA (Pali) : Mr. Chairman,
Sir, in yesterday's List of Business. . .(Interruptions)

MR. CHAIRMAN : Now it is Question Hour. Question
No. 341, Shri T. Gopal Krishna. . .

(Interruptions)

[Translation]

JUSTICE GUMAN MAL LODHA (Pali) : Mr Chairman,
Sir, It was printed in the List of Business for 14th November
that constitution (42nd Amendment) Bill will be taken up,
but it is not then in today’s list.
[English]

| want to know from you whether it will be listed today.
It was there in yesterday's List of Business and now it has
been delisted . . .(Interruptions).

MR. CHAIRMAN : Shri Lodha, now it is Question Hour.
This can be taken up later. . .

(Interruptions)

JUSTICE GUMAN MAL LODHA : Sir, yesterday the
Home Minister had . . .(Interruptions). Sir, this constitutes
a breach of privilege. You are the guardian of the House.
| want to know from you whether that item will be listed

or not.

MR. CHAIRMAN : Let the Question Hour be over. After
that, you can raise the matter.

JUSTICE GUMAN MAL LODHA : All right, Sir. Thank
you.

11.02 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Development of Wasteland

*341. SHRI T. GOPAL KRISHNA : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(@) the total area of wasteland brought under

cultivation in the country;

(b) the number of proposals pending before the
Government for wasteland development and the details of
projects cleared during the past two years;

(c) whether the Government of Andhra Pradesh
have sent any proposals in this regard during the last two
years; and

(d) if so, the details thereof and the action taken
by the Government thereon so far ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHR! KINJARAPPU YERRANNAIDU) : (a) to (d)
A statement is laid on the Table of the House.

Statement

(a) Mandate of the Department of Wastelands
Development is to develop wastelands in non-forest areas
aimed at checking degradation of lands which are
deteriorating on account of natural causes and putting such
wastelands in non-forest areas to sustainable use for
increasing bio-mass availability, specially fuelwood and
fodder.

Because of poor soil health and adverse natural factors
even after treatment of such lands, planting of fodder, fuel
and fruit trees rather than agricultural operations are
advisable on developed wastelands. As such, the
programmes of the Department of Wastelands Develop-
ment seek to prevent further degradation of iand and to
improve wastelands to grow appropriate biomass rather
than to converting wastelands into cultivable lands.
However, under the User Bhoomi Sudhar Yojana of the
Ministry of Agrculture, Department of Agriculture &
Cooperation, 4,31,580 ha. of land have been brought under
cultivable use in the States of Punjab, Haryana, Uttar
Pradesh, Madhya Pradesh, Gujarat and Rajasthan.

(b) During the past two years, 51 projects for
Integrated Wastelands Development Project (IWDP)
Scheme have been cleared by the Department. The details
of the projects cleared are given in the Annexure. Presently
49 proposals, at various stages of processing, are pending
for consideration before the Government.

(c) & (d) Yes, Sir. During the last two years, out of
the projects received from the Government of Andhra
Pradesh, wastelands development projects have been
sanctioned for the districts of (i) Rangareddy (ii) Karimnagar
(iii) Prakasam (iv) Chittoor and (v) Kurnool.

Other projects received from the districts of Medak,
Nellore and Karimnagar and under process in the
Department.
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Details of the Projects cleared under the Integrated Wastelands Development Project scheme during

last 2 years i.e. 1994-95 & 1995-96.

Sh. Name of Project Project Period Total Project Cost Physical {z;rget
No. (Rs. in lakhs) (in Ha))
1 2 3 4 5 -
Andhra Pradesh

1. Nellore-1 94-95 to 97-98 416.59 9230
2. Prakasam-I 94-95 to 98-99 335.51 4200
3. Kanmnagar 94-95 to 98-99 418.00 4870
4. Chittoor-I 95-96 to 98-99 20.00 500
5. Kurnool 95-96 to 98-99 332.00 8300
6. Ranga Reddy 94-95 to 98-99 485.64 4574
Bihar

1. Vaishali 95-96 to 98-99 40.00 1000
2. Deoghar 94-95 to 97-98 331.60 4400
Gujarat

1. Dang-l 94-95 to 98-99 345.67 4095
2 Amreli 94-95 to 98-99 359.45 5500
3 Jamnagar 94-95 to 98-99 245.89 2480
4. Mehsana 94-95 to 98-99 466.69 7000
5 Rajkot 94-95 to 98-99 352.84 4900
6 Gandhinagar 94-95 to 98-99 144 .43 1500
Himachal Pradesh

1. Kangra 94-95 to 98-99 349.50 4330
2. Solan 94-95 to 98-99 352.64 4236
3. Chamba 94-95 to 98-99 281.82 3713
Haryana

1. Mohindergarh-Ii 94-95 to 96-97 20.50 190
2. Gurgaon 95-96 to 98-99 218.92 5473
Kerala

1. Wayanad 94-95 to 97-98 31547 4500
2. Mallapuram 94-95 to 99-2000 87.50 2000
3. lddukki 95-96 to 98-99 403.20 10080
Maharashtra

1. Ahmednagar 94-95 to 96-97 42.03 531
Meghalaya

1. West Khasi 94.95 to 97-98 117.39 1800
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1 2 3 4 5
Madhya Pradesh

1. Durg 94-95 to 97-98 21594 3680
2. Raigarh 94-95 to 97-98 390.55 5700
3. Raipur 94-95 to 97-98 252.68 3860
4. Rajnandgaon 95-96 to 98-99 444 .00 11100
Nagaland

1. Zunobuto 95-96 to 98-99 100.00 2500
Orissa

1. Dhenkanal-I 94-95 to 98-99 45.97 691
2. Navrangpur 94-95 to 98-99 284.28 3539
3. Malkangiri-1| 94-95 to 97-98 157.78 2186
Punjab

1. Bathinda 94-95 to 97-98 409.13 5570
2. Sangrur 94-95 to 97-98 287.78 3493
Rajasthan

1. Udaipur 94-95 to 97-98 252.41 4600
2. Palli 94-95 to 98-99 320.85 5049
3. Ajmer-ll 95-96 to 98-99 26.00 650
Sikkim

1. S. Sikkim-Ill 94-95 to 97-98 89.62 1770
2. S. Sikkim-1V 94-95 to 97-98 93.09 1862
3. N. Sikkim 94-95 to 98-99 155.55 3513
4. E. Sikkim-ll 94-95 to 98-99 333.66 7425
Tamil Nadu

1. Pariyyar 94-95 to 97-98 343.93 4000
2 Pasumpon 94-95 to 98-99 284.73 3073
3. N. Arcot 94-95 to 96-97 296.04 5000
4 S. Arcot 94-95 to 98-99 249.80 3010
5 TSR 94-95 to 98-99 255.94 3900
Tripura

1. S. Tripura 94-95 to 96-97 145.44 1792
Uttar Pradesh

1. Raibareily 94-95 to 97-98 172.01 1800
2 Mainpuri 94-95 to 97-98 338.30 4400
3.  Farukhabad 94-95 to 97-98 147.00 1500
4 Lucknow 94-95 to 98-99 391.19 4000
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SHRI T. GOPAL KRISHNA : Sir, the Department of
Wasteland Development is implementing various
programmes for the proper utilisation of non-forest
wastelands through various schemes. | would like to know
the details of the Government wastelands in Andhra
Pradesh to be distributed to the rural poor and to the social
organisations separately during the last two years.

SHRI KINJARAPPU YERRANNAIDU : Mr. Chairman,
Sir, the Department to Wasteland Development is to
develop wastelands in non-forest areas, especially for
increasing biomass availability, especially of fuel wood and
fodder. Whatever the hon. Member has stated for his
district, that is, the East Godavari district, there are no
projects sanctioned under the Wasteland Development
Programme. But separate on-going projects are there
under the Employment Assurance Scheme. Whatever is
the pendency of the amounts to be released, we will take
action in that.

SHRI T. GOPAL KRISHNA : Sir, | would like to know
whether many barren hillocks lying in my constituency of
Kakinada could be utilised for technology development
scheme or for extension and training scheme or for
investment promotion scheme, etc. They are unutilised at
present. Incidentally, the Government sanctioned Rs. 36
lakh for development of these hilitops and only Rs. Six
lakh have actually been released. May | know whether the
Government would release the balance for development of
the hilltops ?

SHRI KINJARAPPU YERRANNAIDU : Sir, this
programme is not covered under the Wasteland Develop-
ment Programme. But in respect of those programmes
taken up by the State Government under various Centrally-
sponsored schemes, if any pendency regarding the release
of funds is there, we will instruct the State Government
to release further funds.

[Translation]

SHRI LAXMAN SINGH : Mr. Chairman, Sir, Hon.
Minister has said that four districts of Madhya Pradesh has
been included. These four districts do not have musch
waste land area. The tribal distncts like Jhabua and
Rajgarh have maximum wasteland areas. | want to know
from the Hon. Minister that the State Government's
proposal regarding development of wasteland of these two
districts will be taken up by what time ? Because lakh of
people of these two districts migrate to other places in the
event of late monsoon because there will be problem of
fooder for animals. There is ample wasteland. | want to
know by what time you are going to sanction the state
Government’s proposal.

[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir, since the inception of this Department of Wasteland
Development, 159 projects, have been sanctioned through-
out the country. Out of these 159 projects, four are from
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Madhya Pradesh - one each from Durg, Raigarh, Raipur
and Rajnandgaon. The remaining projects recommended
by the State Government as under process.

Regarding sanction of projects under the Integrated
Wastelands Development Project Scheme, | would like to
say that there is no problem for money. Ali the projects
recommended by the Government of Madhya Pradesh are
under various stages of process. We will look into them
for sanction.

SHRI SUDHIR GIRI : Sir, there are vast tracts of land
which are waste and lying barren. If the poor people are
given those lands for cultivation, they can utilise them
properly. But as they are poor, they have to be supported
by some financial assistance. May | know from the hon.
Minister whether the Government is prepared to give loans
and other financial benefits to the poor people so that they
may be allowed to have that waste land for cultivation ?

SHRI KINJARAPPU YERRANNAIDU : Sir, this is a
hundred per cent Centrally-sponsored scheme. We are
giving entire money to the States through DRDA and Water
Shed Committees. They identify the project area. The State
Governments then recommend to the Central Government.
Then, we sanction full amount. This aspect of loan is not
there.

SHRI SURESH PRABHU : Sir, as per the written reply
of the Minister, the total targeted area for development of
waste lands in Maharashtra is 531 hectares. | want to know
whether this is the only area, according to the Central
Government, which could be converted from waste land
to cultivable land. This is my first question.

MR. CHAIRMAN : You have to ask only one question.

SHRI SURESH PRABHU : This question is part of my
earlier question. He also stated that generally, because of
the soil health and adverse natural factors, such land
cannot be made cultivable even after treatment. | want to
know whether there is any technology available in the
country or anywhere else with which we can convert such
waste land into cultivable land after some treatment, may
be after some time.

SHRI KINJARAPPU YERRANNAIDU : As per the 1995
census, there are 75.5 million hectares of waste land in
India, both in forest and non-forest areas. So, we started
this department and the scheme-in the year 1992-93, which
is hundred per cent Centrally-sponsored. So far, we have
spent Rs. 276 crore and converted 2,46,000 hectares of
waste land into cultivable land. This is only three per cent
of the total land available. That is why, we sanctioned some
projects which were recommended by the Government of
Maharashtra. This year, 1997-98 we have earmarked a lot
of funds for sanctioning of projects. There is no problem
of money. You just identify some projects and recommend
them through the State Government, we will look into them
for giving sanction.
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[Translation]

SHRI P.S. GADHAVI : Mr. Chairman, through you, |
want to ask from the Hon. Minister that 51 projects have
been chand under ILW.D.P., it includes six districts of
Guijarat. There is less wasteland in Gandhinagar district
as compared of Kutch. Gujata State Government has not
submitted any proposal for Kutch and whether you will
include it for wasteland development.

[English]

SHRI KINJARAPPU YERRANNAIDU : Certainly. We
sanction all the projects recommended by the State
Governments. Some projects are under process also.
Under the Employment Assurance Scheme, whatever
amount is earmarked in that particular head, we are
spending 50 per cent of that amount for waste land
development. So, money is not the problem for giving
sanction to the projects. You can identify the barren areas
and recommend them through the State Government. We
will process and sanction them. So far, in Gujarat, we have
sanctioned six projects - Dang-l, Amreli, Jamnagar,
Mehsana, Rajkot and Gandhinagar.

[Translation]

Shri P.S. Gadhavi : It is essential for Gandinagar but
it is more important for Kutch, whether you will include it
or not ?

[English]

SHRI KINJARAPPU YERRANNAIDU : It is done on
the basis of the recommendation of the State Government,
It is the State Government which recommended those
projects. That is why, we sanctioned them.

[Translation]

SHRI DATTA MEGHE ; The questions are being asked
for waste land. The ‘Jhurpi Jangal' in Maharashtra is not
a forest in real sense. In Maharashtra and Madhya Pradesh
it has been regularised but the 4-5 forests called 'Jhurpi
forest’, are not forests in real sense. That is why irrigation
project and road development work is stand still there. In
fact it is wasteland but on records it is mentioned as ‘Jhurpi
Jangal', Please state the action taken on the Maharashtra
Government's proposal.

SHRI BANWARILAL PUROHIT : His kothi and Nagpur
High Court are also in the Jhurpi Jangal' area.

[English]

SHRI KINJARAPPU YERRANNAIDU : Sir, some
proposals are pending in my Ministry. | will look into them.
The hon. Member is asking about his area what are the
projects sanctioned ? what are the projects going to be
sanctioned ?

SHRI BHERU LAL MEENA : In tribal areas under my
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constituency in Rajasthan, the tribal people have
encroached upon the forest land for the last 25-30 years.
The previous Government has instructed to regularise the
cases of prior to 1980 period and allot the land to them
on ownership basis. But it has not been done so far and
penalty is being imposed on them whether Government
proposes to allot the land to them on the basis of previous
Government's instructions in this regard ?

[English]

SHRI  KINJARAPPU YERRANNAIDU : Sir, this
question does not relate to the Wasteland Development
Programme. It relates to the adivasis. The programme for
adivasis is looked after by the Ministry of Welfare. If he
has anything concerning them, he can put a separate
question to the Ministry of Weltare.

[Translation]

Power Policy

*342. SHRI SATYA DEO SINGH :
SHRI SANAT MEHTA

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have set up an expert
Committee to work out norms for operation of private
corporates in power transmission :

(b) if so, the details and composition thereof;

(c) whether the said Committee has submitted its
report;

(d) it so, the terms, condiions and guidelines
suggested by the Committee in this regard, and

(e) if not, the time by which the report is likely to
be submitted by the Committee ?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. A Committee of Experts has been
constituted on 17th February, 1997 to suggest, inter-ala.
guidelines for determination of tariff having regard to
operational norms such as line availability and financial
parameters. The composition of the Committee is as under:

(1) Shri D. Sankaraguruswamy, former Chairman,
Power Finance Corporation — Chairman.

(2) Shri G.S. Rajamani, (E&C),
CEA -Member.

(3) Shri K. Ramanathan, Retired Member (PS).
CEA - Member.

Member
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(4) Shri M.V. Dhekne, former Member. MSEB -
Member.

(5) Shri Ashok Harane, Infrastructure Leasing &
Financial Services Ltd. (ILFS) Bombay — Member.

(6) Shri Bhanu Bhusan, Executive Director (Engg.),
POWERGRID, Member — Secretary.

(c) No, Sir.
(d) Does not arise.

(e) The Committee is expected to submit its report
in April, 1997.

[Translation]

SHRI SATYA DEO SINGH : Hon. Chairman, Sir, from
yesterday onwards even today in the House Electricity Law
Amendment Bill, 1997,

[English]

Further to amend the Indian Electricity Act, 1910 and
the Electricity (supply) Act, 1948 is being considered.
[Translation] My question is related to it country is suffering
heavily on al/c of protection, supply and transmission of
Power. Government it self accept that is general total
transmission losses and lines loses should not be more
than 10 percent. But according to official figure it is about
22 percent. The present Govt. is also functioning on the
Policies of previous Govt. But it want's do hide its in
efficiency by way of privation. Power production and Power
supply is going in the hand of private sector. Now
transmission Bill has been introduced. The previous Gowt.
did not have the good experience of private sector during
the last five years. The then Minister of Finance had
admitted that their expretions of private sector had not be
achieved. Now on present Govt. has entered this
transmission sector with now expectation. | feel that it is
because of collecting money it is being done. The D.
Sankaraguruswamy committee on transmission lines has
been asked to suggest, inter-alia, guidelines for determi-
nation of tariff having regard to operational norms such as
line availability and financial parameters.

MR. CHAIRMAN : Ask question.

SHRI SATYA DEV SINGH : | am asking question. Have
you considered the fact that the committee which is to
submit its report by due and of April, whether it will include
the expansion ot transmission lines in backward areas ?

In regard to part ‘b’, | want to ask, whether Govt. will
permit multinational companies to enter in highly profitable
transmission sector. Whether Govt. will ensure that
transmission lines which then multinational companies will
lay or have participation or will form corporation, will they
extend them in remote areas ? Whether Govt. will also
ensure that they should not only lay these lines is profitable
sector but also is poor, remote and backward areas. These
are may two questions.
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[English]

DR. S. VENUGOPALACHARI : Sir, there are five
questions raised by the hon. Member. The hon. Member
has rightly understood the necessity of the amendment of
the Act. The Electricity Supply Acts of 1910 and 1948 do
not permit transmission to be a separate activity. Now, we
want to modify the Act and we want to make transmission
as a separate activity. All the Chief Ministers considered
this and, based on that, we have prepared a Common
Action Plan. We are providing this facility in the proviso,
but we are not forcing the State Governments to enforce
it in the private sector.

The second point is about the emphasis on backward
regions. The Power Grid has identified some areas in the
Eighth Five Year Plan as well as in the Ninth Five Year Plan.
So, we are giving emphasis on the backward areas also.

In all other aspects, we are emphasising not only on
backward areas, but also on total regional development.

So far as counter guarantees are concerned, there is
no proposal for giving any counter guarantees. There is
no question of our giving any counter guarantees to either
the multinationals or any power grid companies.

{Translation]

SHRI SATYA DEV SINGH : Mr. Chairman, Sir, you
are saying that you will not provide counter guarantee.
Whether Govt. has not given counter guarantee so
production of Power Projects like Eronon ? | can't
understand this policy ? You are saying that counter
guarantee will not be provided, then who will come forward
in transmission of lines sector ? Today you are saying No,
tomorrow you will say you. My second question is, first
you should instenct our Hon. Minister that if he has to
safeguard our rights . . . (Interruptions)

MR. CHAIRMAN : No, Ask question.
(Interruptions)

SHRI SATYA DEV SINGH : You have to protect our
rights. My question has not been replied properly
.. . (Interruptions)

MR. CHAIRMAN : He has said about counter guarantee.
(Interruptions)

'SHRI SATYA DEV SINGH : He is giving assurance
that Govt. will not provide counter guarantee.

MR. CHAIRMAN : No, you are saying that Govt. will
provide. But this question does not arise at now.

(Interruptions)

SHR!I SATYA DEV SINGH : This question is to be
raised in near further . . .(Interruptions).

MR CHAIRMAN : We will think it over in the near
future. You may ask your next question.
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SHRI SATYA DEV SINGH : Power comes under
infrastructure sector. If the Power generation in less, the
country progress will be affected Honble Minister has said
that Act is being amended because so for the transmission
sector was not a separate subject. You are of the view
that in Power sector, generation, transmission and
distribution an than separate sectors. Majority of the
Electricity Boards in the country an running in losses. Many
a times due causes will be in either, generation,
transmission or distribution sectors. Line loss is maximum
in the transmissicn sector. It means you will give on entire
Power sector to private sector Government had admitted
that transmission is a separate sector, whether when ever
a new united law is anacted, will it be ensured that
transmission, generation and distribution will be separate
sectors in a electricity board, so that Power production,
distribution and transmission sectors will work satisfactory?
Whether you will ensure in this regard ?

The second question, through a separate one, is an
important one.

MR. CHAIRMAN : You ask one question.

SHRI SATYA DEV SINGH : | am asking for reply given
to part ‘b’. There are more than 400 sugar mills in the
country. They can generate power & submitted their
proposal in this regard. Hon. Minister may be aware that
at present every sugar mill can produce 10 Megawatt of
Power, without spending money. Wether Govt. will consider
this aspect & will add in the amendment ?

[English]

DR. S. UENUGOPALACHARI : As the hon. Member
has rightly said, no counter-guarantee will be given for
transmission projects in the private sector or joint sector
presently. Transmission service charges will be fixed based
on the guidelines or instructions given as per the Tariff
Committee. Based on the suggestion of the Chairman of
the Committee, the tariff will be fixed. Counter-guarantee
is given for projects only at the time of investment or at
the time of privatising the power sector. At that time, the
then Government had identified some projects. Some
projects are moving on the fast line activity. They are
identified as Fast Track Projects. To attract more private
participation, in order to give insurance, this is done. Due
to the unhealthy state of affairs of the Electricity Boards,
no private parties were coming at that time. So, at that
time, to assure the private companies, to assure the
multinational companies they identified some projects. They
are called Fast Track Projects. The counter-guarantee is
restricted only to eight Fast Tract Projects. Further, we have
also taken a decision not to give any counter-guarantee
for the other projects.

About reform and restructuring of the SEBs, this is also
undertaken by the various State Governments. This
Government has not prescribed any specific formula for
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the reforms of the SEBs.

About the captive co-generation of power by sugar
factories, already we have delegated the powers to the
States. Whatever capacity megawatt they want to generate,
whether it is the sugar industry or any other industry, we
are permitting that. We are promoting more captive
generation and co-generation activity. We have given the
powers to all the States. They need not come to the Central
Government for permission.

{Translation]

SHRI SATYA DEV SINGH : Sir, more than ten
thousand crore rupees will be spent on transmission lines.
Who will invest this much money and who will invert in
transmission lines ?

{English]

DR. S. VENUGCPALACHARI : That is why, we are
amending the 1910 Act and the 1948 Act. We are
amending the acts whereby we are introducing private
transmission.

SHRI SANAT MEHTA : Sir, my questions are very
specific. Firstly, | would like to know whether any such
proposals from the private parties for taking over the
transmission lines are there with the Government or not.
It there are any, how many are there and who are they?
Secondly, | would also like to know about the kind of norms
which will be laid down by this Committee; how many will
be applied to the existing companies. Supposing in Gujarat,
the Surat Electricity Company is taking power from the GEB
and doing only the distribution work in the city. | would
like to know whether these norms will be applicable to
those existing transmission companies also. Thirdly,
suppose there are different industrial estates. They are at
present buying power from the State Electricity Boards. If
they want to take over the transmission and distribution
work, will these norms be applicable to them or not ? If
answers to all these questions are ‘yes’, | would like to
know whether the parties concerned have been taken into
confidence by this Committee or not.

DR. S. VENUGOPALACHAR! : In regard to the private
sector, at present, they identified only the Central sector.
After passing the Act in the Parliament, we will move
further. There is no question of any proposal for privatising
the existing transmission lines either in the Central sector
in the State sector. In the Act, we are providing only for
taking the bulk power from one region to the other region
. . .(Interruptions)

SHRI SANAT MEHTA : These parties are all taking
bulk power. The hon. Minister has not followed my
question. The Surat Electricity Company is buying bulk
power from the GEB. These are all bulk power cases. |
would like to know whether these norms will be applicable
to them or not. About participation, | wanted to know
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whether there are any offers before the Government or not
and before getting the ofters whether they are deciding the
norms or not. Please answer.

DR. S. VENUGOPALACHARI : We are providing
transmission tacilities in the existing sector. The hon.
Member has asked about Surat. We are leaving the option
about the projects to the States only to promote joint
ventures either with the Electricity Board or with the
multinational companies . . .(Interruptions)

SHRI SANAT MEHTA : This is not the question. | want
to know whether these norms will be applied in the existing
sector. | am not asking whether it will be taken over by
anybody.

MR. CHAIRMAN : The hon. Member is asking whether
your norm will be applicable to it.

SHRI SANAT MEHTA : | would like to know whether
the norm as laid down in the Report of the Committee which
will be submitted in April, will be applicable to the existing
companies which are involved in the transmission lines.
| want to know whether you are trying to evolve the norms
without getting the offer.

DR. S. VENUGOPALACHARI : If the companies are
asking exclusively for the transmission lines, then the same
norm will apply to them also. . .(Interruptions)

SHRI SANAT MEHTA : | am asking about the existing
ones.

DR. S. VENUGOPALACHARI : The same norms will
apply to them also.

Secondly, in response to the private sector projects,
only some projects have been identified in the Mangalore-
Bangalore section.

MR. CHAIRMAN : Mr. Minister, If you have any details,
you can pass them on to the hon. Member.

DR. S. VENUGOPALACHARI : After the project is
identified, | will submit the details to the hon. Member.

SHRI SANAT MEHTA : This is what | wanted to know.
I do not want anything else. Now he is saying that this
will be passed on to me. But nothing is passed on. The
other day, the Finance Minister had promised me during
the Question Hour that he would supply me the details
about the income-tax applications to the corporate sector
within seven days. Seven days are over now but | have
not received any reply from him. . .(Interruptions)

MR. CHAIRMAN : let us confine to this question.

DR. S. VENUGOPALACHARI : There has been a good
response from the private sector. A lot of companies have
initiated action.

MR. CHAIRMAN : You can pass on those details to
the hon. Member.
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SHRI BASU DEB ACHARIA : It is strange that the
Expert Committee has not yet submitted its Report. The
Government is bringing a Bill to hand-over the transmission
part of the private sector. We objected to the handing-over
of transmission to the private sector because the modalities
have not yet been finalised. That is why, we wanted that
the Bill be referred to the Standing Committee to_discuss
in detail the modalities and everything. He has stated in
reply to the question that tariff will depend on the
operational norms such as availability of line and financial
parameters. The consumer will have to pay more to the
private sector because the private sector will not come in
a less profitable area. When the new thermal power station
will start generating power, then there will be problem of
evacuating power. That is why transmission of power from
the thermal power station to the distribution centre is
needed. My question is whether the Government have
examined the fact exclusively the transmission and not
distribution because transmission is now allowed in the
private sector — of allowing transmission in the private
sector. | would like to know whether there will be any
control on the tariff to be paid by the consumers.

DR. S. VENUGOPALACHARI : It is true that the
Committee is going to submit the Report in the month of
April. Once the Act is passed by the august House, we
want to, simultaneously, commence the work as it requires
a lot of time to identify the line, structure, feasibility report,
financial aspects and so on. It takes some time for all these
things. That is why, we are proposing this Bill.

About fixing the tariff for consumers, the present
system is there where the transmission and distribution are
taken together. Only a separate activity is provided in this
Act. At present, it is clubbed with generation and
distribution. There is no separate pricing for transmission.
It is the responsibility of the States to club all the things
and charge the tariff from the consumers. it includes all
these components and not just one component. The
powergrid has no control over it once the private
participation comes in. It is only an apprehension. it is not
true. At present, the Regional Load Despatch Centres
monitor the intelligence. At the national level, we monitor
it through the CEA. It will be controlied by the Central and
the State Governments with the concurrence of the State
Government. We are amending the Act now.

SHRI V. DHANANJAYA KUMAR : We all agree that
in the entire country, we are facing the power crisis. There
are no two opinions about it. More and more power will
have to be generated. Power will have to be transmitted
to the grid. It will then be distributed. Now the Minister has
been talking about the policy. In the course of the reply,
he has referred to one such project of transmission
pertaining to the State of Karnataka. He has taken out the
name of Mangalore which is my constituency.

MR. CHAIRMAN : Please ask the question.
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SHRI V. DHANAJAYA KUMAR : | am coming to the
question. | presume that he is referring to the power plant
that is to be set up by the Mangalore power company,
that is, Cogentrix company, The power that will be
generated in Mangalore will have to be transmitted to
Bangalore. My question is whether the Government looks
to such a project as the model project which is proposed
by the Karnataka Government. If so, | want to know whether
the Government would follow those details mentioned in
that project, for other projects also.

Part (b) of my question is this. What are the details
of the projects in the case of this Mangalore power
company ?

My last question is this. My anxiety is that power is
generated at Mangalore and then it will be transmitted to
Bangalore. . .(Interruptions)

MR. CHAIRMAN : You are going far beyond the scope
of the question. Let the hon. Minister answer these
questions. You have raised so many questions.

SHRI V. DHANANJAYA KUMAR : In reply to a similar
question raised in Rajya Sabha, the Minister had made
a reference to it. | would like to know whether it is going
to be a model unit or not and whether sufficient power
will be distributed where power is being generated. | would
like to know whether you have taken care of this project.

DR. S. VENUGOPALACHARI : Hon. Member has
asked about the model project. We want all the projects
to be the model projects. We want to streamiine all the
projects. The Government of Karnataka has identified this
project for private evacuation because 2,500 MW power
is coming, the evacuation line is not coming to Bangalore.
Basing on that ratio, the Government of Karnataka have
identified a joint venture with some care of the Government
of Karnataka. After the Bill is passed, the details will be
finalised.

SHRI V. DHANANJAYA KUMAR : | would like to know
whether the power will be supplied to the Dakshin Kanara
district.

DR. S. VENUGOPALACHARI : Basing on these lines,
power will be supplied.

SHRI RAMESH CHENNITHALA : The Government is
allowing the private companies in the area of power
generation. The State Governments are signing more
purchase agreements and other agreements. In our State
of Kerala, a lot of power purchase agreements were signed
by the State Government in regard to supply of Naptha
and other things from the Centre. There is a gross
discrimination in the allocation of Naptha and other fuel.
| would like to know from the hon. Minister whether they
have laid down some principle for aliocation of Naptha and
other fuel items to the State Governments in order to
honour the commitment about the power purchase
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agreement which has already been signed. Why has our
State been discriminated in this regard ?

MR. CHAIRMAN : It is a general question. It is not
connected to the main question. Mr. Minister, if you have
the information, you can give a reply.

DR. S. VENUGOPALACHARI : Naptha is one of the
fuels based on which Kerala has got 660 MW of power.
We have sent some guidelines also about these projects
in the coastal lines. about competitive bidding, about those
under captive generation and co-generation. We have
given some guidelines. Accordingly, the Kerala Govern-
ment might have submitted this proposal.

SHRIN.S.V. CHITTHAN : It is alarming and destressing
to note that the transmission loss in India is too much.
Something must be done on a war footing. | am happy
that the Government has set up on Expert Committee.

MR. CHAIRMAN : Please ask the question.

SHRI N.S.V. CHITTHAN : | am going to ask the
question. | will be very simple, short and crisp also. May
I know from the hon. Minister what is the response of
private sector to the power transmission, what are the terms
of reference of the Expert Committee and what is the
present status of the atomic power plant at Kodangalam.

DR. S. VENUGOPALACHARI : About the atomic power
plant at Kodangalam, the Hon. Member has to put a
separate question to Dr. Alagh.

In response to a question about the pnvate sector, just
now | mentioned about a power transmission line from
Mangalore to Bangalore. We have identified some bids.

The terms of reference of the Committee are;
determination of transmission tariffs which includes
suggestions on operational parameters, selection of private
companies in the field of transmission including principles
for bid solicitation and evaluation, regulation of transmis-
sion project licensees and coordination of regional grid
operation, and modalities for issue of transmission licences
both for inter-state and intra-state transmission.

SHR! JAG MOHAN ; | want to ask a simple question.
When the private party lays the transmission lines, would
the State help them in acquiring land or will they acquire
land on their own ? Secondly would the policing help also
be available to the private companies ? If that help is
available to the private companies both with regard to
peace and land acquisition, would they pay for the services
rendered by the State or not ? If there is a dispute with
regard to tariff, will there be any mechanism to settle those
disputes subsequently ?

DR. S. VENUGOPALACHARI : We have identified a
new land for the power grid. It is only for the bulk projects.
Compulsorily the State Government's concurrence is
necessary to pass the line in a particular State and they
have to foot the billing charges.
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Entry of Multinational in Electronic Industry

*343 SHRI NITISH BHARADWAJ
SHRI NAMDEO DIWATHE :

Will the PRIME MINISTER be pleased to state :

(a) whether the Department of Electronics moots
opening up of strategic electronics sector to multinationals
to meet a massive requirement of Rs. 14,500 crore during
the 9th Five Year Plan;

(b) If so, the details of observations/recommenda-
tions made by the study-team in this regard;

(c) the action taken/proposed to be taken thereon;
and

(d) the present status thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d) A Statement is laid on the Table of the Lok Sabha.

Statement

(a) and (d) The report of the Study Team on Strategic
Electronics for Ninth Five Year Plan, inter-alia, observed
that there need not be any inhibition to involve multi-
nationals in the strategic electronics sector provided they
agree to the transfer of critical technologies.

Foreign investment in the Strategic Electronics sector
is governed by the general policy on Foreign Direct
Investment (FDI) as laid down in the existing Industrial
Policy, 1991 as amended from time to time. The
Department of Electronics has not suggested any
modification in the said policy.

SHRI NITISH BHARADWAJ : The hon. Minister has
said in his reply that the report of the Study Team has
said that there need not be any inhibition to involve
multinationals in the strategic electronics sector provided
they agree to the transfer of critical technologies. Firstly,
| would like to know which are the different sectors you
have identified under the heading critical technologies.
Under those headings, in those sectors, have you received
any specific proposals from any multinational company or
any other source ?

SHRI YOGINDER K. ALAGH : As far as the strategic
sectors not exclusively for non defence use are concerned,
I would like to inform the hon. Member that we have a
policy of licencing for all plants. As far as the sectors
relating to Defence are concerned, they are restricted to
the public sector. So, the question of production by outside
agencies in the strategic sector relating to Defence at the
present stage under Government policy does not arise at
all. As far as the sectors themselves are concerned, if the
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hon. Member wants to know what are the strategic sectors,
I can list them out for him. At present there can be no
question of proposals for production by multinational
companies in Defence related strategic sectors.

SHRI NITISH BHARADWAUJ : Sir, this is not my second
supplementary, My question was not relating to defence.
My question was very simple. Which are the sectors or
fields that you have identified under the heading ‘critical
technology’ ? You have used this expression; | have not
asked for it, | am asking this only out of your answer. |
want to know this because you are talking about ‘transfer
of critical technology’. So, | assume or presume it; it goes
without saying that defence will not be ‘transferred’. So,
which are those fields ? This was my first question.

SHRI YOGINDER K. ALAGH : Within the strategic
sector, we have strategic software, we have high research
direction funding technology, we have navigation systems
and computer-controlled six degree ocean platforms, high
research display systems, data fusion, emerging radars and
SO on.

SHRI NITISH BHARADWAJ : Thank you.

My second question, now, is this. In all these sectors
of fields that the hon. Minister has mentioned, we all know
that in countnes like America a lot of our own intelligent
youth are going and working in their electronic, hardware
and software industries, especially in institutions like NASA
where all these navigation technologies and radar systems
are being worked out. There is a constant brain drain from
India. Is the Government considering any proposal, or does
it have any further plan to stop any further brain-drain ?
There is a definite deficit of Rs. 14.5 thousand crore in
the Ninth Five Year Plan which we have to meet in this
field. The multinationals cannot be the only source for doing
this. Does the Government have any specific plan by way
of establishing special electronic export promotion zones
or giving some facilities and subsidies to the Indian youth
so that they establish their companies in these sectors here
in India and do not go to countries like America and part
with our own knowledge 7

SHRI YOGINDER K. ALAGH : More generally.
Government's policy is very supportive. For this kind of
strategies that the hon. Member has suggested. we allow
51 per cent investment and automatic approval by the
Reserve Bank of India subject to the EXIM Policy,
particularly for NRIs and corporate bodies 100 per cent
investment is allowed. But in the specific strategic and
defence-related sectors all these proposals will have to be
examined on a case-to-case basis.

More generally, the Science Secretaries, whenever
they go abroad, have been instructed by the Ministry that
they should make an attempt to meet young Indians who
are working in the university system or hi-tech areas. We
would certainly, on an individual case-to-case basis, try to
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see to it that if young Indians want to come back we would
provide them with whatever facilities are required for them.

SHRI NITISH BHARADWAJ : Coming back is one
question but is there anything being done to stop further
brain-drain ? The Science Secretaries going abroad and
talking to them is one aspect of it. But to stop further people
from going abroad, is there any specific attempt from the
side of the Government ?

SHRI YOGINDER K. ALAGH : This is a very difficult
problem. What we have been trying to do is to follow an
approach where, for example, we try to give incentives
within the public sector which plays a very major role in
sectors like space or technology or some areas of
electronics. Apart from opportunities for promotion for
talented people and other facilities like housing, advanced
training, | have been suggesting to the Science Secretaries
that we must invest more so that if a young man joins
ISRO, after a few years, we could send him to one of the
best universities in the world for collaboration with peer
groups. The hon. Prime Minister has been kind enough,
whenever our scientists have made any achievement, to
write a personal letter. We want to make it very clear that
weyvalue the etforts of young scientists very highly. As you
know, apart from the monetary aspect, scientists and
technologists get excited by some of these things. So, that
is the effort that one should make. . .(Interruptions).

MR. CHAIRMAN : Mr. Minister, you have already
answered.

SHRI A.C. JOS : The most famous space research
institute, ISRO, is situated at Tiruvananthapuram in Kerala.
It has developed now. It was started during Panditji's time
and it has taken a shape now. We are proud of that
Institute. Along with that Institute, in Kerala, we have got
electronic parks also.

My question is . Will the Government and the hon.
Minister be king enough to think of establishing an Export
Processing Zone exclusively, for electronic equipments and
electronics machinery, to export software in collaboration
with ISRO and electronic parks available in Tiruvanantha-
puram 7

SHRI YOGINDER K. ALAGH : It is not directly related
to the question. The Government of Kerala has given some
specific proposals relating to the software park in
Tiruvananthapuram. | would like to inform the hon. Member
that ISRO and other Central Government agencies located
in Tiruvananthapuram go out of their way to explain their
needs and interact with the tocal industrial bases and, |
am sure. with the Department of Electronics. One or two
cases which | have received from the Government of Kerala
are being looked into.

SHRI A.C. JOS : My question is; Can encouragement
for software exports from Tiruvananthapuram be thought
of ?
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SHRI YOGINDER K. ALAGH : The Government's
policy is very supportive of electronic exports.

MR. CHAIRMAN : Shri Jose, the hon. Minister has
already said that he has received various proposals from
the Government of Kerala and they are under process.

SHRI SHIVRAJ V. PATIL : Sir, electronic is the science
of present and future. The strength for electronics comes
from research and development. We would like to know
what is the present policy of the Government which can
really help in developing the technology and science in the
field of electronic. If we do not develop the technology and
science of electronics, we would not be able to develop
electronics in our country. It is not possible to develop
electronics in our country by importing the technology all
the time from outside. We are for importing the technology
which is easilly available. But the frontline technology is
not going to be available. It is only the penultimate
technology. We would be very happy to know the present
policy of the Government in this regard.

SHRI YOGINDER K. ALAGH : The hon. Member's
interest in the field of electronics is well-known and he has
been supportive of this sector. | would be very happy to
send the proposals of the Ninth Five Year Plan with regard
to Department of Electronics to the hon. Member. These
proposals are available in hard discs also. The Department
of Electronics have made proposals for integrating some
of the advanced institutions that we have right now, like
C-DoT and the Institute of Software Computing, into a
state-of-the-art advance centre for research and training
which apart from having its own facilities would also work
and modern system of networking and with concepts of
virtual training as we go along. In fact Mr. Bill Gates has
made some proposals, It should be a very important aspect
as far as our country is concerned. The Department of
Electronics is seized of this problem earlier and have made
proposals in this regard.

SHRI P.R. DASMUNSI : Sir, the hon. Minister has just
now stated that according to the policy of the Government,
the multinationals are not allowed to participate in the
strategic electronic sector.

It is also a policy of the Government that so far as
foreign investments are concerned, the priority would be
given first to the technology transfer cases and other key
areas. May | know from the hon. Minister whether it is a
fact that the American Investment Group and the Canadian
Investment Group, while making then investment proposals
to the Foreign Investment Board of India, had made it
abundantly clear that the technology transfer in the case
of strategic electronics sector can only be possible if they
are allowed to participate in it ? In that case, if your policy
is strictly ‘no’, | am thankful to you. That is a correct policy
of the Government. Is the Government going to
compromise its policy in the near future ? Can you
categorically say ‘no’ for ever or do you say that there is
a thinking going on ?
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On the one hand, | find that in this Government, the
Minister of Industry, the Prime Minister's Office and the
Foreign Investment Board project the whole thing relating
to foreign investment policy from one angle and the
departmental policy trom another angle.

So, | want to be assured in the House whether in the
interest of national security, for all investment purposes,
the technology transter can be allowed without participation
of the multinationals in the strategic electronics sector. It
is a genuine policy of the Government which should not
be linked with the other compromises that are now being
made in the name of liberalisation policy.

SHRI YOGINDER K. ALAGH : The Government is
aware of strategic electronics. As the hon. Member has
said or implied in his question, the technologies are closely
held and access to them is a problem.

Now, let me clarify. Under the existing policy, we
welcome technology transfer to our public sector. So, there
is no inhibition on that. In fact, | think, what the Study Group
is saying is that you should more aggressively look for
critical technologies on a global plane. It is the correct
approach.

We are now talking about investment by foreign
companies. That is allowed in some sectors of electronics.
However, as far as Defence electronics is concerned, it
is in public sector. It is not Government’s policy to change
that. | can say that in a very categorical sense.

As far as other strategic sectors are concerned, if they
are subject to licensing and if there are specific proposals
made because strategic sectors can also mean things like
radars for cyclone warning or whatever it is. Now, those
will have to be looked at on a case-to-case basis.

[Translation]

PROF. OM PAL SINGH ‘NIDAR' : Mr. Chairman, Sir,
| am asking a simple question from the hon. Minister that
whether we will have research work in our own country
regarding latest technology or will go on importing it from
other countries. Just now, it has been said about up-to-
date technology whether we will go on importing it from
aboard to will do research work in the country ?

SHRI YOGENDER K. ALAGH : | want to assume the
Hon. Member that outlay is being provided for the
technology, needed for the development of the country and
essential for the strategical objectives. |f you see the
approach paper of 9th five year plan, priority has been
given to the Mission oriented technology Research work.

[English]
Poverty Alleviation programmes

*344. SHRIMAT!I LAKSHMI PANABAKA : Wili the
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Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(@) whether the Poverty Alleviation Programmes
continue to suffer due to non allocation of sufficient funds;

(b) if so, whether attention of the Government has
been drawn to the news-item captioned ‘Poverty Alleviation:
continuity a casualty’ appearing in the ‘Hindu' dated
February 21, 1997;

(c) wether the Government have agreed to provide
sufficient funds to remove the poverty in the country; and

(d) if so, the total funds so far a located and whether
all the schemes of Jawahar Rozgar Yojana etc. are likely
to be fully implemented to improve the lot of poor people
in the country ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (d)
A Statement is laid on the Table of the House.

Statement

(@) No, Sir. The problem of rural poverty has been
on the top of the development agenda of the Government
since independence. The central allocation for poverty
alleviation programmes has progressively increased from
the 7th Plan to the 8th Plan.

In addition to the funds for poverty alleviation
programmes, since 1996-97, the Government is providing
additional central assistance to States and UTs for Basic
Minimum Services.

(b) Yes, Sir. The Government's attention has been
drawn to the news item captioned ‘Poverty alleviation
continuity a casualty’.

(c) and (d) Prority to agriculture and rural development
with a view to generating adequate productive employment
and eradication of poverty is one of the main objectives
of the 9th Plan as per the Approach Paper. Government,
therefore, proposes to provide adequate funds in the 9th
Plan for poverty alleviation programmes.

The 8th Plan outlay and funds released/to be released
for

(i) wage employment and allied programmes.
(i) self employment and allied programmes.
(i)  Area Development Programmes and
(iv) Social Assistance Programme.

are given in Annexure.

All necessary steps are taken by the Government to
fully implement these programmes to improve the lot of
poor in the country.
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Annexure

Statement showing Central out lay and the funds
released/to be released during Eighth Plan
(1992-93 to 1996-97)

(Rs. in crores)

Programme Vill Plan  Funds released/
(Out lay) to be released
(1992-1997)

1. Wage Employment & 18,750 21,569
Allied Programmes

2. Self Employment & 3,800 3,223
Allied Programmes

3. Area Development 1,000 820
Programme

4. New Schemes® 334 -

5. Social Assistance - 932
Programme
Total 23,884 26,544

New Schemes taken up in 8th Plan include EAS and
IORY, supply of Tool Kits and NSAP which are
included in item No.1, 2 and 5 respectively.

SHRIMATI LAKSHMI PANABAKA : Sir, it is ironical that
in a country where poverty alleviation schemes have been
running for decades under the Integrated Rural Develop-
ment Programmes, Indira Awas Yojna, Jawahar Rozgar
Yojna, Employment Assurance Scheme, Accelerated Rural
Water Supply Programme, and so on, the State
Governments are at a loss to identify the poor beneficiaries
in the social sector.

According to the Press reports, the Central Govern-
ment provides assistance and every State has to certify
about the utilisation of these funds. Till February 10, 1997,
under JRY, the allocation was Rs. 1,790 crore but the
utillisation was Rs. 1,342 crore and under IAY, the
allocation was Rs. 1,140 crore and the utilisation was Rs.
806 crore, under IRDP the utilisation of 344 crores against
549 crores allocation, similarly under EAS Rs. 1328 crores
utilisation against Rs. 1970 crores etc.

It can be seen from the figures that all the State
Governments have failed to utilise the allocations fully. As
a result, the approach to the implementation of the poverty
alleviation programmes have continued to remain casual.
In view of this, | would like to know from the hon. Minister
what steps are proposed to be taken to implement these
schemes effectively in the States.

SHRI KINJARAPPU YERRANNAIDU : Mr. Chairman,
Sir, the problem of rural poverty has been on the top of
the agenda of the United Front Government. That is why,
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from the year 1996-97 onwards, other than allotting money
for rural development, we are also providing money for the
basic minimum services. About what the hon. Member has
said, | would like to submit that there has been 100 per
cent non-utilisation of the funds by the State Government's
on account of the opening balances of the last year. The
State Governments are not sending proper utilisation
certificates and the audit reports in time and so, we are
also not able to release the money to the State
Governments. Normally, the works are entrusted mostly
during the period from December to June. That is the
period when most of the allotted money under these heads
are spent. That is why, so far there has been a 70 per
cent utillisation of the funds by the States. The remaining
part would be spent by the 31st of March. They are sending
the utilisation certificates and the audit reports and we
would be examining them and releasing the remaining
amount to the State Governments. Actually, out of the
entire twelve months, this is the period when the money
is spent by the State Governments and that is why there
IS a variation.

SHRIMATI LAKSHMI PANABAKA : Sir, the Ninth Plan
Paper Approach Document has shown that 37 per cent
of the total population is under poverty line. That shows
that even after 50 years of our Independence, more than
one-fourth of the Indian population live below the poverty
line.

Sir, under the new programme under the PDS, it has
been proposed that out of a quantity of 20 Kg, per four
members of a family per month, 10 Kgs would be provided
and the remaining 10 kgs would have to be bought by
the poor man by paying double the amount. How is this
scheme going to benefit the poor man ? The hon. Prime
Minister has been assuring that more and more funds
would be allocated for the development of infrastructure
which would benefit the poor man. But the allocations in
the present Budget shows that funds have been provided
to help the big industries and businessmen. In every place
funds have been earmarked for the poverty alleviation
programmes.

Sir, my question is: What steps are being proposed
to reduce poverty in this country ? Why should a high-
level Committee not be constituted to review these
schemes regularly ?

SHRI KINJARAPPU YERRANNADIU : Sir, | have
already stated that this aspect of poverty has been on the
top of the agenda as per the Approach Paper. That is why
it has been decided to allocate Rs. 60,000 crore in the
Ninth Plan instead of Rs. 30,000 crore that was allocated
in the Eighth Plan. There were many evaluation reports.
Wherever there were any lapses, we gave timely
instructions to the State Governments for their rectification.
This Government is committed to the eradication of rural
poverty in the villages. That is the reason why we have
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provided Rs. 60,000 crore for this. In this year's Budget
we have also provided Rs. 3,300 crore for the basic
minimum services.

Sir, regarding foodgrains, | would like to submit,
subject to coordination by the Ministry of Civil Supplies,
that for the benefit of the rural poor living below the poverty
line, this year, a subsidy amount of Rs. 8,000 crore has
been earmarked by the Government. This Government is
committed for the benefit of the rural poor living below the
poverty line.

SHRI MULLAPPALLY RAMACHANDRAN : Sir, PMRV
is one of the laudable schemes under poverty alleviation
programmes. The banks play a very important role in the
implementation of this scheme. But unfortunately, we are
getting a lot of complaints from the rural youths regarding
corrupt practices which are being followed in the banks
and also about the callous and indifferent attitude of the
bank officials towards the rural youth in disbursement of
loans. May | know from the hon. Minister whether such
complaints have been brought to the notice of the
Government or not, if so, whether Government proposes
to take any action against those erring officers ?

SHRI TIRUCHI SIVA : Sir, it is very important
.(Interruptions)

MR. CHAIRMAN : Question Hour is going to be over.
Let the Minister reply to it.

SHRI KINJARAPPU YERRANNAIDU : Whatever has
been mentioned by the hon. Member is true. That is the
reason why | held a Conference with the Bankers on the
31st of December to review the entire IRDP programme
for the rural youth.

12.00 hrs.

Some lapses are there on the part of bankers. We
have strict instructions to cooperate in order to implement
all the rural programmes under IRDP. We have already
given instructions for all the schemes. . .(Interruptions). In
that meeting we took the decision to inform all the field-
level branches to implement our programmes hundred per
cent without fall.

WRITTEN ANSWERS TO QUESTIONS
Fast Breeder Reactor

*345. SHRI AYYANNA PATRUDU :
DR. T. SUBBARAMI REDDY :

Will the PRIME MINISTER be pleased to state:

(@) whether Atomic Research Centre at Kalpakkam
has designed a fast breeder reactor for commissioning
during 2007;

(b) if so, the reasons for delay in commissioning the
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Plant for producing electricity;

(c) whether the Planning commission has been
approached to sanction be funds for construction of the
said Plant by the end of Ninth Five Plan; and

(d) If so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The detailed design of a 500 MWe (megawatt electrical)
Prototype Fast Breeder Reactor (PFBR) is in an advanced
stage of completion and technology development is also
in progress at the Indira Gandhi Centre for Atomic
Research (IGCAR), Kalpakkam.

(b) Does not arise.

(c) and (d) Yes, Sir. A 500 MWe Prototype Fast
Breeder Reacter (PFBR) has been proposed for inclusion
in the IX Plan. An outlay of Rs. 721 crores has been
proposed in the IX Plan starting with a provision of Rs.
82 crores in the year 1999-2000. The project, estimated
to cost Rs. 2960 crores, is expected to take nine(9) years
from the date of commencement of construction.

[Translation]
Non-Allotment of DDA Flats

*346. SHRI MOHAMMAD ALl ASHRAF FATMI : Will
the PRIME MINISTER be pleased to state :

(@) the number of DDA flats which remained
unallotted due to lack of basic amenities;

(b) the category of these flats, locations thereof and
time since when these flats have been lying unoccupied,

(c) the time by which the Government propose to
provide basic amenities there;

(d) the reasons for not providing basic amenities in
these flats; and

(e) whether the responsibility has been fixed on any
officer in this regard and if so, the action taken against
him ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) D.D.A.
has reported that 6209 flats are lying unallotted because
of non-availability of electricity. In addition to these, there
are 9835 flats which stand allotted but are not occupied.
The category wise details of all unallotted and allotted flats
with locations, the time since when they are lying vacant
and the tentative time schedule of provision of electricity
therein are given in Statement-l and |l respectively.

(d) and (e) External electrical services are to be
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provided by the Delhi Vidyut Board and it is a continuous
process. Delhi Vidyut Board has, however, reported that
at times, the progress of electrification works is affected
due to various constraints such as non-clearance of line
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routes, contractual and temporary material shortage
problems etc. Regular coordination meetings are held by
D.D.A. at various levels with all concerned agencies for
provision of basic amenities in these flats.

Statement-|

S. Name of Scheme SFS MIG LIG Janta Total No. Lying  Target date
No. of Flats vacant as given by
since  Delhi Vidyut
when Board for
Availability
of power
1 2 3 4 5 6 7 8 9
1. 216 LIG/576 Janta DU's at - - 8 - 8 3/94 4/97
Kondli Gharoli
2. MIG at Kondli Gharoli - 120 - - 120 8/96 7197
3. 189 SFS at Ghazipur 101 - - - 101 6/96 8/97
88 - - - 88 12/96 8/97
4. MIG/LIG houses at Mayur - 124 124 - 248 3/96 6/97
Vihar Pkt. IV Ph. |
5. East of Loni Road (i) - 136 - - 136 12/96 3/97
(i) - - 256 - 256 12/96 6/97
6. Motia Khan 42 - - - 42 12/96 3/97
7. 201 MIG Sector D Pkt. 7&8 - 201 - - 201 3/95 No target has
Vasant Kunj been given by
DESU for
electrification
of these flats.
8. Near Peeran Ghari - 148 - - 148 12/96 -do-
9. Rohini Sector 23, Pkt. 6 288 - - - 288 12/96 -do-
10. Rohini Sector 23 Pkt. 7 128 - - - 128 12/96 -do-
11 Dwarka Ph. | Nasirpur Pkt. 9 - - 68 174 242 3/95 -do-
12. Dwarka Ph.l Sec. | Pkt.3 - 14 42 - 56 3/96 -do-
13. Dwarka Nasirpur Pkt. 6 - 246 82 - 328 3/96 -do-
14. Sector 11 Pkt. 2 Dwarka - 198 - - 198 12/96 -do-
15. Sector 11 Pkt. 3 Dwarka - 198 - - 198 12/96 -do-
16. Sector 6 Pkt. 1 Dwarka 212 - - - 212 12/96 -do-
17. Sector 1 Pkt. 1 Dwarka 136 - - - 136 12/96 -do-
18. Sector 4 Pkt. MLU 228 - - 228 12/96 -do-
19. Sector 5 Pkt. MLU 167 - - - 167 12/96 -do-
20. Sector 5 Pkt. MLU 197 - - - 197 12/96 -do-
21. Pkt. 6 Nasirpur, Dwarka - 184 - - 184 12/96 -do-
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22. Sector 13 Dwarka - 628 - - 628 12/96 -do-
23. Sector 14 Dwarka - 360 - - 360 12/96 -do-
24. Sector 17 Dwarka - 292 - - 292 12/96 -do-
25. Sector A-9/A-10 Narela - - 4 - 4 3/95 3/97
26. Sector 4 Narela - 112 112 - 224 3/93 3/97
27. Rohini Ph.3 Sec.21 Pkt. 4 - - 104 - 104 6/95 3/97
28. Rohini Ph.3 Sec.22 Pkt. 12, - - 59 - 59 3/95 4/97
16, 16-A and 17.
29. Rohini Ph.3 Sec.22 Pkt. 15 - - 176 - 176 6/95 4/97
30. Rohini Ph.3 Sec.24 Pkt.1 - - 176 - 176 6/95 4/97
31. Rohini Ph.3 Sec.24 Pkt.10, 13, - - 175 - 175 3/95 4/97
25 and 26.
32. Rohini Ph.3 Sec.25 Pkt.1, 8 & 9 - - 56 - 56 3/95 4/97
33. Rohini Ph.3 Sec.24 Pkt.4 - 45 - - 45 4/96 4/97
TOTAL : 1587 3006 1442 174 6209
Statement-il
Flats Allotted without Electricity
S.  Name of Scheme SFS MIG LIG Janta Total No. Lying Target date
No. of Flats vacant as given by
since  Delhi Vidyut
when Board for
1 2 3 4 5 6 7 8 9
1. 976 SFS in Kondli Gharoli 784 - - - 784 3/95 3/97
2. 216 LIG/576 Janta DU's at - - 208 576 784 3/94 4/97
Kondli Gharoli
3. MIG at Kondli Gharoli - 176 - - 176 6/95 7/97
- 192 - - 192 3/95 7197
- 128 - - 128 3/95 7/97
- 180 - - 180 8/96 7/97
- 152 - - 152 8/96 7/97
- 176 - - 176 8/96 7/97
4. Sector A-9, Narela - 248 368 - 616 3/95 4/97
5. Sector A-10, Narela Gr.ll - 256 416 - 672 3/95 3/97
6. Sector A-10, Narela - 356 620 - 976 3/95 3/97
7. Sector B-4, Narela - 560 548 - 1108 3/93 & 3/97
3/92
8. Rohini Phase Il Sector 20 to 22 - - 192 - 192 3/95 6/97
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2 3 4 5 6 7 8 9

9. Rohini Phase Ill Sector 21, Pkt. 4 - - 136 - 136 6/95 6/97

10. Rohini Ph. Il Sector 22 Pkt. 12, - _ - 525 - 525 6/95 & 4/97
16. 16A & 17 3/95

11. Rohini Ph. Il Sector 23 Pkt. 1 - 288 - 288 3/95 4/97

12. Rohini Ph. Ill Sector 23 Pkt. 2 - 288 - - 288 3/95 4/97
Rohini Ph. Il Sector 24 Pkt. 4 - 225 - - 225 3/95 4/97

13. Rohini Ph. lll Sector 24 Pkt. 24 - 228 - - 225 3/95 4/97

14. Rohini Ph. Ill Sector 24 Pkt. 23 - 270 - - 270 3/95 4/97

15. Rohini Ph. Il Sector 24 Pkt. 10, - - 645 - 645 6/95 & 4/97
13, 25 & 26 3/95

16. Rohini Ph. lll Sector 25 Pkt. 8-9 - - 476 - 476 3/95 4/97
Pkt. 1

17. Rohini Ph. Il Sector 23 Pkt. 3 - 288 - - 288 3/95 4/97

18. Rohini Ph. Il Sector 23 Pkt. 7 - 270 - - 270 4/96 4/97
TOTAL : 784 4341 4134 576 9835

[English] Generation of Power

Joint Venture in Power Sector

*347. SHRI K.C. KONDAIAH :
SHRI SHANTILAL PARSOTAM DAS PATEL :

Will the PRIME MINISTER be pleased to state:

(a) whether fresh guidelines enabling Joint Ventures
between State Electricity Boards and Private entrepreneurs
in power transmission have been issued,;

(b) If so, whether modalities for pnvate sector
participation in power transmission have been prepared
with the help ot NTPC and Power Grid Corporation; and

(¢) If so, the time by which these are likely to be
announced ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) The
Electricity Laws (Amendment) Ordinance 1997, was
promulgated on 24.1.1997 to recognise the transmission
as an independent activity. It will now be possible to
promote Transmission Projects in Government. Private and
Joint Ventures including Joint Ventures between State
Electricity Boards and Private Companies by grant of
transmission licenses.

A Committee of Experts has been constituted on
17.2.1997 to suggest guidelines for negotiation of
Transmission Service Agreement, the modalities to be
followed in the selection of transmission licensees and the
principles for determination of tariff. The Committee has
been requested to submit its report in April, 1997.

*348. SHRI MADHAVRAO SCINDIA :
SHRI SURENDRA YADAV :

Will the PRIME MINISTER be pleased to state

(a) the target fixed for power generation in the
country during the Ninth Five Year Plan;

(b) whether adequate allocation has been made to
achieve the target;

(c) if not, whether the Government have sought
external assistance in this regard,

(d) if so, the details thereof;

(e) whether negotiations with foreign agencies have
been initiated;

(f) if so, the details thereof;

(g) whether the Government propose to promote
captive power plants in the country for the betterment of
industrial sector; and

(h) if so, the details thereot ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) The
targets for power generation for the 9th Plan have as yet
not been finalised.

(c) External Assistance for power projects is sought
from bilateral and multilateral agencies from time to time
taking into account the requests received from Central
Public Sector Undertakings and State Governments.



35 Written Answers

(d) to (f) Negotiations are an ongoing process.
Currently negotiations are going on with multilateral and
bilateral agencies such as the World Bank. Asian
Development Bank and the Overseas Economic Coopera-
tion Fund.

(g) and (h) Government have announced policy guide-
lines enabling the setting up of captive power plants by
the industries themselves. Such plants are also allowed
to sell surplus power to the grid on mutually agreed terms.

[Translation]

Setting up of a Mega Power Project in
Uttar Pradesh

*349. SHRI JAGAT VIR SINGH DRONA :
PROF. OMPAL SINGH NIDAR :

Will the PRIME MINISTER be pleased to state :

(a) whether an agreement was signed with the
multinational company named Pacific Electrical International
Corporation of Canada, recently to set up a Mega
power Project in Uttar Pradesh with a cost of Rs. 3800 crore;

(b) if so, the details alongwith location thereof; and

(c) the time by which the project is likely to be
commissioned ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) A
Memorandum of Understanding was signed between the
Government of Uttar Pradesh and Pacific Electric Power
Development Corporation of Canada on November 17,
1993 for setting up the Jawaharpur Thermal Power Project
(2x400 MW) in the private sector in District Etah in Uttar
Pradesh at an estimated cost of Rs. 3,800 crores.

(c) The project promoters have informed that,
subject to their achieving financial closure by November,
1997, the project would be commissioned by the year 2001.

[English]
Western Power Grid

*350. SHRI N.J. RATHWA : will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government have evolve any
scheme for sharing of power among Western States from
the Western Power Grid;

(b) if so, the details thereof, and

(c) the quantum of power in MW being provided to
Guijarat from the Western Grid at present ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b)
Seventy five percent of the installed capacity of the Central
Generating Stations in the Western Region is allocated to
the constituent States/UTs based on the Central Plan
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Assistance and energy consumption during the preceding
five years with each component having equal weightage.
In addition, ten percent of the installed capacity is allocated
to the “Home State” in which the Central Generating
Station is located. The remaining fifteen percent of the
installed capacity is allocated by the Central Government
to the Public Sector Units. Power Intensive Units as well
as to States having regard to the prevailing power supply
position.

(c) The gquantum of power allocated to Gujarat from
Central Generating Stations in the Western Region is as
under :

. Share from allocated quota :

Name of the Station Share (MW)
Korba (2100 MW) 357
Vindhyachal (1260 MW) 230
Kawas (645 MW) 184
Kakrapar (440 MW) 125

Gandhar (648 MW) 234

Sub-Total 1130

1. Share from unallocated quota : 171

Il.  Share from Tarapur Atomic : 160
Power Station

Total 1461

Rajasthan Atomic Power Plant

*351 SHRI GIRDHARI LAL BHARGAVA
PRIME MINISTER be pleased to state :

Will the

(a) the number of Atomic Power Plants which have
been decommissioned;

(b)  whether Rajasthan Atomic Power Plant (RAPP)
Unit | & Il at Kota have been decommissioned,;

(c) if so, whether these units are likely to be
commissioned again for supply of power to Rajasthan;

(d) if so, the details thereof;
(e) the extent of deration of RAPP Units;

(f)  whether the Government propose to allocate
additional power in lieu of deration of RAPP Units;

(@) the schedule of commissioning of Unit lll and
Unit IV of RAPP at Kota;

(h) whether the Government are considering for
allocation of entire power from Unit Il and Unit IV of RAPP
to Rajasthan in view of deration of RAPP-1 & Il and heavy
deficit of power; and

(i) if not, the reasons therefor ?
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THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
At present there are ten Atomic Power Plants in India. No
unit under decommissioning.

(b)  No, Sir, Unit-1 of Rajasthan Atomic Power Station
(RAPS) near Kota in under shutdown from February 1994
due to a heavy water leak from the Over Pressure Relief
Device (OPRD) located in an inaccessible area. Unit-2 has
been shutdown from 1st August, 1994 for inservice
inspection and onmasse replacement of coclant channels
and upgradation of systems.

(¢) and (d) The leak from the Over Pressure Relief
Device (OPRD) has been successfully fixed RAPS-I is
expected to be recommissioned shortly after receiving
requisite clearance from the Atomic Energy Regulatory
Board. RAPS-2 is proposed to be recommissioned during
1998 after completion of the replacement of coolant
channels and upgradation of systems.

(e) RAPS units-1&2 have been derated to 100 MWe
and 200 MWe respectively from the original installed
capacity of 220 MWe each.

(f)  There is no proposal for allocation of additional
power in lieu of deration of RAPS Units.

(g) Unit-3&4 of RAPP are expected to be commis-
sioned during 1998-99.

(h) and (i) Government of India has so far not taken
a decision about the allocation of Power from the RAPP-
3&4. This will be decided on the eve of commissioning
of the Units.

Spurious LPG Cylinders

“352. SHRI MOHAN RAWALE : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are aware that the
number of locally manufactured gas cylinders and
regulators have risen sharply in the metros;

(b) if so, the details thereof;

(c) whether these fake cylinders and regulators are
highly dangerous and can cause a disaster at any time; and

(d) if so, the steps taken or contemplated by the
Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) No such case has been reported.

(b) Not applicable in view of (a) above.

(c) Yes, Sir. If such equipments are put into use,
they may prove to be dangerous.
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(d) As stated in (a) above no case of circulation of
spurious cylinder/regulators have been reported in the
metros recently. However, such cylinders are normally
detected at bottling plants where such equipments are
deshaped and crushed, so that they may not come back
into circulation. In case of such non-standard cylinders and
regulators detected at plants and whenever the source is
identified as distributor, transporter etc, debits are raised
at penal rates on the distributors, transporter concerned,
which acts as a deterrent.

[Translation]
LPG Distribution

*353. SHRI BACHI SINGH RAWAT ‘BACHDA' : Will
the PRIME MINISTER be pleased to state :

(a) whether LPG distribution agency in Kumaon
division 1s with the Kumaon Mandal Vikas Nigam;

(b) the other institutions which own gas distribution
agencies,

(c) whether the Government propose to handover
the distribution of LPG in Kumaon division to some Non-
Governmental Organisations; and

(d) if so, the details thereot ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) Oil Marketing Companies have not yet appointed
any other institution for distribution of LPG in the Kumaon
Hills.

(c) to (d) As yet, there is no proposal to change the
existing policy of allotment of LPG distributorships in
Kumaon Region. Locations meeting Oil Industry’s viability
norms are allotted through normal selection procedure of
issue of advertisement and selection of the candidates by
the competent selection authority on the basis of interviews.
As per past policy, other locations are allotted to Kumaon
Mandal Vikas Nigam subject to product availability.

Construction carried out by NBCC

*354. SHRI RAJENDRA AGNIHOTRI : Will the PRIME
MINISTER be pleased to state :

(a) whether many buildings, roads and bridges are
being constructed by the National Buildings Construction
Corporation Limited in Uttar Pradesh;

(b) if so, the details thereof;

(c) the expenditure incurred on all these projects
during each of the last three years and till date:

(d) the details of projects completed and lying
incomplete at present, and
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(e) the reasons for delay in completion of the
projects ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) Yes,
Sir, the National Buildings Construction Corporation Limited
has undertaken 27 projects in Uttar Pradesh since 1993.
A Statement showing the details of these projects is given
in the Statement.
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(c) The expenditure incurred on these projects
during the last three years has been shown in the
Statement referred to in reply to parts (a) and (b) of the
Question.

(d) and (e) Out of 27 projects undertaken by the
National Buildings Construction Corporation Limited in Uttar
Pradesh since 1993, 9 have been completed The details
about all 27 projects are shown in the Annexure. The
reasons for delay are shown in column (e) of the said
Statement.

Statement

Names of buildings, roads, bridges etc. which are being constructed by the National Buildings Construction
Corporation Ltd. In Uttar Pradesh, year-wise details of expenditure incurred (value of work done)
on such works since 1993, the details as regard to the project completed/lying

(b) (c)
Name of Buildings, roads.
bridges etc. being cons-

tructed by NBCC in U.P. date (Rs. in lakhs)

Expenditure incurred (value of work
done) during 1993-96 yearwise & till

incomplete and reasons for delay are indicated below

(d) (e)

Details of project Reasons for delay in the
completed and lying  completion of the projects
incomplete at

1993 1994 1995 1996
upto 2/97

present
1997

6 7 8

1. Constn. of multistoreyed 6527 22.00 2.00
Office Complex including
internal services for UP
State Industrial Develop-
ment corpn. (UPSIDC)
at Kanpur (U.P.)

2. Development of Industrial 2.00 5493 15.15
Housing Scheme for UPS-
IDC in Industrial area
Surajpur Site-C, Disttt.
Ghaziabad (U.P.)

3. Construction of Power 62.00 5189 14.33
Management Institute
Building Part-1l for NTPC
at NOIDA (U.P.)

4. Construction of 100 M - - 30.36 104.14

high RCC Chimney for
GAIL at Pata Etawah (UP)

5. Construction of Guard 4.50 8.00 -
Room Compound wall
and development of site
for National Open School
at NOIDA (UP)

6. Interior Decoration Work - -
of BHEL HRD Centre at
NOIDA (UP)

157.49 29.00

- Completed

- Completed

- Completed

5.00 Completed

- Completed

- Completed
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7. Construction of Hospital - 30.16 2147 738 0.50  Completed
at Vaidpura distt.
Ghaziabad, (UP)

8. Construction of Jawahar 2.75 35.76 6.24 - - Completed
Navodaya Vidyalaya at
Chamoli (UP)

9. Construction of Jawahar - 2050 797 Completed
Navodaya Vidyalaya
at Rudrapur, Nainital (UP)

10. Construction of Staff 4.00 133.73 21444 15952 21.00 About 99% No delay. The work as per
Training College for complete onginal contract was com-
Oriental Bank of pleted on schedule however
Commerce at NOIDA (UP) the additional works awarded

from time to time area in
progress.

11. Costn. of type-Ill, IV and - - 17.00 100.00 8.00  About 99% Delay is on account of the
V quarters BHEL Town- complete late release of drawings and
ship at Jhansi (UP) funds by the clients.

12. Construction of Jawahar  50.50 58.60 101.93 2650 2.20  About Y9% The Phase-l work at the
Navodaya Vidyalaya at complete project remained suspended
Baghra, Muzaftarnagar for about one year as the
(UP) onginal subcontractor had

abandoned the work. Execu-
tion of the additional items of
work costing Rs. 1.82 crore
also delayed the completion
of the project.

13. Construction of Jawahar 2219 2467 50.13 3580 275 About 96% Delay in approval of the
Navodaya Vidyalaya at complete revised design of external
Sardhana, Meerut (UP) sewerage scheme of the

school complex & sewerage
treatment plant which was
necessitated on account of
very high water table at the
project site.

14. Construction of Jawahar 28.70 42,60 101.45 4975 650 About 93% 1. Non-availability of ap-

Navodaya Vidyalaya at
Dhoom Manipur Distt
Ghaziabad (UP)

gomplete

proach road to work site
by the clients Approval for
construction of an ap-
proach road was given by
the clients in February,
1995.

2. The school complex be-
ing located in low lying
area got flooded during
monsoon of 1995.
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15. Construction of roads
drains and culverts for
Gail Plant at pata,
Etawah (UP)

16. Construction of Jawahar
Navodaya Vidyalaya at
Kaulara Kalla, Agra.

17. Construction of NFL
Office Complex at Noida
(UP)

18. Construction of Govind
Ballabh Pant Social
Science Institute at
Jhusi, Allahabad (UP)

19. Pile foundation work of
SBI Zonal Office
Building at Agra (UP)

51.00

67.00

500 147.29 118.91 4.00 About 93%

Complete

48.15 4249 16.00 3.00 About 92%

complete

108.00 317.00 488.70 20.00 About 92%

complete

62.50 4847 39.50 650 About 84%

completed

23.25 4.25 About 14%

complete

3. Delay in approval of the
revised design of external
sewerage scheme of the
school complex & sewer-
age treatment plant which
was necessitated on ac-
count of very high water
table at the project site

Project is delayed on ac-
count of non-realse of funds
and non-finalisation of rates
for pre-mix carpet of road
work by the clients.

1. Land dispute with villag-
ers & delay in the rede-
marcation of the bound-
ary of the school.

2. Non-availability of bricks
because of closures of
brick kilns in the region as
per the orders of Su-
preme Court.

No delay. Project Manage-
ment work is progressing as
per allocation of funds and
priorities set out by the
clients from time to time.

1. Non release of funds by
the clients.

2. Delay in decisions from
consultant/clients for pro-
vision of ventilators, roll-
ing shutters, colour
scheme, fixing of electri-
cal fixtures in auditorium
building etc.

1. This is a left over job of
M/s. Kirat Chand Jain
Family Trust, Lucknow.
The case is under arbitra-
tion. Work is under ‘Hold’
because of Court Order/
arbitration proceedings.

2. Delay in recording of joint
measurement of the work
done by M/s Kirat Chand
Jain.
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3. Submerging of site due to
heavy rains during Jan.
‘96.

4. Delay in release of pay-
ment by the clients.

20. Rehabilitation & Streng- - 2165 20.00 12894 6.23 About 33% No delay. Project is pro-
thening of MIC/Mini-MIG complete gressing as per the release
Flats for GDA at Indira of funds by Ghaziabad Dev.
Puram Ghaziabad (UP) Authority.

21. Construction of 32 units - - - 238.00 82.00 About 29% No delay. Project is pro-
of Standard Design complete gressing as per schedule.
Factory Block in NEPZ,

NOIDA (UP)

22. Civil & Structural Steal - - - 58.39 62.16 About 26% No delay. Project is pro-
Work of C.W. System completed gressing as per schedule.
Package Feroze Gandhi
Thermal Power Project
Stage-ll for NTPC at
Unchahar (UP)

23. Construction of SIDBI - - 12.00 87.00 8.00 About 25% 1. Delay in the finalisation of
Head Office Building at complete layout.

Lucknow, (UP)

2. Delay in the issue of
working drawings.

3. Site of annexe building
block 'B' was made avail-
able in April, 96 after
about 7 months from the
start of the work.

24. Construction of Jawahar - - - 1225 4.00 About 6% 1. Approach road to the
Navodaya Vidyalaya at complete work site for a stretch of
Etawah (UP) about 6Km. is not avail-

able & hence the progress
at the project is slow.

2. The technical approval
for external development
work is still awaited from
client.

25. Construction of Jawahar - - - - 5.00 Works comm- No Delay.

Navodaya Vidayalaya ended in Feb.97
Firozabad (UP)
26. Construction of Indira 9.00 17.50 - - - Project was

Gandhi Bhawan in
Kamla Nehru Memorial
Hospital Complex,
Allahabad (UP)

abandoned in
Oct. 94 due to
paucity of funds
with the clients.
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27. Construction of Comm-
erical Complex at
Kaushambi, Ghaziabad

NBCC's Real
Estate Project.
Project has been

(UP) kept in abeyance
for the time being
due to non-avail-
ability of infras-
tructural fo ilities
like power, drinking
water, sewerage,
approach road etc.
by GDA.
[English] 1 2 3 4
Employment Assurance Scheme
3. Assam 218 218
*355. SHRI N. RAMAKRISHNA REDDY : Wil the )
Minister of RURAL AREAS & EMPLOYMENT be pleased 4= Bihar 727 579
to state: 5 Goa 11 5
(a) the number of Blocks, State-wise; 6. Gujarat 218 181
(b) the number of Blocks covered under EAS during 7. Haryana 110 77
1995-96;
(c) the number of Blocks sanctioned under EAS 8. Himachal Pradesh 69 44
during 1996-97, State-wise; 9. Jammu & Kashmir 119 119
(d) whether Government is contemplating to cover 10. Karnataka 175 162
all the Blocks under EAS in the country; and
11. Kerala 152 81
(e) if so, by when ?
12. Madhya Pradesh 459 394

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) The 13. Maharashtra 299 247
State-wise list of total number of blocks and biocks covered

. Mani 1 1
under Employment Assurance Scheme (EAS) may please 14. Manipur 3 3
be seen in Statement-l. 15. Meghalaya 32 32
(b)  The number of blocks covered under EAS during 16. Mizoram 20 20
1995-96 is 768.
17. Nagaland 52 52
(c) The list of number of blocks sanctioned under .
EAS State-wise, during 1996-97 may please be seen in 18. Orissa 314 290
Statement-ll enclosed. 19. Punjab 136 49
(d) and (e) Yes, Sir. The remaining rural blocks of the Raiasth 237 204
country will be covered under EAS during 1997-98. 20. Rajasthan
Statement-! 21. Sikkim 4 4
2. Tamilnad 385 282
Sl State/UT Total No. of  No. of Blocks 22+ ' aminady
No. Blocks covered under 23. Tripura 27 27
EAS
24. Uttar Pradesh 902 610
! 2 3 4 25. West Bengal 340 270
1. Andhra Pradesh 330 280 26. Andaman & Nicobar 5 3

2. Arunachal Pradesh 56 56 Islands
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2 3 4
27. Chandigarh 1 0
28. Dadar & Nagar Haveli 1 1
29. Daman & Diu 2 1
30. Delhi 5 0
31. Lakshadweep 9 7
32. Pondicherry 6 3
Total 5452 » l4329
Statement-ll
Sl. State/UT No. of Additional Block
No. Sanctioned
1. Andhra Pradesh 95
2. Assam 76
3. Bihar 132
4. Goa 4
5. Gujarat 31
6. Haryana 32
7. Himachal Pradesh 25
8. Jammu & Kashmir 30
9. Karnataka 29
10. Kerala 60
11. Madhya Pradesh 54
12. Maharashtra 29
13. Manipur 9
14. Orissa 40
15. Punjab 49
16. Rajasthan 30
17. Tamil Nadu 84
18. Uttar Pradesh 250
19. West Bengal 57
20. A & N lIsland 1
21. Daman & Diu 1
22. Lakshadweep 2
23. Pondicherry 3
N Total 1123

to Questions 50

Subsidy to F.P.Ls.

*356. DR. A.K. PATEL : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state :

(a) the details of assistance and subsidy provided
to food processing units during the last three years, year-
wise; and

(b) the criteria fixed for allocation of funds including
subsidy to these units ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) and (b) Government have taken various steps
to promote food processing industnes in the country which
inter-alia include declaration of most food processing
industries as high priority, delicensing of food processing
industries except brewing and distillation of alcoholic
beverages and those items reserved for small scale sector,
promoting domestic/foreign/NRI investments and providing
fiscal reliefs etc. Ministry of Food Processing Industries
under its plan schemes extends financial assistance to
State Government organisations, institutions, cooperatives,
joint sector/assisted sector projects, voluntary agencies etc.
for (i) setting up/expansion/modernisation of food process-
ing units, (ii) promotion of post harvest infrastructure, cold
chain etc., (iii) propagation of the concept of backward
linkages between farmers and processors, (iv) propagating
technology for developing entrepreneurship in rural areas
(v) Research and development related activities (vi)
Networking with State Governments and assisting nodal
agencies identified by the State Governments etc.

2. Plan Schemes operated by Ministry of Food
Processing Industnes are project specific and not State or
area specific. Depending upon the factors such as technical
feasibility and economic viability of the proposals,
availability of resources etc. financial assistance 1s provided
in the following manner -

(a) Interest free loan to State Government
organisations for equity participation in joint
sector/assisted sector projects.

(b) Grant-in-aid to State Government Organisations,
institutions, cooperatives/voluntary agencies/
private entrepreneurs etc., in varying degrees,
for the purposes indicated in the preceding
para-1.

(c) Equity/Loan assistance to Modern Food Indus-
tries (India) Ltd. and North Eastern Regional
Agricultural & Marketing Corporation, the two
public sector enterprises under the administrative
control of the Ministry.

3. The outlay and expenditure of plan funds during
the last three years are :
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(Rupees in Crores)

Year Outlay Expenditure
1993-94 47.00 38.52
1994-95 45.00 29.74
1995-96 45.00 40.87
[Transiation]

Electricity Generation by Atomic Power Plants

*357. SHRI BRAJ MOHAN RAM : Will the PRIME
MINISTER be pleased to state:

(@) the names of places in the country where
electricity is generated by Atomic Power Plants and the
quantum of electricity generated by each of these,
separately; and

(b) the names of places where Atomic Power Plants
are proposed to be set up during the Ninth Five Year Plan
and the quantum of electricity likely to be generated by
these plants ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION OF
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Details of the Atomic Power Plants in the country, their
location and quantum of electricity generated by each are
given below :

Sr. Nuclear Power Unit Present Cumulative
No. Station and No. capacity  electricity
its location generation

upto Feb.

(MUs) 97 (MUs)

1. Tarapur Atomic Power TAPS-1 160 24180
Station, located at TAPS-2 160 24473
Tarapur in Maharashtra.

2.Rajasthan Atomic Power RAPS-1 100 8289
Station, located at RAPS-2 200 15000
Rawatbhata in Rajasthan.

3. Madras Atomic Power MAPS-1 170 12654
Station, located at MAPS-2 170 10322
Ralpakkam in Tamilnadu.

4. Narora Atomic Power NAPS-1 220 4539
Station, located at NAPS-2 220 4504
Narora in U.P.

5.Kakrapar Atomic Power ~ KAPS-1 220 3615
Station located at KAPS-2 220 2258

Kakrapar in Gujarat.

(b) Kaiga Atomic Power Project Units-1&2 in
Karnataka and Rajasthan Atomic Power Project Units-3&4
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in Rajasthan Presently under construction have a total
capacity of 880 MWe. These are expected to be
commissioned in 1998 and would generate about 5000
MUs each during the [X Plan.

[English]
Oil Exploration

*358. SHRI N.K. PREMCHANDRAN :
SHRI RAMESH CHENNITHALA :

Will the PRIME MINISTER be pleased to state:

(@) the number of thrust areas in which the oil
exploration takes place at present;

(b) whether any proposal to restructure the entire
petroleum sector is under consideration;

(c) if so, the details thereof;

(d) the quantity of oil production from each thrust
area per year,;

(e) whether the Government propose of deepen the
exploration in the thrust areas;

(f) if so, the details thereof;

(g) the new areas in which the oil exploration
activities are likely to be started; and

(h) the quantity of oil production expected annually
from such oil fields ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The present exploration strategy involves continuance
of major exploration thrust in currently producing basins
like Cambay, Upper Assam, Bombay Offshore, Krishna-
Godavari & Cauvery basins for finding low risk hydrocar-
bons by identifying the missed targets & locating new
targets through emphasis on quality of seismic data
acquisition including 30 in solving intricacies of subtle traps
which will be one of the main exploration targets in these
basins.

Other thrust areas identified for exploration are :
- Gondwana & Vindhyan Basins
- Schuppan belt of North-East region

- Deep Water exploration both in East & West Coast
Offshore beyond 200 m. isobath.

— Kutch offshore for Mesozoic prospects

-~ Deeper objectives of Western & North-Eastern Onland
basins i.e. Mesozoic section of Combay, Kutch,
Saurashtra & Rajasthan & Palaeocane-Eocene of
Upper Assam.

~ Areas of uncertain prospectivity such as Deccan
Plateau, beneath the thrust sheets of Nagaland &
Manipur etc.
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New targets like tight gas sands, deep basin gas on
proved basins, Gondwana & West Bengal Basins.

(b) and (c) Strategic Planning Group on Restructuring
of Oil Industry (‘R' Group) was set up in January, 1995
inter alia, to make policy recommendations and suggest
initiatives required for restructuring of the Oil Industry to
meet the basic strategic objectives of developing a
financially sound and Internationally competitive hydrocar-
bon sector. The ‘R’ Group has submitted its report.
However, no decision has been taken on its recommen-
dations.

(d) Of the identified basins/areas, as mentioned in
reply to Part (a), oil production is being obtained only from
the Category-l basins. The basin-wise oil production from
each of these basins during the year 1995-96 was as
under -

Basin Oil Production (MMT)
Cambay 6.386
Upper Assam &
Assam-Arakan Fold Belt 5.074
Krishna-Godavari & Cauvery 0.575
Bombay Offshore 23127

35.162

(e) Yes, Sir.

(f) and (g) The details are given in reply to Part (a)
above.

(h)  The quantity of oil expected from new exploration
thrust areas can only be estimated after the results of
exploration and establishment of reserves.

[Translation]
National Power Grid

*359. DR. MAHADEEPAK SINGH SHAKYA
SHRI NAWAL KISHORE RAI :

Will the PRIME MINISTER be pleased to state:

(a) whether the Government have formulated any
schemes to inter link all the power grids with one another
in the country;

(b) if so, the details thereof;

(¢c) the estimated expenditure likely to be incurred
thereon;

(d) the sources through which the funds are
proposed to be mobalised; and

(e) the time by which such schemes are likely to
be implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) Yes,
Sir. The Government have formulated plans to inter connect
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various regional electricity grids of the country. Some of
these links are already under operation, others are under
construction and under consideration. A list of the centrally
owned inter-regional links is given below :

I.  Existing (Under Operation)

(i) Between Western & Northern Region — 500 MW
Vindhyachal HVDC Back to Back Station.

(i) Between North-Eastern & Eastern Region
200 KV Birpara-Bongaigaon.

(i) Reamagundam - Chandrapur - 400 KV line
between Sourthern Region & Western Region.

II.  Under Construction.

(i) Between Western & Southern Region
1000 MW HVDC back-to back at Chandrapur.

(i) Between Eastern & Southern Regions - 500 MW
HVDC back-to-back at Gazuwaka.

(i) Between North Eastern & Eastern Region
400 KV between Bongaigaon and Malda.

. Under Consideration.

(iy Between Eastern & Northern Region - 500 MW
at Sasaram between Biharashariff to Rihand.

IV. Studies carned out by POWERGRID suggests
requirement of the following additional major transmis-
sion links;

(i) 400 KV AC Raipur (WR) to Rourkela (ER)

(i) 3000 MW HVDC Bipole link between Talcher in
ER to Bangalore in SR as a part of Taicher-ll
transmission system.

(iii) 3000 MW HVDC Bipole link between Ib Valley
in ER and Jaipur in NR and 400 KV AC system
from Ib Valley (ER) to Raipur (WR). These
transmission links are part of the transmission
system associated with CEPA.

(c) and (d) Estimated cost of the above projects and
other details are given in the attached Statement.

(e) Expected commissioning dates of the aforemen-
tioned project (s) are as follows :

Commissioning Dates

i. Chandrapur B/B HVDC 11/97
ii. Gazuwaka B/B HVDC 2/99
iii. Sasaram B/B HVDC 3/2000
iv. 400 KV Bongaigaon — Malda 3/98
v. Talcher-Bangalore HVDC 2001-02
vi. (a) Ib Valiey — Jaipur HVDC 2001-02

(b) Ib Valley — Raipur AC system 2000-01
vii. 400 KV Raipur — Rourkela 2001




55 Whnitten Answers

MARCH 19, 1997

to Questions 56

Statement

Projects

Approved/Estimated
Cost (in Rs.)

Funding Agency

i.  Chandrapur B/B HVDC

ii. Gazuwaka B/B HVDC 574 Crs.

iii. Sasaram-Biharsharif HVDC 567 Crs.

iv. 400 KV Bongaigaon-Malda 212 Crs.

v. Talcher-Bangalore HVDC 2500 Crs.

vi. Ib Valley, Jaipur HVDC 6140 Crs.
Ib Valley, Raipur, HVDC

vii. 400 KV AC Raipur-Rourkela 336 Crs.

1046 crores

West Merchant Bank Indosuez Credit Na-
tional Overseas Dev. Agency (tied up).

Asian Development Bank/West Merchant
Bank (tied up).

DDA (Overseas Development (Agency)/World
Bank (Under processing).

OECF (Overseas Economic Co-operation
Fund) (Tied up).

WB (World Bank) (under consideration).

Not finalised.

Note : The External financing is about 55% to 60% of the cost of the projects, 20% funding is made from POWERGRIDS
Internal Resources and remaining is through Bond/Domesfic Commercial Borrowing.

[English]
National Bio-Gas Project

*360. SHRI RAJESH RANJAN ALIAS PAPPU YADAV :
SHRI RAJINDRA KUMAR PANDEY :

Will the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pleased to state:

(a) whether various States have not been able to
achieve even 50 percent of the annual target fixed for
implementation of programmes under National Bio-gas
Project;

(b) if so, the States, which have not been able to
achieve the annual target;

(c) whether Government have made any arrange-
ments to provide improved chulhas, instal Bio-gas to the
People who wish to have Bio-gas Plant and improved
chulhas;

(d) wether Government have made any positive
efforts to help such States to achieve the target of the
National Bio-gas Project; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (CAPT. JAI
NARAYAN PRASAD NISHAD) : (a) and (b) No, Sir. During
the period April 1996 to January 1997, all States and Union
Territories except Arunachal Pradesh, Assam, Bihar, Delhi,
Karnataka, Kerala, Madhya Pradesh, Chandigarh and
Pondicherry have achieved 52 to 164 per cent of their
respective annual targets fixed under the Central Sector

Scheme — National Project on Biogas Development (NPBD).
The overall annual target of setting up of 1.65 lakh family
type biogas Plants fixed for 1996-97 under NPBD is
expected to be achieved by the end of March 1997.

(c) Yes, Sir. In addition to NPBD, a separate Central
Sector Scheme - National Programme on Improved
Chulhas (NPIC) is being implemented in all States and
Union Territories to promote various improved designs of
efficient and smokeless chulhas.

(d) and (e) The Ministry of Non-Conventional Energy
Sources is providing technical and training support
including training courses for users; financial incentives,
such as, central subsidy, turn-key job fee to non-
governmental organisations and trained entrepreneurs,
additional central subsidy for toilet linked biogas plants,
etc.; and support for publicity and awareness raising for
implementation of NPBD in all States and Union Territories.
Regional and state level reviews have been organised
during August 1996 to February 1997, especially for the
States which were lagging behind in achieving the targets,
to draw action plans for improving the pace of
implementation of the programme.

Supply of Computers

3778.SHRI RAMSAGAR : Will the PRIME MINISTER
be pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned “PCL faces flak from
customers” appearing in the “Times of India” dated
February 13, 1997;
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(b) if sc. the facts thereof, and

(c) the number of PCLs purchased by the Govern-
ment Departments and have found inferior in quality and
the sources of such PCLs purchases;

(d) the steps taken to get the defective sets of PCLs
replaced or refund of money from the source of purchase;
and

(e) the number of these PCLs sold by the Kendriya
Bhandar to Government Department ?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF SCIENCE
TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a) to (e)
Yes, Sir. The news item essentially relates to grievances
of a private firm arising out of purchase of PCL computers.
The Department of Electronics does not procure computers
for Government Ministries/Departments or for any other
agency.

As per the information made available by the Kendriya
Bhandar, during the current financial year, they have sold
fourteen (14) Personal Computers (PCs) to various
Government Departments, out of which no complaint
regarding inferior quality or defective machine has been
received by them.

Construction of Haj Houses

3779.SHRI SULTAN SALAHUDDIN OWAISI : Will the
PRIME MINISTER be pleased to state:

(@) whether Government of Uttar Pradesh proposes
to build Haj House in Lucknow;

(b) if so, the details thereof including the expenditure
proposed to be incurred on it;

(c) whether other State Governments already have
such houses;

(d) whether the Union Government propose to issue
any directive to all the State Governments to build Haj
Houses in the Capital of each State for facilitating Haj
Pilgrims; and

(e) if so, the details thereof and the assistance to
be provided by Union Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS. (DR. U. VENKATESWARLU) : (a) Government
is not aware of any proposal from Government of Uttar
Pradesh to build Haj House in Lucknow.

(b) Does not arise.
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(c) Haj House has recently been built in West
Bengal by the West Bengal State Haj Committee. Gujarat
and Jammu & Kashmir State Haj Committees propose to
build Haj Houses in their respective States.

(d) No, sir.
(e) Does not arise.
Vacant Properties.

3780. SHRI JANG BAHADUR SINGH PATEL : Will the
PRIME MINISTER be pleased to state:

(a) the number of shops/office complexes/restau-
rants etc., constructed by DDA are lying vacant, as on date
and the number out of these in DDA built markets in
Vishakha Enclave and Maurya Enclave areas of Pitampura,
Delhi;

(b) when these shops/complexes/restaurants etc.
were built by DDA and the reasons for these properties
to have remained vacant; and

(c) the steps taken to put these properties to proper
use 7

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The DDA has
reported that as on 28.2.97, 3389 shops/office complexes/
restaurants, etc. constructed by it were lying vacant/
unalloted. Out of these, 185 shops/office complexes/
restaurants are located in Vishakha Enclave, Maurya
Enclave and Pitampura.

(b) These complexes were constructed from the year
1985 upto December, 1996. The reasons due to which
these properties have remained vacant/unsold are:-

(i) Recession in the money market;

(i) Non-release of electric connection by DESU
in some markets; and

(iii) Misuse of the residential premises surround-
ing the shopping complexes for commercial
purposes.

(c) (i) Requests from Government Departments/
Public Sector Undertakings like banks, post
offices, MTNL, etc. are considered as and
when received.

(i) Vacant/unallotted properties are being put to
auction from time to time.

[Translation]
District Under Employment Assurance Scheme
3781.DR. LAXMINARAYAN PANDEY : Will the
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Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state:

(a) the names of districts in Madhya Pradesh where
Employment Assurance Scheme is in operation;

(b) the number of districts which are likely to be
included in this scheme during 1997-98; and

(c) the amount of grant provided for this purpose
during 1996-97 ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) The
Employment Assurance Scheme is in operation of the
following districts of Madhya Pradesh :-

Balaghat, Baster (Jagdalpur), Betul, Bhind Bilaspur,
Chhatarpur, Chhindwara, Damoh, Dewas, Dhar, Durg,
Guna, Hoshangabad, Indore, Jabalpur, Jhabua, Khandwa,
Khargaon, Mandla, Mandsaur, Narsimpur, Panna, Rajgarh,
Raipur, Raisen, Rajgarh, Rajnandgaon, Ratlam, Rewa,
Sagar, Sarguja, Satana, Sehore, Seoni, Shahdol, Shajapur,
Shivpuri, Sidhi, Tikamgarh, Ujjain and Vidisha.

(b)  All the remaining blocks and districts of Madhya
Pradesh will be included in this scheme during 1997-98.

(¢) Funds amounting to Rs. 18804.90 lakhs have
been released for this purpose till date during 1996-97.

[English]
Audit of Rural Employment Fund

3782.SHRI JAYANTA BHATTACHARYA : Wil the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state:

(a) the details of the directions issued by the Union
Government to the different State Governments regarding
the Audit of Rural Development Funds in Panchayat
Samitis and Zila Parishads;

(b) whether the Government of West Bengal have
audited the accounts in the different Zila Parishads and
Panchayat Samitis for the last 19 years in West Bengal,

(c) if so, the details thereof, and

(d) the number of Panchayat Samitis and Zila
Parishads have completed Audit upto December, 1996 7

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (d)
The information is being collected and will be laid on the
Table of the House.

Diversion of Petrol

3783.SHRI MULLAPPALLY RAMACHANDRAN : Will
the PRIME MINISTER be pleased to state:
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(a) whether a large quantity of Petroleum products
bound for Mahe (Pondicherry State) are being diverted to
some petrol/diesel banks in Calicut and Canannore districts
of Kerala;

(b) if so, the action taken by the Government in this
regard;

(c) whether any culprits had been apprehended by
the authorities in the past; and

(d) if so, the punishment given to these culprits
under the law ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T. R BAALU):
(a) No, Sir. No diversion of petroleum products bound for
Mahe, to Kerala has been reported.

(b) to (d) Do not arise.

Dutch Aided Schemes for Drinking
Water and Sanitation

3784. SHRI SANTOSH KUMAR GANGWAR : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state:

(a) the details of the Dutch aided schemes under
consideration for drinking water and sanitation in Uttar
Pradesh; and

(b) the time by which these schemes are likely to
be accorded approval ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) A project
costing Rs. 2192 lakh is under consideration of the Dutch
Government to provide Rural Water Supply in problem
villages of Varanasi, Rae Bareili and Allahabad districts.

(b) No time frame has been indicated by the Dutch
Government to accord approval of the schemes.

Petroleum Refinery

3785.SHRI R. SAMBASIVA RAO : Will the PRIME
MINISTER be pleased to state :

(a) whether Indian Energy Corporation Limited
(Encon) has come forward to set up 100 per cent Export-
Oriented Petroleum Refinery Project in Andhra Pradesh,

(b) if so, whether it has also plans to set up a 650
MW power plant as a part of the project,

(c) if so, whether any final decision has been taken
in this regard; and

(d) if so, the installed capacity to refine crude oil?

THE MINISTER OF STATE IN THE MINISTRY OF
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PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (d) There is no proposal under consideration from
M/s Indian Energy Corporation Limited to set up on oil
refinery under 100% EOU scheme in Andhra Pradesh.

ISRO

3786. SHRI SANAT KUMAR MANDAL : Will the PRIME
MINISTER be pleased to state:

(a) whether the Indian Space Research Organisation
(ISRO) is working out the technical details to hook up the
various power grids via satellite to provide rapid information
about the location of faults; and

(b) if so, the details of the project and the time by
which the Power Grid Corporation Ltd. propose to use
satellite technology to monitor power despatch quality and
grid health ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) :

(a) No, Sir.
(b) Does not arise.
Private Investment

3787.SHRI CHINTAMAN WANAGA : Will the PRIME
MINISTER be pleased to state:

(a) whether the Government proposed to set up
independent authority to monitor private investment in
petroleum industry;

(b) if so, the details thereof ?

(c) whether various recommendations have been
received by the Government in this regard; and

(d) if so, the action taken or proposed to be taken
by the Government ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not anse.
[Translation]
Counter Magnet City

3788.SHRI JAI PRAKASH AGARWAL
PRIME MINISTER be pleased to state:

Will the

(a) the facilities given for the development of
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proposed counter magnet city under National Capital
Territory of Delhi, till date;

(b) the manner in which it is proposed to be
implemented; and

(c) the total amount spent on this work during the
last three years ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) The
Counter Magnet Cities have been selected in States of
Punjab, Haryana, Rajasthan, Madhya Pradesh and Uttar
Pradesh. Initially five cities namely, Hissar, Patiala, Gwalior,
Kota and Bareilly have been chosen for investment. The
concerned State Governments and its implementing
agencies prepare integrated plan under which detailed
projects are prepared and implemented. Some of these
projects are funded through a Development Fund financed
jointly by NCR Planning Board and the State Governments
while others are funded by the State Governments
exclusively.

(c) A sum of Rs. 6 crores has been released by
NCR Planning Board for the Counter Magnet Towns during
the last three years.

[English]
Nehru Rozgar Yojana

3789.SHRI RAM NAIK : Will the PRIME MINISTER
be pleased to state:

(a) the number of employment opportunities created
during 1994-95, 1995-96 & 1996-97 under the Nehru
Rozgar Yojana, State-wise;

(b) the objectives set under NRY during the above
period, State-wise; and

(c) the main schemes under the above Yojana which
were taken advantage of by the educated unemployed ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) The
details of targets set and number of beneficiaries assisted
to set up micro-enterprises and number of mandays of work
generated, State-wise, during the years 1994-95 1995-96
and 1996-97, under the Nehru Rozgar Yojana. are given
in the enclosed Statement-I, 1l and IlI.

(c) No Scheme of the Nehru Rozgar Yojana
prescribes any academic qualification for beneficianes. Al
the Schemes re-open to the urban poor living below the
poverty line.
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Statement-|

Nehru Rozgar Yojana (1994-95)

S.UM.E. S.UW.E.
Sl. Name of State/UT No. of beneficiaries assisted Mandays of work generated
No. (in lakhs)
T A T. A.
1. Andhra Pradesh 10050 15510 2.1 1.61
2. Arunachal Pradesh - 40 0.23 0.20
3. Assam 1320 13572 1.46 1.37
4. Bihar 4450 - 2.74 -
5. Goa 75 - 0.08 -
6.  Gujarat 2450 1663 0.88 0.45
7.  Haryana 1610 2060 0.62 349
8.  Himachal Pradesh 345 - 0.35 -
9. Jammu & Kashmir 400 - 0.40 -
10. Karnataka 4285 14048 270 -
11. Kerala 4120 3279 1.20 1.09
12. Madhya Pradesh 10770 - 3.05 -
13. Maharashtra 5360 7435 3.55 1.07
14. Manipur 545 1651 0.42 0.41
15. Meghalaya - - 0.08 -
16. Mizoram 205 700 0.16 9.67
17. Nagaland - - - -
18. Orissa 2570 - 1.05 -
19. Punjab 3120 2670 1.30 0.91
20. Rajasthan 5230 9621 248 3.04
21.  Sikkim 275 - 0.10 -
22. Tamil Nadu 12160 12665 8.30 493
23. Tripura 205 33 0.16 0.26
24. Uttar Pradesh 26440 35852 9.73 9.71
25. West Bengal 4835 3042 2.55 12.41
26. A & N Islands 230 1 0.05 -
27. Chandigarh 145 21 0.09 0.16
28. D & N Haveli 50 14 0.03 0.01
29. Daman & Diu - - 0.05 -
30. Delhi 830 79 N.A. -
31. Pondicherry 115 705 0.20 0.06
Total 102190 124595 41.12 50.85

T = Targets A = Achievements
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Statement-Il

Nehru Rozgar Yojana (1995-96)

S.UM.E. S.UWE.
Sk Name of State/UT No. of beneficiaries assisted Mandays of work generateg
No. (in lakhs)
T. A T. A
1. Andhra Pradesh 10958 5701 2.18 1.95
2. Arunachal Pradesh 611 - 0.26 1.53
3. Assam 1278 - 1.13 1.36
4. Bihar 9283 14026 2.80 -
5. Goa 111 10 0.09 0.73
6.  Gujarat 4397 1777 1.22 0.78
7. Haryana 1453 1725 0.69 0.02
8. Himachal Pradesh 667 1334 0.36 0.53
9. Jammu & Kashmir 778 1479 0.45 1.01
10. Karnataka 4332 - 1.38 -
11. Kerala 2981 1282 0.94 0.49
12.  Madhya Pradesh 9529 16019 342 -
13. Maharashtra 13736 10641 1.81 20.02
14.  Manipur 532 - 0.47 -
15.  Meghalaya 278 146 0.16 -
16. Mizoram 200 40 0.17 -
17.  Nagaland - - - -
18. Orissa 2800 6223 1.08 3.91
19.  Punjab 1106 2133 1.01 3.08
20. Rajasthan 4889 9415 276 1.93
.21. Sikkim 260 310 0.13 -
22, Tamil Nadu 11497 9857 3.72 2.19
23. Tripura 167 22 0.17 0.12
24. Uttar Pradesh 22830 24893 7.53 9.69
25. West Bengal 10938 17567 2.00 5.95
26. A & N Islands 112 102 0.03 -
27. Chandigarh - 135 0.06 0.10
28. D & N Haveli 55 37 0.01 -
29. Daman & Diu 112 213 0.09 0.25
30. Delhi 800 - - -
31.  Pondicherry 111 211 0.01 -
Total 116807 125308 $36.22 + 54.64

T = Targets A = Achievements
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Statement-lil
Nehru Rozgar Yojana (1995-96) (upto 28.2.1997)
S.UME. S.UW.E.
Sl Name of State/UT No. of beneficiaries assisted Mandays of work generated
No. (in lakhs)
T. A T. A
1. Andhra Pradesh 10958 18315 2.18 1.59
2. Arunachal Pradesh - 813 0.18 1.47
3. Assam 1278 - 1.13 0.80
4.  Bihar 9283 428 2.80 -
5. Goa - - 0.05 -
6.  Gujarat - 1292 0.65 0.35
7. Haryana 1211 1609 0.48 -
8. Himachal Pradesh 667 108 0.36 -
9. Jammu & Kashmir 778 2386 0.31 1.80
10. Karnataka - 4358 1.48 0.70
11. Kerala 2981 - 0.94 -
12.  Madhya Pradesh 7944 16581 2.38 0.30
13. Maharashtra 13736 13441 3.62 -
14.  Manipur 444 - 0.33 -
15. Meghalaya 278 1415 0.16 0.11
16. Mizoram 167 - 0.12 -
17. Nagaland - - - -
18. Orissa - 3408 1.08 1.50
19. Punjab 1106 3931 1.01 -
20. Rajasthan 4889 12140 1.92 1.15
21.  Sikkim 222 - 0.09 -
22. Tamil Nadu 11497 26618 2.59 2.52
23. Tripura 167 119 0.12 -
24. Uttar Pradesh 19328 15840 7.53 5.12
25. West Bengal - - 2.00 1.99
26. A & N Islands 186 328 0.04 0.02
27. Chandigarh - 64 0.07 -
28. D & N Haveli - 32 0.02 0.01
29. Daman & Diu - 163 0.10 -
30. Delhi - 518 N.A. -
31. Pondicherry - - 616 - -
Total 87120 124521 33.14 19.43

T = Targets

A = Achievements
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Rules Formulation

3790.SHRI GIRIDHAR GAMANG : Will the PRIME
MINISTER be pleased to state :

(a) the reasons for delay in formulating the rules and
instructions regarding promotion in services or different
categories in the States and Central services;

(b) whether the Government propose to rectify the
delay, and

(c) the details of guidelines issued to the Central
Ministries and the State Governments regarding reservation
in promotion ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) In case of promotion
to services under the jurisdiction of States, orders of
respective State Governments are applicable. In case of
Central services, formulation of rules and instructions
regarding promotion in services is done by respective cadre
controlling authorities. Information in this regard is not
centrally maintained.

(c) For reservation in services of States, orders of
respective State Governments are applicable. The details
of guidelines issued to all Central Ministries/Departments
are as under:-

1) Reservation in promotion is provided to SCs and
STs @ 15% & 7.5% respectively;

i) Reservation is provided to all Groups where
method of promotion is seniority-cum-fitness;

iii)  Reservation is provided upto lowest rung of
Group ‘A’ where promotion is by the method of
selection.

iv)  while no reservation is provided within Group ‘A’
where method of promotion is by selection, SC/
ST candidates who are senior enough to come
within the number of vacancies for which the
select panel is prepared are promoted in posts
carrying ultimate Salary of Rs. 5700/- provided
they are not adjudged unfit for promotion.

Nine Nuclear Reactors

3791.SHRI KRISHAN LAL SHARMA : Will the PRIME
MINISTER be pleased to state :

(a) whether India’s nine power reactors are the least
reliable as monitored by the International Atomic Energy
Authority;

(b) if so, details thereof;

(c) whether the budget for atomic energy the fallen
by 708 since 1988;
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(d) if so, the reasons thereof; and

(e) whether the reliability of these reactors is
checked with the fall in budget allocation for atomic
energy ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) No, Sir. IAFA does not monitor the operation of
nuclear power reactors and rank them on the basis of safety
and reliability. The nuclear power reactors in the country
have generated 7982 million units (MU) of electricity in the
year 1995-96 achieving an overall annual capacity
factor of 60%. In the year 1996-97, upto the end of February
1997, generation was 8166 MUs with a capacity factor of
66%. This is expected to exceed 9000 MUs for the year
as whole with an annual capacity factor of 66%

(c) and (d) No, Sir. The budget of the Department
of Atomic Energy was Rs. 1110.09 crores in 1987-88. This
has increased to Rs. 2098.60 crores in 1996-97.

(e) The budgetary allocation is done consistent with
overall requirements and availability of resources with the
Government and has not in any way adversely affected
reliability of nuclear power plants.

Fund for EAS to Orissa

3792.SHRI K.P. SINGH DEO : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) the details of the districts covered under the
centrally sponsored Employees Assurance Scheme (EAS)
in Orissa, so far,

(b) the funds allocated to the State for implementing
EAS during last three years; and

(c) the time by which the entire State iIs proposed
to be covered under EAS ?

THE MINISTER IN THE MINISTRY OF RURAL AREAS
AND EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU)
: (a) All the 30 districts of Orissa have been covered under
Employment Assurance Scheme.

(b) The Central funds released under EAS to the
state during last three years is as follows

1994-95 Rs.
1995-96 Rs. 11460.00 lakhs
1996-97

(c) All the remaining rural blocks of the State will
be covered under EAS during 1997-98

7884 .00 lakhs

Rs. 14215.50 lakhs. (Till date)

Network Computers

3793.SHRI SUSHIL CHANDRA
MINISTER be pleased to state:

Wil the PRIME
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(a) whether Net-Work Computers (NC) or ‘Oracle’
entered the computer-market in India;

(b) if so, the reaction of the Government in regard
to this technology in comparison with the personal
computers, windows, micro-soft, etc.;

(c) ‘whether any comparative study has been made
in regard to these two systems.

(d) if so, the results thereof;

(e) whether India’s share in the total software market
of the world is only 0.4 percent; and

(f) if so, the steps being taken to develop world-
class skills in this direction ?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No. Sir.

(b) Does not arise.

(c) and (d) The technology of Network computers and
their impact on various application are still emerging. These
developments are being watched carefully in India. In the
future, the use of Personal Computers vis-a-vis Network
Computers in India will depend on the pace of such
technology and applications development as well as the
infrastructure, and market forces.

(e) The indicative figure for India’s share in the total
software market of the world is about 0.4%. India’s share
in customised out sourced software Services market is
about 11.9%.

(f) Several measures/initiatives have been taken for
development of skills to increase the Indian Software
Export. These include :-

i) Special Manpower development programmes for
development of Software skills by both Public
and Private Institutions with emphasis on

improving both quality and quantity of software

professionals.

ii) Department of Electronics — Accredited Computer
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Courses (DOE-ACC) Programme to encourage
Private Institutions Enterprise to train man power
in the area of Computers and Software.

i) Promoting Software Engineering and System
Engineering technologies for development of
high quality software and human resources.

iv) Providing access to Academic and R&D Institu-
tions through Education & Research Network
(ERNET) for exchange of Information and
keeping up-to-date on technology developments
worldwide.

v) Providing high speed data communication facility
and skilled services to software exporting
industries through Software Technology Park
(STP) Scheme.

[Translation]
Power Generation in M.P.

3794.SHRI PAWAN DIWAN : Wil the PRIME
MINISTER be pleased to state:

(@) the total number of power stations/sub-stations
in Madhya Pradesh;

(b) the extent of increase registered in the
generation capacity of power by each power stations during
the last three years, year-wise;

(c) whether the Government propose to increase the
generation capacity of these power stations; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) There are 5
thermal power stations and 5 hydel power stations located
in Madhya Pradesh. In addition to these, one hydel power
station (Pench) located in Maharashtra State is being
operated by Madhya Pradesh Electricity Board (MPEB).
There are 1470 High Tension sub-stations and 1.60.356
distribution transformers sub-stations in Madhya Pradesh.

(b) The details of the extent of increase registered
in the power generation capacity of power stations of MPEB
during the last three years is given below :

Year Installed Capacity as on Capacity increase during the year
31st March (in MW)
Thermal Hydel
(MP Share)
1 2 3 4
1993-94 2967.6 765 a) 210 MW increase on account of commissioning

of 1x210 MW Unit at S.G.T.P.S. on 27.3.1994.

b) 40 MW increase on account of commissioning
of 1x40 MW Hydel Unit at Hasdeo-Bango on
dated 21st March, 1994.
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1 2 3 4
1994-95 2967.5 845 80 MW increase on account of commissioning of
2x40 MW Hydel Units at Hasdeo Bango on dated
21.11.1994 and 11.1.1995 respectively.
2967.5 845

1995-96

(c) and (d) Steps taken up by Madhya Pradesh State
Government to increase the generation capacity of the
power stations of MPEB are given in the Statement
attached.

Statement

Steps taken up to increase the Generation Capacity
of the Power Stations of Madhya Pradesh
Electricity Board

1. THERMAL POWER STATIONS :

Construction work of Unit 3 & 4 of 210 MW each at
Sanjay Gandhi Thermal Power station is being carried out
by MPEB. Scheduled commissioning dates of Unit 3 & 4
is June '99 and Dec. '99 respectively.

At present Ph.ll of (4x50 MW) of Korba East TPS is
running at derated capacity to 4x40 MW and one 30 MW
unit of Ph.l at Amarkantak TPS is running at derated
capacity to 20 MW. Refurbishment work is being carried
out at these thermal power stations to restate the original
capacity of the units. In addition to above, renovation and
modernisation work is also being done at Sarni, Korba
West, Korba East and Amarkantak TPS to improve the
performance of the units.

2.0 HYDEL POWER STATIONS :

Construction work of Bansagar hydel project 2x15 MW
Ph.li, 3x20 MW Ph.lIl. 2x10 MW Ph.IV and Rajghat hydel
project 3x15 MW is being carried out by MPEB. Scheduled
commissioning dates of these units are given below :-

1. Bansagar HEP Ph.ll (2x15 MW) :
1. July, 2000 Commissioning
2. Oct., 2000 Schedule of
2 Bansagar HEP Ph.lll (3x20 Mw) : | nese power
stations are
1. Unit-l - July '99 tentative and
2. Unit-ll - Oct. '99 based on cons-
3. Unit-lll -  Feb., 2000 truction of dam
. | upto crest level
3. Bansagar HEP Ph.IV (2x10 MW) : and also on
1. July, 2001 the availability
2. Oct., 2001 of funds.

4. Rajghat HEP (3x15 MW) :

Unit-| - July, 1998 (Tentative)

Unit-1i - Sept, 1998
L Init-1n1 —_ Nnv 1QQRK

[English]
Government Quarters

3795.SHRI N.N. KRISHNADAS :
MINISTER be pleased to state:

Will the PRIME

(a) the total number of Government Quarters in
Government of India Press, Minto Road, New Delhi for its
employees in various categories, category-wise;

(b) whether there is an acute shortage of Type lIli
quarters in Government of India Press, Minto Road, New
Delhi, under Press pool;

(c) if so, whether due to shortage of Type Il
Quarters in General Pool under Directorate of Estates, a
large number of Type Il quarters were upgraded to Type
IIl in various location in Delhi a few years ago;

(d) if so, whether the same upgradation has ever
taken place in Government of India Press, Minto Road, in
view of shortage of Type lll quarters;

(e) if so, the details thereof; and
(f) if not, the reasons thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Number of
quarters, category-wise are :-

Type | - 346
Type Il - 671
Type Il - 124
Type IV - 52
Type V - 5
Bungalow - 1

Total : 1199

(b) There is a shortage.

(c) Type-ll residential accommodation at Sarojini
Nagar was re-classified and upgraded as Type-lil
accommodation, consequent upon revision of scales of
plinth areas in respect of various types of accommodation
in 1975.

(d) No. Type-ll Quarter was upgraded to Type-lil in
any locality in the Minto Road Press.
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(e) Does not arise.
(f) Does not arise in view of (c) above.
Centre for Advance Technology

3796. SHRI MANIKRAO HODLYA GAVIT
PRIME MINISTER be pleased to state :

© Will the

(a) whether Centre for Advanced Technology (CAT)
of the Department of Atomic Energy has granted
recognition to the Ali India Institute of Medical Science as
one of the centres for evaluation of medical applications
of lasers (Light Amplification by Stimulated Emission of
Radiation);

(b) if so, whether Government have given such
recognitions to other Institute of Medical Sciences in this
regard; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (c) The Centre for Advanced Technology (CAT) of the
Department of Atomic Energy has not granted recognition
to any institute for evaluation of medical application of
lasers. But CAT has provided funds to the following five
medical institutes to carry out research in medical
applications of lasers -

1. All India Institute of Medical Sciences, New
Delhi.

2. Sree Chitra Thirunal Institute for Medical
Sciences and Technology, Thiruvananthapuram.

3. Seth G.S. Medical College and KEM Hospital,
Mumbai,

4. Choithram Hospital and Research Centre,
Indore.

5. Vivekananda Institute of Medical Science,
Calcutta.

The feedback from them has helped CAT to improve
the design of lasers.

Construction of Revenue Tower

3797.SHRI A.C. JOS : Will the PRIME MINISTER be
pleased to state :

(a) whether the National Buildings Construction
Corporation Limited (NBCC) had undertaken the construc-
tion of Revenue Tower at Thodupuzha in Kerala;

(b) if so, the details thereof:

(c) whether the contract has now been cancelled by
the Kerala Government unilaterally;
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(d) if so, whether the NBCC propose to claim
compensation from the Kerala Government; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) The construction of Revenue Power comprising
a 6 storeyed complex with a basement including pile
foundation and RCC framed structure was awarded to
NBCC by the Kerala State Housing Board in November,
1995, at a cost of Rs. 3.32 crores.

(c) to (e) The project Manager, Kerala State Housing
Board, has intimated NBCC that the Board has decided
to settie NBCC's bill for the works completed and to
terminate the contract. NBCC has claimed in addition to
settlement of the running account bill, compensation for
Mobilisation and demobilisation of rigs, and I|dle charges
for staff, workers, machinery etc.

[Translation]

Land and Accommodation for
Landless Farmers

3798.DR. RAMVILAS VEDANTI : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether any proposals have been received from
State Governments for the allocation of funds for making
arrangements of land and accomodation for landless
farmers of the States has been pending with the Union
Government;

(b) if so, the details thereof; and
(c) the reasons for pendency of these proposals ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (c)
The Ministry of Rural Areas & Employment have not
received from the State Governments any proposal for
allocation of funds for making arrangements of land and
accommodation for landless farmers of the States. Hence
the question of details and reasons for pendency does not
arise.

[English]
Oil Refinery

3799.DR. PRABIN CHANDRA SARMA :
PRIME MINISTER be pleased to state :

Will the

(a) whether the Government are aware about the
pilferage of oil from Noohmati Oil Refinery at Guwahati at
various stages.

(b) if so, the amount of loss incurred so far;
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(c) whether the Government propose of take
immediate steps to check this pilferage; and

(d) if so, the action taken by the Government
thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) No Pilferage of OIL has been reported from Guwahati
Refinery.

(b) to (d) Do not arise.
Encroachment of Village Land

3800. SHRI MANGAL RAM PREMI: Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned “Law enforcers turn
offenders” appearing in the ‘Hindustan Times' dated March
2, 1997,

(b) if so, the facts thereof; and

(c) the action taken by the Government in the
matter ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (c)
Yes, Sir. The attention of the Government has been drawn
to the concerned news-item published in the Hindustan
Times dated 2.3.1997. Since the order of the Consolidation
Officer in the concerned village is now pending before the
Financial Commissioner of Delhi, who has stayed the order
and a final decision in this regard is yet to be taken by
the concerned competent authority, this Ministry does not
like to pass any comments judgement on this subject.

Uri Power Project

3801.SHRI ANANT GUDH : Will the PRIME MINISTER
be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned “2000 crore scandal in
URI Power Project” appearing in the ‘Hindustan Times'
dated February 27, 1997;

(b) if so, the facts thereof;
(c) the reaction of the Government thereto; and

(d) the action taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.

(b) to (d) The allegation that there was mis-
appropriation and manipulation in the cost of Uri Hydro-
electric Project (480 MW) in Jammu and Kashmir is not
based on facts. The project was sanctioned in June 1989
at a cost of Rs. 1632.62 crores (March 1989 price level)
on turn-key execution with bilateral foreign assistance from
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Sweden and United Kingdom. The completion period of the
Project was six years from the date of start of works and
the project was to be completed by November 1995 but,
due to disturbed conditions in the project site, there was
a delay in completion of the project which in now scheduled
for May 1997. The latest estimated completion cost of the
project is about Rs. 3300 crores. The increase of Rs. 1667
crores in the project cost is mainly due to exchange rate
variation and extra interest liability due to delay in
completion of the project. These have together contributed
to an increase in the cost by about 80 per cent; the balance
being due to price escalation and increase in taxes and
duties etc.

Funds for Centrally Aided Schemes

3802.SHRI R.B. RAI : Will the PRIME MINISTER be
pleased to state :

(@) the details of centrally-aided schemes already
approved by the Government for the municipalities In the
Darjeeling Hills and Siliguri Corporation; and

(b) the scheme-wise allocation of Funds ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) The
details are as under :-

1. SCHEME OF INTEGRATED DEVELOPMENT OF
SMALL AND MEDIUM TOWNS (IDSMT) :

Under the IDSMT Scheme, Darjeeling and Siliguri
towns were covered during the 6th Five Year Plan. The
approved project cost were Rs. 113.37 lakhs and Rs.
107.26 lakhs and the amounts of Central Assistance
provided were Rs. 47.19 lakhs and Rs. 52.15 lakhs
respectively.

2. SCHEME OF URBAN BASIC SERVICES TO THE
POOR (UBSP) :

Siliguri is one of the 28 towns in West Bengal selected
for UBSP. Under the Scheme, bulk allocation is provided
to State Government for funding projects of towns. During
1996-97, a sum of Rs. 136.45 lakhs has been released
by the Government of India to the Government of West
Bengal.

3. PRIME MINISTER'S INTEGRATED URBAN POVERTY
ERADICATION PROGRAMME (PMI UPEP) :

The Prime Minister's Integrated Urban Poverty
Eradication Programme (PMI UPEP) launched in Novem-
ber, 1995 is applicable to Darjeeling town. Under the
Scheme, bulk allocation is provided to State Government
for funding projects of towns. During 1995-96, a sum of
Rs. 679.43 lakhs and during 1996-97, Rs. 300.06 lakhs
have been released by the Government of India to the
Govemnment of West Bengal.
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4. ACCELERATED URBAN WATER SUPPLY
PROGRAMME (AUWSP):
Not applicable to Darjeeling or Siliguri.
[Translation]
Petrol Pumps
3803.SHRIMATI KETAKI DEVI SINGH : Will the

PRIME MINISTER be pleased to state :

(a) whether there is any proposal under consider-
ation of the Government to provide reservation to the
women in allotment of dealership of petrol pumps and other
petroleum products;

(b)

(c) by when a final decision is likely to be taken in
this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (c) Government has taken a decision to reserve 30%
of dealerships/distributorships of petroleum products for
women, in all categories, effective from the Marketing Plans
1996-98 onwards.

if so, the details thereof; and

Displaced of Tehri Dam

3804. SHRI BANWARI LAL PUROHIT : Will the PRIME
MINISTER be pleased to state :

(a) whether the condition of the displaced persons
of Tehri Dam, resettled in Dehradun and Haridwar districts
is very pathetic due to shortage of basic facilities such as
potable water, irrigation, schools and protection of crops
from wild animals etc.;
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for the redressal of their grievances ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) The
resettlement colonies set up in Dehradun and Haridwar
Districts for rehabilitation of the people affected by the
construction of Tehri Hydroelectric Project have been
provided with all essential basic facilities like water for
drinking and irrigation purpose, electricity, roads and drains,
panchayat ghar and community centre, primary health
centre etc. Additional measures to augment such facilities
for the welfare of resettled population are initiated by the
project authorities from time to time keeping in view their
feasibility, prevailing overall condition and the requirement
of each colony pending take over of these facilities by the
concerned local State Government agencies.

[English]
World Bank Assistance

3805. SHRI GORDHANBHAI JAVIA : Will the PRIME
MINISTER be pleased to state :

(a) whether the World Bank has provided any
assistance for water supply and sanitation projects;

(b)

(c) the names of the places where work has been
undertaken thereunder; and

(d)

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY

if so, the details thereof, State-wise;

the progress made so far in this regard ?

(b) if so, the details thereof; and AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.
(c) the efforts are being taken by the Government (b) to (d) A statement is enclosed.
Statement
List of World Bank Assisted Water Supply & Sanitation Projects
S. }\!ame of the Project Amount of Amount of Date of Utilisation Undrawn
No. Assistance Signing Closing upto 31.1.97 balance as
UsSs$ M US.$ M. on 1.2.97
Uus.$ M.
1 2 3 4 5 6 7
Andhra Pradesh
1. Hyderabad WS&SP 95.29 23.5.90 31.3.98 55.79 39.50
Karnataka
2. Karnataka RWS&SP 103.79 4.6.93 31.12.99 17.55 86.24
Uttar Pradesh
3. UT Rural WS&SP 59.60 22.7.96 31.05.02 2.18 57.42




81 Written Answers PHALGUNA 28, 1918 (Saka) to Questions 82

1 2 3 5 6 7

Tamil Nadu

4. 2nd Madras WSP 275.80 20.11.95 30.06.02 5.99 269.81

Maharashtra

5. Maharashtra RWSP 117.28 5.06.91 31.12.97 50.66 66.62

6. Bombay Sewage Disposal 192.00 28.12.95 31.12.02 18.40 173.60
Project

[Translation] during the current years;

Rural Development Schemes

3806. SHRI JAYSINH CHAUHAN : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state :

(a) whether the State Governments have submitted
any rural development schemes for approval by the Union
Government during the last three years;

(b) if so, the details of the projects and the out of
these sanctioned;

(¢c) whether any action plan for the rural develop-
ment has been drawn up or proposed to be drawn up

(d) if so, the details thereof, and
(e) if not, the reasons therefore ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) and (b)
The number of projects submitted by the State Govt. and
approved by the Centre for Jawahar Rozgar Yojana (JRY)
and Accelerated Rural Water Supply Programme (ARWSP)
for last 3 years are given in Statement | and Il.

(c) and (e) No action Plans are drawn for such projects.
However a schedule for completion is prepared.

Statement-|

Statement showing details of innovative projects received during 1993-94, 1994-95 & 1995-96 under JRY

§;ate No. of Projects received during No. of projects approved during
93-94 94-95 95-96 93-94 94-95 95-96

1 | 2 3 4 5 6 7
Andhra Pradesh 8 4 5 2 1 4
Bihar 4 12 12 2 4 3
Guijarat - 3 4 - - 1
Haryana - 3 1 - - -
Himachal Pradesh 1 5 - 1 1 -
Jammu & Kashmir 2 2 - 2 1 -
Karnataka 15 7 5 4 2 2
Kerala 1 6 - - - -
Madhya Pradesh 4 12 18 3 1 2
Maharastra - 5 1 - 2 1
Manipur 1 1 - 1 - -
Orissa 1 3 8 1 - 4
Rajasthan - 1 - - 1 —

_S_ibkim 1 -
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1 2 3 4 5 6 7
Tamil Nadu 8 6 6 2 - -
Tripura - 3 1 - 1 -
Uttar Pradesh 6 9 5 3 3 -
West Bengal 1 3 - 1 - -
Total 53 85 66 23 17 18

Statement-Il
Statement showing details of Projects received and sanctioned in respect of
ARWSP during 1994, 1995 & 1996.
State 1994 1995 1996
Received Approved Received Approved Received Approved

1 2 3 4 5 6 7
Andhra Pradesh 13 13 6 5 5 2
Arunachal Pradesh 4 4 - - - -
Assam 3 3 2 1 1 -
Gujarat 4 4 6 2 - -
Haryana 1 1 2 1 1 -
Himachal Pradesh - - 4 2 - -
Jammu & Kashmir - - 3 1 - -
Kamataka 1 1 2 2 - -
Kerala - - 1 - 2 -
Madhya Pradesh 6 5 2 1 - -
Manipur 1 1 - - - -
Meghalaya 2 2 1 1 1 1
Mizoram - - - - 2 1
Nagaland - - - - 1 -
Orissa 3 2 7 1 - -
Punjab 4 2 5 3 - -
Rajasthan 4 3 3 3 2 2
Sikkim 1 1 - - - -
Tamil Nadu 4 4 3 3 - -
Tripura 2 2 - - - -
Uttar Pradesh 2 2 3 1 - -
West Bengal 4 2 1 1 - -
D & N Havali - - - - 1 1
TOTAL 59 52 51 28 156 7
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Laying of Sewer Line Works

3807.SHRI PRADIP BHATTACHARYA : Wil the
PRIME MINISTER be pleased to state :

(a) whether certain sewer line works by the DDA
was not executed in Mayur Vihar Phase-ll, Delhi before
the allotment of flats in 1985;

(b) whether following the intervention of Committee
on Petitions, Lok Sabha, DDA and MCD arrived at an
agreement in March, 1995 to complete the above left out
peripheral sewer line;

(c) if so, whether the Committee in their 26th report
of the 10th Lok Sabha also directed the concerned
Department for completing of the left out work of about
520 metres of peripheral sewer line on priority basis without
any loss of time;

(d) if so, the progress made in this regard so far;
and

(e) the time by which it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU ) : (a) The D.D.A.
has reported that there was only one missing link in the
peripheral sewer line because of encroachment by jhuggi
dwellers. However, interim arrangements were made to
avoid hardship to the residents.

(b) Yes, Sir.
(c) VYes, Sir.

(d) and (e) The Delhi Water Supply & Sewage Disposal
Undertaking has reported that tender action for execution
of work has been completed and the work has been
aliotted. It is likely to be completed in 12 months from the
date of its start.

Public Sector Oil Companies

3808. SHRI RAVINDRA KUMAR PANDEY :
SHRI VIJAY KUMAR KHANDELWAL :

Will the PRIME MINISTER be pleased to state :

(a) whether the employees of Public Sector Oil
Companies which are having specialisation have been
joining oil refineries in Privates Sector in large number;

(b) If so, the number of such employees of Public
Sector Oil Companies who have resigned;

(c) the main reasons therefore; and

(d) the steps taken by the Government to face this
situation ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(@) No, Sir.
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(b) to (d) Do not arise.
Unsafe Buildings

3809.SHRI TARIQ ANWAR : Wil the PRIME
MINISTER be pleased to state :

(@) whether a number of buildings in Delhi have
been declared unsafe;

(b) if so, the details thereof; and
(c) the steps taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) 20 buildings have been declared unsafe by the
concerned agencies as detailed below

CPWD - 14
NDMC - 4
MCD - 2

(c) MCD has reported that notice under relevant
Section of DMC Act, 1957 have been served to the owners
of the buildings. The unsafe portion of both the buildings
have been demolished.

NDMC has also issued notices under NDMC Act, 1994
to the owners of all the four properties. Three properties
have been demolished completely.

Out of 14 buildings declared unsafe, CPWD has
reported that one building has been demolished. Action for
demolition of remaining buildings has also been initiated.

Dispute Between Orissa & APSEB

3810.SHRI BASU DEB ACHARIA :
SHRI ANIL BASU

Will the PRIME MINISTER be pleased to state :

(a) whether there is any dispute between Gridco of
Orissa and APSEB on the modalities of power transmis-
sion;

(b) if so, the details and reasons therefore; and

(c) the steps taken by the Government to solve the
dispute ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) Power
transfer from Eastern Region to Andhra Pradesh is taking
place w.e.f. 20th February, 1997 through the Balimela and
Upper Sileru 220 KV S/c belonging to GRIDCO. On the
basis of a mutual agreement between Orissa and Andhra
Pradesh, a wheeling charge has been fixed at 17.5 Paise
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per unit. National Thermal Power Corporation (NTPC) has
also entered into an agreement with Andhra Pradesh State
Electricity Board (APSEB) for transfer of power (150 MW)
from its stations located at Farakka, Talcher and Kahalgaon
in the Eastern Region.

[Translation]

Conversion of Unmetalled Road into
Mettalled Road

3811. SHRI CHHATRAPAL SINGH : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state :

(a) whether Government contemplate to convert the
unmetalled roads into metalled roads in various districts
of Uttar Pradesh:;

(b) if so, the details thereof, district wise: and
(c) it not. the reasons therefore;

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (c)
State Governments including Uttar Pradesh have been
asked to furnish details regarding the present status of
village connectivity by all weather roads (metalled roads),
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physical and financial requirements for connecting uncon-
nected villages. A view in the matter can be taken on
receipt of this information.

Alcoholic Drinks

3812. SHRI GEORGE FERNANDES : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:

(@) the number of companies producing alcoholic
drinks from non-molasses base in the country along with
installed capacity of each company; and

(b) the other details of their alcoholic products if
any ?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) and (b) The details of the companies producing
alcoholic drinks/primary alcohol, only from non-molasses
based raw-materials in the country, under licence from the
Government of India, gives in the statement enclosed.

It is clarified that some other companies using
molasses based alcohol also use non-molasses alcohol for
manufacturing some of their products.

Statement
S.No. Name Licensed Capacity Approved Activity
1. United Distillers India Limited. 330 KL IMFL/Locally Bottled Scotch
2. Seagram Manufacturing Pvt. Limited. 5,000 KL Non-molasses based spirit.
3. Hiram Walker india Limited. 500 KL Scotch Whisky/IMFL.
4. Whyte & Mackay India (P) Limited. 460 KL Scotch Whisky/IMFL.
5. Grover Vineyard Pvt. Limited. 750 KL Wine/Brandy.
6. Champagne India Limited. 562.25 KL Sparkling Wine.
7. South Seas Distilleries & Breweries 10,000 KL Spirit for manufacture of country Liquor/IMFL.
Pvt. Limited
8. Superstar Distilleries & Food Limited. 7,5000 KL Potable Alcohol.
9.  Amar Alcoholi Limited. 5,000 KL Potable Alcohol.
10. Oceanic Distilleries Pvt. Limited. 5,000 KL Malt Spirit.

Action Against IAS Officers

3813.LT. GENERAL (Retd.) PRAKASH MANI TRIPATHI:
Will the PRIME MINISTER be pleased to state :

(a) whether the Government propose to take action
against the officers who have been voted corrupt in a
recent voting among the IAS officers of Uttar Pradesh;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c) The Government of
Uttar Pradesh vide its communication dated the 7th March,
1997 has informed that the Honorary Secretary of the U.P.
IAS Association has addressed a d.o. letter to the Chief
Secretary intimating that since no officer had polled more
than the specified number of votes in the secret voting,
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no names were made public, in terms of the decision taken
at the Special Meeting of the Association on August 4,
1996.

Further, it has been informed by the Government of
Uttar Pradesh that the Association has resolved that the
results of the identification of the most corrupt and
undesirable officers of the Indian Administrative Service of
Uttar Pradesh in the secret ballot be sent of the Chief
Secretary with the request that stringent action against the
three IAS Officers who have received the maximum number
of votes be taken. On the above resolution of the
Association, the State Government of Uttar Pradesh is
obtaining legal advice. It has been informed by the State
Government that after obtaining legal advice, appropriate
action would be taken by the State Government as per
Rules.

It may be clarified in this connection that as per Rule
7 of the All India Services (Discipline & Appeal) Rules,
1969, the State Government is the competent disciplinary
authority for taking disciplinary action against the IAS
officers for any misconduct committed by them while
serving in connection with the affairs of the State. In the
instant case, the Government of Uttar Pradesh is the
competent authority.

Compensation of Land Oustees of J & K

3814. SHRI MANGAT RAM SHARMA :
SHRI GULAM MOHD MIR MAGANI :

Will the PRIME MINISTER to be pleased to state :

(a) whether some part of the land belonging to the
residents of J & K has been occupied by the army and
other para-military forces in J & K;

(b) if so, whether any rent/compensation of land is
being paid to the land owners by these Security agencies
regularly;

(c) if not the reasons therefor;

(d) whether the rent/compensation being paid to the
land owners is less than the prevailing market rate; and

(e) if so, the steps being taken 4by the Government
for enhancement of rent/compensation and to ensure the
regular payment of rent to the land owners ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE |IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SR.
BALASUBRAMONIYAN) : (a) to (e) The State Government
provides land for military and para-military forces which are
deployed on internal security duty. In addition, the Army
have occupied land in consultation with the State
Government for its operational requirements of border
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security. The land for this purpose is acquired or hired/
requisitioned for which compensation/rent is paid as per
statutory provisions prevalent in the State.

Kashmir Jehad Fund

3815.SHRI SATYAJITSINH DULIPSINH GAEKWAD :
SHRI MADHAVRAO SCINDIA :

Will the PRIME MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned ‘Fraud in Kashmir Jehad
Fund’ appearing in the ‘Tribune' Dated December 2, 1996;

(b) if so, the facts thereof; and
(c) the action taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) Yes, Sir.

(b) and (c) There have been reports from time to time
about activities, as mentioned in the Press report, of
various groups in U.K. collecting funds which are channeled
through Pakistan and POK for financing terrorist and
subversive activities in J & K. It is, however, not possible
to give details in this regard or to quantify such collections.
The Government has been regularly sharing such reports
and its concerns at the diplomatic level. Within the country,
a close watch is kept by all the concerned security agencies
to check and contain the flow of such funds into the
country.

Power Connections in Chandigarh

3816.SHRI SATYA PAL JAIN
MINISTER be pleased to state :

Will the PRIME

(@) whether the Union Government are aware that
various labour colonies in and around or Union territory
of Chandigarh have not given electricity connections, so
far;

(b) if so, the number and names of such colonies;

(c) whether directions in this regard have been given
to the authority by several courts;

(d) if so, the details thereof; and

(e) the time by which all such colonies are likely to
be given connections of electricity ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (e) As per
the information received from Union Territory (UT) of
Chandigarh, there are 14 labour colonies situated in
different parts of the UT of Chandigarh. The names of these
colonies are given below :



91 Written Answers

Kumhar Colony

Janta Colony

Colony No.5

Palsora Colony

Bapu Dham Colony, Sector-20
Labour Colony, Sector-26

Labour Colony, Sector-31

Gowala Colony near Railway Crossing

Shaheed Bhagat Singh Colony, Village Karson

© © N o o » W N =
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Randhawa Colony, Manimajhra

—_
—_

Nehru Colony, Kajheri
Kuldip Colony, Sector-60
Adrash Colony, Badheri
14. Pandit Colony

—_— b
Rad

Electrification work for the following 4 Colonies have
been taken up :

1. Kumhar Colony
2. Janta Colony
3. Colony No.5
4. Palsore Colony

The Hon'ble Punjab & Haryana High Court has issued
a directive on 22.11.1996 for release of electricity
connections in the balance 10 colonies by 30th June, 1998.

Land Acquisition act 1894

3817.SHRI S.D.N.R. WADIYAR : Will the RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) wether the Land Acquisition Act 1894 (Amended
Act 1984) of the Central Act is being implemented in
Karnataka;

(b) if so, the total extent of private land acquired
under the above Central Act in Karnataka from coming into
force of the above Act, till date, District-wise;

(c) the acres of private land given back to the parties
by dropping acquisition proceedings, till date; and

(d) the reasons for dropping the acquisition proceed-
ings ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) Yes, Sir.
The Land Acquisition Act, 1894 was in effect in the whole
of undivided India when the same was enacted and it was
again adopted by the State of Karnataka when the said
State was organised after independence.
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(b) to (d) Since the Act is under implementation for
102 years and even papers and documents classified as
“A — Class" are destroyed after 30 years, it is not possible
to collect and provide the total extent of private land
acquired under the above Central Act in Karnataka from
the date of the Act coming into force till today with District-
wise break-up of information. The same applies to the
number of cases and acrage of private land given back
to the parties by dropping acquisition proceedings, till date,
and reasons for dropping of the concerned acquisition
proceedings.

MPLADS

3818. SHRIMAT!I KRISHNA BOSE : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(@) whether Members of Parliament can give
financial assistance for repairs, renovation and construction
of schools even if the land on which the building stands
belongs to the school authority or trust as per MPLADS
guidelines;

(b) if so, the details thereof;

(c) whether Members of Parliament can assist Non-
Government Organisations (NGOs) for construction of old
age homes or orphanages on the lands belonging to the
NGOs; and

(d) if so, details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) Repair and renovation work is not allowed under the
guidelines on Member of Parliament Local Area Develop-
ment Scheme (MPLADS) except when the repairs are of
special nature for restoration/upgradation of any durable
asset. Construction of school buildings can be taken up
on land belonging to trust and private institutions If
these institutions surrender their land in favour of Govern-
ment, in accordance with Para 2.6 of the revised guidelines.

(c) and (d) It is not permissible to give financial
assistance out of MPLADS funds to Non-Government
Organisations (NGOs) for building Old Age Homes of
Orphanages on lands belonging to the NGOs.

Dispute between NTPC and Rajasthan

3819. SHRI PARSARAM MEGHWAL : Will the PRIME
MINISTER be pleased to state :

(a) whether there is any dispute between Govern-
ment of Rajasthan and NTPC over power tariff for gas
based power stations; and :
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(b) it so, the details thereof and the action taken
by the Union Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) No, Sir.

(b) Does not arise.
Accommodation of CPWD Engineers

3820.SHRI R.L.P. VERMA : Wil the PRIME MINISTER
be pleased to state :

(a) whether the Government, as per Supreme Court
orders have got vacant the accommodation from CPWD
engineers engaged in maintenance of essential services
in VWIP/VIP areas, round the clock;

(b) if so, whether the Government propose of
engage more engineers for shift duty;

(c) if so, the details thereof;

(d) whether there is any proposal under consider-
ation of the Government create a separate pool of
accommodation for CPWD engineers; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) In terms of
the Supreme Court Judgement dated 23.12.96, certain
categories of out of turn allottes of type Il and above
accommodation shall face eviction which also includes
CPWD engineers engaged in maintenance of essential
services in VVIP/VIP areas, round the clock.

(b) and (c) No such proposal is presently under
consideration of the Government.

(d) and (e) No specific proposal in this regard has been
received by the Government as on today.

[Translation]
LPG Connections

3821.SHRI VINAY KATIYAR :
SHRI DHIRENDRA AGARWAL
SHRI P.C. THOMAS

Will the PRIME MINISTER be pleased to state the
number of persons who have been provided LPG
connections by his Ministry on out of turn basis during the
last six months, month-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
The number of LPG connections released during the
last six months (August 1996 to January, 1997), is as
under :
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Month L Ur-\io. of LPG connections
August, 96 833
September, 96 151
October, 96 134
November, 96 78
December, 96 111
January, 97 281

1588

Clearance to Power Projects

3822.SHRI VIJAY KUMAR KHANDELWAL
SHRI RAVINDRA KUMAR PANDEY
PROF. OMPAL SINGH ‘NIDAR' :
SHRI MULLAPPALLY RAMACHANDRAN :
SHRI KASHI RAM RANA :
SHRI B.L. SHANKAR :

Will the PRIME MINISTER be pleased to state :

(a) the number of power projects including private
and gas based are awaiting clearance from the CEA at
present, separately, State-wise;

(b) the estimated cost, capacity of each project;

(c) whether several proposals have been received
by the Union Government from the State Governments for
setting up of power projects in their respective States;

(d) if so, the details thereof, State-wise;

(e) whether any of these projects have equity
participation from any foreign country; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (d) As
on 31.1.1997, 13 proposals received for setting up of power
projects (5 in the State and Central Sector aggregating to
632.8 MW and 8 in the Private Sector aggregating to 2486
MW) are currently under various stages of examination in
the Central Electricity Authority (CEA) for accord of techno-
economic clearance. The State-wise details of the projects
are given in the attached Statement. Accord of techno-
economic clearance by CEA to these schemes will be
subject to their tying up to necessary inputs/linkages and
furnishing the essential data/clarification sought for by CEA,
which cover statutory and other clearances from the state
and central agencies, fuel and other linkages, environment
clearances.

(e) and (f) The projects at SI. No. 9, 11 & 13 are
proposed to by set up as Joint Ventures as indicated
therein.
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Statement

List of Power Projects under examination by the Central Electricity Authority for
accord of techno-economic clearance

S.No. Name of Project Capacity (MW) Estimated cost
(Rs. crores)
1 2 3 4

State/Central Sector Schemes (as on 31.1.1997)

HYDRO
JAMMU & KASHIMR

1. Uri HEP St-Il (Ph. |) (PDC, J&K Govt.) 4x70 =280 2234.66
(Baramula)
UTTAR PRADESH
2. Dhauliganga HEP (Intermediate) NHPC 3x70 =210 716.60
MIZORAM
3. Tuirial HEP (NEEPCO) 2x30 =60 335.31
Total 550
THERMAL
KARNATAKA
4. Yelhanka DGPP Extn. (KEB) 2x23.4 =46.8 149.00
MANIPUR
5. Manipur Heavy fuel oil TPS (Manipur State 6x6 =36 103.66
Electiricty Deptt.)
Total 82.8
Grand Total 632.8
HYDRO
HIMACHAL PRADESH
6. Malana HEP (M/s. Rajasthan Spinning and 2x43 =86 381.39
Heaving Mill) (Kullu)
UTTAR PRADESH
7. Vishnuprayag HEP (M/s. JIL) (Chamoli) 4x100 =400 1683.00
8. Srinagar HEP (M/s. Duncans Industries Ltd.) 5x66 =330 1510.03
(Pauri Garhwal)
Total 816
THERMAL
UTTAR PRADESH
9. Rosa TPP (Ph. 1) (M/s. Indo-Gulf Fertilizers 2x283.5 =567 2453.67

and Chemcials Corpn. (Ltd.) (Shahjahanpur)
(M/s. Powergen (PLC)
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1 2 3 4
GUJARAT
10. Jamnagar TPP (Ph. 1) (M/s. Reliance Power Ltd.) 2x250 =500 2075.29
MADHYA PRADESH
11. Bina TPS (M/s. Bina Power Supply Co. Ltd.) 2x289 =578 2406.97
(M/s. Grasim Ind. Ltd., UK.
TAMIL NADU
12. Tuticorin TPP IV (M/s. SPIC Electric Power Corp. Ltd.) 1x525 =525 2479.10
ORISSA
13. Duburi TPP (M./s. Kalinga Power Corp.) 2x250 =500 2063.30
Total 2670
Grand Total 3486 B

Janmabhoomi Programme

3823.DR. M. JAGANNATH : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(@) whether the Government propose to include the
“Janmabhoomi Programme” in the Panchayati Raj Act on
the pattern of the one recently included in Andhra Pradesh;

(b) if so, the details thereof; and

(c) the steps proposed to give incentives to the
villages which would implement the Janmabhoomi
Programme ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHR! KINJARAPPU YERRANNAIDU) : (a) The
Government does not propose to include the ‘Janmabhoomi
Programme’ in the Constitution (73rd Amendment) Act,
1992 on Panchayati Raj.

(b) and (c) Does not arise.
Consumption of LPG

3824. SHRI AMAR PAL SINGH : Will the PRIME
MINISTER be pleased to state :

(@) the consumption of LPG in the country at
present;

(b) the number of LPG Agencies in the country at
present;

(c) the details of consumption and production of the
LPG during 1995 & 1996; and

(d) the steps being taken to bridge the gap between
consumption and production ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The LPG consumption in the country by the customers
of PSU Oil Companies during the year 1995-96 was about
3849 TMT. As per the revised OEB estimates, the LPG
demand from customers of PSU Oil Companies in the
country during 1996-97 is estimated to be about 4290 TMT.

(b) The total number of distributors of PSU Oil
Companies in the country as on 1.1.1997 was 5355.

(c) The consumption and production of the LPG
during 1994-95 & 1995-96 are as under :

Year Production (TMT)  Consumption (TMT)
1994-95 2858 3434
1995-96 (Prov) 3253 3849

(d) LPG availability from refineries and gas fraction-
ators is expected to increase from 3.253 MMT in 1995-
96 to 6.873 by 2001-02. The above availability from
indigenous sources is expected to accrue by commission-
ing of new source and augmentation at some of the existing
sources. With a view to augmenting the LPG imports in
the country, new LPG import facilities at Mangalore and
Kandla have been commissioned with a capacity of 600
TMTPA each. Parallel marketing of LPG has been allowed
since 1993 to increase the availability of LPG in the
country. Both PSUs and private parties are putting up new
LPG terminals for import of LPG.

Development of Towns in Maharashtra

3825. SHRI ANNASAHIB M.K. PATIL : Will the PRIME
MINISTER be pleased to state :
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(@) whether the Government of Maharashtra has
submitted any projects for integrated development of the
towns in the State for approval;

(b) if so, the details of such projects cleared and
under implementation and the projects under consideration
with reasons for pending;

(c) the details of financial assistance provided under
the scheme/project-wise for the last three years and the
achievements reported, location-wise; and

(d) the details of financial assistance sanctioned for
Maharashtra during the current year and the funds released
so far ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Under the
Revised Centrally Sponsored Scheme of Integrated
Development of Small & Medium Towns (IDSMT) which is
in operation in various States including Maharashtra,
projects are approved by State Level Sanctioning
Committees.
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(b) Does not arise.

(c) During the last three years, Central assistance
amounting to Rs. 1148.50 lacs under the IDSMT Scheme
was released to Government of Maharashtra as per details
given below :-

(Rs. in lacs)
() Amount released for 33 addi-
tional towns covered under 843.50
IDSMT during 1993-96.
(i) Amount released for ongoing 305.00
projects in 13 towns covered
under IDSMT in earlier years.
Total : 1148.50

In respect of (i) & (ii) above, townwise details of Central
assistance released and expenditure reported by the State
Government are given in Statement | and i respectively.

(d) During 1996-97 (till 17.3.97), no Central assis-
tance under the IDSMT Scheme has been sanctioned for
Maharashtra.

Statement-I

Central Assistance under the IDSMT Scheme released to Govit. of Maharashtra
during the last three years for new projects.

1993-94

(Rupees in lakhs)

S.No. Name of town

Approved project

Central assistance Expenditure reported

cost released (till Sept. 1996)

1 2 3 4 5
1. Sangamner 175.640 22.00 25.040
2. Sangli 826.410 40.00 27.060
3. Dhule 892.410 40.00 NA
4. Mukhed 105.510 12.00 6.349
5. Pachora 258.400 24.00 NA
6. Warora 200.00 24.00 52.106
7. Bhusaval 901.420 53.00 106.110
8. Deglur 200.000 24.00 32.864
9. Gandhiglaj 195.650 23.00 11.722
10. Parthur 200.00 24.00 37.961

Sub Total 3955.030 286.00 209.212
1994-95
1. Basmetnagar 116.220 21.00 5.397
2. Vita 100.580 18.00 10.232
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1 2 3 4 5
3. Manwat 83.960 15.00 26.020
4 Mahad 120.360 18.00 20.478
5 Kagal 87.660 16.00 0.879
6. Ausa 129.730 23.00 17.916
7 Dondhaicha-Warwade 193.000 35.00 7.852
8. Georai 200.000 36.00 25.925
9 Samantwadi 120.00 21.50 21.070
10. Murtizapur 192.150 31.50 5.226
1. Shegaon 149.870 27.00 11.443
12. Parola 260.430 36.00 10.134
13. Tumsar 142.670 14.00 3.444
14. Alibagh 102.720 8.00 2490
15. Pulgaon 244 .820 14.00 2.246
16. Umred 202.820 14.00 14.314
17. Vaijapur 200.000 14.00 0.194
Sub Total 2646.95 362.50 182.255
1995-96
1. Ichalakaranji 500.00 70.00 4.698
2. Wai 204.120 30.00 NA
3 Anjangaon Surji 212.020 30.00 2.193
4. Mehkar 204.900 30.00 21.620
5. Kalamb 102.110 16.00 NA
6. Daryapur 128.810 19.00 NA
Sub Total 1441.96 19500 ) 28.506
Statement-ll

Central Assistance under the IDSMT Scheme Released to Government of Maharashtra during the
Last three years for ongoing Projects in Town Approved in earlier years

(Rupees in lakhs)

S.No. Néme of Town Approved Projé‘c‘fwr Central Assvistance E;ﬁénditure Reporte(;
Cost Released (till Sept., 1995)

o 2 ‘ 3 4 5

1993.94 _

1. Malkapur 99.00 15.00 ' 56.98

2. Nandurbar 110.62 15.00 73.28

Sub Total 209.62 30.00 130.24




103 Written Answers MARCH 19, 1997 to Questions 104
1 2 3 4 5
1994-95
1. Beed 165.47 6.00 109.30
2. Chandrapur 96.49 10.25 67.57
3. Paithan 121.14 20.00 30.49
4. Kopargaon 128.83 35.00 89.11
Sub Total 511.93 71.25 296.47
1995-96
1. Chiplun 79.49 8.75 57.20
2. Achalpur 92.87 20.00 50.87
3. Jalgaon 861.68 40.00 140.89
4. Shrirampur 363.69 50.00 50.78
5. Shripur (Warwade) 141.50 20.00 42 48
6. Latur 660.38 40.00 43.63
7. Phaltan 133.13 25.00 27.07
Sub Total 2332.74 203.75 412.92
Petrol Pumps (@) whether the crude oil production at the Ravva
off-shore structure in the Krishna basin in Andhra Pradesh
3826.SHRI MAHENDRA SINGH BHATI : Wil the

PRIME MINISTER be pleased to state :

(a) the. number of petrol pumps directly run by oil
companies in Rajasthan;

(b) the details in regard to profit and loss made by
these companies during 1995 and 1996; and

(c) the efforts made by these companies to provide
better services tu the consumers ?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) There is no retail outlet directly run by any oil company
in Rajasthan.

(b> Does not arise.

(c) Retail Outlet dealers are under instructions to
provide basic amenities like drinking water, free air, toilet
facility, etc. to the consumers. Periodical inspections are
carried out by oil companies officers for ensuring
satisfactory service and for remedial action in case of
deficiencies.

Crude Oll Production

3827.SHRI K.S. RAYADU : Will the PRIME MINISTER
be pleased to state :

came to a standstill in February, 1997;
(b) if so, the reasons therefor; and

(c) the action taken to settle the demands of local
villagers amicably ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) Yes, Sir, production remained suspended between
7.2.1997 and 10.2.1997.

(b) The production was suspended as there was no
free access to the Ravva terminal of demonstration by local
people in support of their demands.

(c) In the interest of maintaining amicable relations
with the local community the joint venture contractor has
been providing the following facilities

(i) drinking water tap
(i) teachers for the local school
(i) medical facility and assistance in emergencies

In addition, the contractor companies outlined certain
short-term plans involving, repair and upgradation of a few
roads in the area, completion of Summer reservorr,
providing need based job opportunities to the local people
etc.
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Kayamkulam Power Project

3828.SHRI T. GOVINDAN :
PROF. P.J. KURIEN :
SHRI MULLAPPALLY RAMACHANDRAN:

Will the PRIME MINISTER be pleased to state :

(a) the stage at which the Kayamkulam Power
Project stands;

(b) whether the NTPC and the Government of Kerala
have signed a Power Purchase Agreement for the project;

(c) if so, the details thereof;

(d) the quantum of the World Bank loan sought and
received for this project so far; and

(e) the terms and conditions of the World Bank in
this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Kayamkulam
Combined Cycle Power Project (400 MW) in Kerala is being
implemented by the National Thermal Power Corporation
(NTPC). The main plant turn-key contract for the project
was awarded to M/s Bharat Heavy Electricals Limited
(BHEL) in September, 1996 who have started the work of
ground preparation.

(b) and (c) NTPC and Kerala State Electricity Board
(KSEB) have entered into an agreement in January, 1995
for supply ot power from Kayamkulam Combined Cycle
Power Project to Kerala. The salient features of the
agreement are as follows :

(i) the entire power is envisaged for supply to
Kerala.

(i)  Tariff for the energy to be supplied this power
station will be determined by Government of
India under Section 43 A of Electricity Supply
Act, 1948.

(ii) PPA provides certain safeguards like establish-
ment of letter of credit with a back up State
Government Guarantee including reallocation,
discontinuance/reduction in supply of power from
the project in case of default in payment by
KSEB.

(iv) The PPA shall be operative upto completion of
five years from the date of commercial operation
of the last unit of the Power Station with provision
of mutual extension, renewal or replacement.

(d) and (e) The project will be funded under the US$
400 million first tranche time slice loan from the World
Bank. Approximately, an amount of US$ 250 million
(equivalent to Rs. 778 crores) is expected to be utilised
for this project from the first tranche as well as subsequent
tranches of the time slice loan. US$ 18.67 million has been
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drawn as of end February, 1997 from the World Bank for
this project. This is a direct loan to NTPC. The principal
amount would be repaid in 20 years including 5 years grace
at the Bank's standard varable interest rate.

[Translation]
Model Village

3829.SHRI DINESH CHANDRA YADAV : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) the district-wise number of villages selected for
Model villages in Bihar;

(b) the factors and priorities fixed for identifying the
villages under Model village scheme;

(c) the target fixed therefor during 1996-97 and
achievement made so far in this regard; and

(d) the financial assistance provided by the Union
Governments and State Governments under this scheme,
separately ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (d)
Information regarding part (a) to (d) is being collected from
the State Government of Bihar and will be put up on the
Table of the House

[English]
Power Tariff/SEBs

3830.SHRI PRAMOD MAHAJAN :
SHRI TARIQ ANWAR :
SHRI SANAT KUMAR MANDA
SHRI A.C. JOS :

Will the PRIME MINISTER be pleasea w0 siate

(a) whether the Union Government have issued
guidelines to the State Governments for imposing a basic
minimum tariff for farm sector and revised the tariff for other
sectors so as to enable the State Electricity Boards (SEBs)
to run on commercial lines and phasing out subsides;

(b) if so, the details thereof;
(c) the reaction of State Governments thereto; and

(d) the other steps taken by the Government for
improving Plant Load Factor, restructuring and revamping
SEBs and encouraging private participation in the power
sector ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) - (a) Yes. Sir

(b) The Common Minimum National Action Plan for
Power (CMNAPP) finalised in the Chief Minister's
Conference on Power held on 16th October, 1996 & 3rd
December, 1996. inter-alia, recommends for establishment
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of State Electricity Regulatory Commissions (SERC) in
each State/UT for determination of tariffs; no sector paying
less than 50% of the average cost of supply, agriculture
arift not being less than 50 paise per kwh to be brought
0 50% of the average cost in not more than 3 years;
recommendations of SERCs being mandatnry and for any
deviation from tariff recommended by it, the State
Government/UTs to Provide for the financial implication of
such deviation in the State/UT budget and a package of
incentive and disincentives to encourage and facilitate the
implementation to tariff rationalisation by the States.

(c) CMNAPP has been finalised as a result of the
consensus reached in the meeting held with Chief Ministers
of States;

(d) The Action Plan also recommends autonomy to
the State Electricity Boards; restructuring and corporatisation
of SEBs to run on commercial basis; improvement in the
management practices of State Electricity Boards; improve-
ment of various physical parameters including improvement
in the plant load factor of thermal power stations and
encouragement to pnvate sector participation in generation,
transmission and distribution.

Air Pollution

3831.SHR!I V. PRADEEP DEV
MINISTER be pleased to state :

Will the PRIME

(a) the additional amount the Government had to
incur to build safeguards trom the environmental point of
view in their existing process units/new projects in the
country by Oil Industry during the last three years;

(b) the emount spent exclusively on its various
schemes including facilities to Agra residents for reducing
the air pollution caused by the Mathura Refinery for
protection of Taj Mahal during the last three years;

(c) the amount the Government propose to spend
by setting up Hydrocracker facility for reducing the adverse
impact of sulfurious emissions from Mathura Refinery; and

(d) by when this process is likely to be completed

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (d) The information is being collected and will be
laid on the Table of the House.

[Translation]
Employment

3832. SHRI RADHA MOHAN SINGH :
DR. RAMESH CHAND TOMAR :
SHRI DEVI BUX SINGH :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have fixed anv target
to orovide emnlovment durina 1997-98.
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(b) if so, the details thereof; and

(c) the number of persons got employment during
1996-97 ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) Two
Centrally sponsored urban employment schemes, namely,
Nehru Rozgar Yojana (NRY) and Prime Minister's
Integrated Urban Poverty Eradication Programme (PMI
UPEP), are being implemented in the country.

NRY : On the basis of tentative allocation, 1.32 lakh
beneficiaries are likely to be assisted under the Scheme
of Urban Micro Enterprises (SUME).

1.19 lakh beneficiaries have been assisted under
SUME during 96-97 uptil 28.2.97.

PMI UPEP : The Prime Minister's Integrated Urban
Poverty Eradication Programme (PMI UPEP), launched in
November, 1995, seeks to address the problems of urban
poverty in small Urban agglomerations with a population
ranging between 50,000 and 1,00,000 with a multi-pronged,
whole-town and integrated approach to the economic,
social and physical conditions of those living below poverty
line in urban areas. Provision of self-employment to
unemployed and under-employed urban poor through
setting up of micro-enterprises is one of the many
components of the programme.

Most of the States are in the preliminary stages of the
implementation of the programme, such as House-to-house
survey, spatial mapping, need assessment, preparation of
project reports, building community structures, etc.

As reported by State Governments, about 20775
applications under self-employment have been forwarded
to banks, cut of which 3080 cases have been approved.

Power Projects in Maharashtra
3833.SHRI DATTA MEGHE :
SHRI KACHARU BHAU RAUT :
Will the PRIME MINISTER be pleased to state :

(a) The details of power projects functioning in
Maharashtra at present and the quantum of power
generated by each project during the last three years;

(b) the quantum of power being supplied by Central
Power Grid and other projects to the State;

(c) the number of projects under consideration of
Central Electricity Authority;

(d) the estimated power likely to be generated after
composition of these projects; and

(e) the measures being taken by the Govemment
for adequate supply of power to the State ?



109 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) Details of
power projects functioning in Maharashtra at present and
the quantum of power generated by each project during
1993-94 to 1995-96 is given in attached statement.

(b) Entitlement vis-a-vis Actual drawal by Maharashtra
from Central Sector Stations in the region during the last
three years is given below -

Entitlement (MU) Actual drawal (MU)

1993-94 79251 6668.1
1994-95 8184.9 6524.6
1995-96 10197.6 8996.6

Maharashtra received an assistance of 9.6 MU and
52.0 MU from Northern Region during 1994-95 and 1995-
96 respectively.

(c) and (d) There are 9 sanctioned/ongoing Hydro and
Thermal projects in Maharashtra with a total capacity of
3075 MW.

(e) Various measures being taken to improve the
availability of power in Maharashtra include expediting the
commissioning of new generating capacity, maximising the
generation from existing capacity, implementation of R&M
programme, reduction in T&D losses, effective load
management and energy conservation measures, arrang-
ing of power from neighbouring State/System and
encouraging private sector participation in power genera-
tion etc.

Statement

Stationwise Power Generation in Maharashtra

1993-94  1994-95  1995-96

Name of the Station

1 2 A 3 4
Thermal
Nasik 5051 5157 5045
Koradi 6260 5679 6277
Paron 278 198 202
Bhusawal 2538 2883 2599
Parli 3184 3501 3287
Chandrapur 7816 8865 11270
Khaperkheda-lI 2849 3087 2549
Uran GT 1727 3665 4872
Hydro
Koyna 3413 3951 2757
Koyna Dam 185 185 69
Vaitarna 120 269 113 4
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1 2 3 4
Paithon 33 40 13
Tillary 146 157 81
Bhira Tail 109 83 72
Bandardhar 28 2 0
Bhatsu 53 40 33
Small Hydro 209 226 98
Trombay 5691 6340 7353
Trombay GT 184 677 1466
Trombay (H) 143V 1334 1191
Tarapur APS 1821 1517 1552
Dhanu (BSES) 0 15 1222

Food Effected Tribals

3834. SHRI RAJESH RANJAN ALIAS PAPPU YADAV:
Will the Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(@) whether the Government are aware of the
condition of tribals of Bihar who are indebted and flood
effected;

(b) if so, the details thereof;

(c) the amount of assistance provided to them by
the Union Government and the State Government under
the Poverty Alleviation Programme and the name of
agencies which provided the said amount; and

(d) the steps proposed to be taken by the
Government to do away with the system of engaging
middieman in the process of providing the amount of
assistance ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (d)
Information is being collected and will be laid on the Table
of the House.

Establishment of Nagarpalikas

3835.SHRI S.P. JAISWAL -
SHRI SOHAN VEER SINGH

Will the PRIME MINISTER be pleased to state :

(a) the details of the Mahanagarpalikas and
Nagarpalikas functioning in Uttar Pradesh, district-wise;

(b) whether there is any proposal under consider-
ation of the Government to constitute more new
Nagarpalikas;

(c) if so, the details thereof;

(d) the time by which new Nagarpalikas are likely
to be constituted; and
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(e) it not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) District-wise
details of Mahanagar Palikas and Nagar Palikas in Uttar
Pradesh are given in the enclosed statement.

(b) and (c) Proposals for conversion of two Nagar
Panchayats into Municipal Council, namely Loni in district
Ghaziabad and Siswa Bazar in district Gorakhpur are under
consideration of the State Government.

(d) The proposal for conversion of Loni Nagar
Panchayat into Municipal Council has been stayed by the
Hon'ble High Court. Therefore, the conversion will come
into effect only after the stay is vacated. The case of
conversion of Siswa Bazar is under consideration of the
State Government.

(e) Question does not arise.
Statement

Mahanagar Palikas (Total - 11)

S Name of Mahanagar Palika

No. (Municipal Corporation)
1. Agra

2. Aligarh

3. Allahabed
4. Bareilly

5. Gaziabad
6. Gorakhpur
7. Kanpur

8. Lucknow

9. Meerut

10. Moradabad

1. Varanasi

Il Nagar Palika Parishad (Total - 226)

Name of S. Name of Nagar Palika Parishad

District No. (Municipal Council)
1 2 3
Agra 1. Achnera

2. Bah

3. Idmatpur

4. Fatehpur-Sikri
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1 2 3
Aligarh 5. Shamshabad

6. Atrouli

7. Hathras

8. Khair

9. Sikandrabad
Almora 10. Almora

1. Bageshwar
Azamgarh 12. Azamgarh

13. Mubarakpur
Barabanki 14. Barabanki

15. Rudauli
Basti 16. Basti

17. Khalilabad
Ballia 18. Ballia

19. Rasra
Bhadoi 20. Bhadoi

21. Gopiganj
Bijnor 22. Afjalgarh

23. Bijnor

24. Chandpur

25. Dhampur

26. Haldaur

27. Kiratpur

28. Nazibabad

29. Nagina

30. Nehtaur

31. Noorpur

32. Sherkot

33. Sheohara
Bulandshahr 34. Anoopshahr

35. Bulandshar

36. Dibai

37. Gulauthi

38. Jahagirabad

39. Khurja

40. Siana

41. Sikarpur

42. Sikandrabad
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3adaun 43. Bisauli Ferozabad 82. Ferozabad
44, Bilsi 83. Sikohabad
45. Badaun 84. Sirsaganj
46. Kakrala 85. Tundia
47 Saswan Farrakabad 86 Chhib
arrakaba .
48.  Ujhani toramau
87. Farakabad
jarelli 49. Aonla 88. Gursaigan;j
50. Baheri 89. Kannauj
51. Faridpur 90. Khemgan;
52. Nawabgan Fatehpur 91.  Bidiki
Banda 53. Attra 92. Fatehpur
54 Banda Gaziabad 93.  Dadri
55. Chitrakoot dham 94. Garhmukteshwar
Bahraich 56.  Bahraich 5. Hapur
57. Nanpara 96. Moradnagar
97. Modinagar
Chamoli 58. Gopeshwar 98. Pilkhua
Dehradun 59. Joshimath Gazipur 99. Gazipur
60. Dehradun 100. Jamania
61. Mussoori 101. Mohammadabad
. Rishi
Zi V:hmGSh Gonda 102. Balrampur
’ trasnagar 103. Culnolganj
Deoria 64. Deoria 104.  Gonda
65. Gauraberhaj 105.  Nawabganj
66. Aliganj 106. Utraulua
67. Etah Haridwar 107. Haridwar
68. Ganjundwara 108. Mangalur
69. Jaleshwar 109.  Roorkee
70. Kasganj
71. Soron Hardoi 110. Bilgram
72. Marehra 111. Hardoi
112. Malwan
Etawah 73. Auraiya 113. Pihani
74. Bharthna 114. Shahba+
75. Etawah 115. Shandila
76. Jaswantnagar 116. Sandi
Faizabad 77. Akbarpur Hamirpur & 117.  Chakrakhadi
78. Ayodhya Mahoba 118. Hamirpur
79. Faizabad 119.  Mahoba
80. Ja|a|pur 120. Maudaha
121. Rath

81. Tanda
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Jalaun 122. Jalaun

123. Konch

124. Kalpi
Jhansi 125. Orai

126. Baruasagar

127. Chirgaon

128. Gursarai

129. Jhansi

130. Mauranipur

131. Samthar
Jaunpur 132. Jaunpur

133. Mongrabadshapur

134. Shahganj
Kanpur Dehat 135. Bilhor

136. Ghatampur

137. Pokhraiyan
Khori 138. Golagokaranath

139. Lakhimpur

140. Mohamdi

141. Palliankalan
Lalitpur 142. Lalitpur
Mathura 143. Kosikalan

144, Mathura

145. Vridavan
Mau 146. Maunathbhanjan
Maharajganj 147. Nauthanwa

148. Maharajganj
Mirzapur 149. Ahraura

150. Chunar

151. Mirzapur Vindhyachal
Moradabad 152. Amroha

153. Bachhrau

154. Bhajoi

155. Bilari

156. Chanduasi

157. Dhanaura

158. Hasanpur

159. Sambhal

160. Thakurdwara
Muzaffarnagar  161. Kairana

162. Khatauli

163. Kandhla

164. Muzaffarnagar

165. Shamii

MARCH 19, 1997
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1 2 3
Meerut 166. Baraut
167. Baghpat
168. Mawana
169. Sardhana
Mainpuri 170. Mainpuri
Nainital 171. Bazpur
172. Bhowali
173. Godarpur
174. Haldwani
175. Jaspur
176. Kashipur
177. Ktchha
178. Khatima
179. Nainital
180. Rudrapur
181. Ramnagar
182. Sitarganj
183 Tanakpur
Pauri 184. Dogadda
185. Kotdwar
186 Pauri
187 Srinagar
Pithoragarh 188. Pithoragarh
Pilibhit 189. Bisalpur
190. Pilibhit
191. Purnapur
Pratapgarh 192. Belapratapgarh
Padrauna 193. Padrauna
Rampur 194. Bilaspur
195. Milak
196. Rampur
197. Saur
198. Tanda
Raibareli 199. Jais
200. Raibareli
Saharanpur 201. Deoband
202. Gangoh
203. Nakur
204. Sharanpur
205. Sarswan
Shahjahanpur  206. Jalalabad
207. Shahjahanpur
208. Tilhar
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Sitapur 209. Biswan
210. Khairabad
211. Lahirpur
212. Mohammadabad
213. Misrik Nimsar
214, Sitapur

Sidharthnagar  215. Bansi
216. Tetribazar

Sonbhadra 217. Robertsganj

Sultanpur 218. Sultanpur

Tehri 219. Narendranagar
220. Tehri

Unnao 221. Bangermau
222. Gangaghat
223. Unnau

Uttarkashi 224. Uttarkashi

Varanasi 225. Mughalsari

226. Ramnagar

Link Road

3836. SHRI RAMSHAKAL
SHRI RAJESH RANJAN ALIAS PAPPU YADAV:

Will the Minister of RURAL AREAS AND EMPLOY-
MENT be pleased to state :

(@) whether the Government have any scheme to
connect ail the villages in the country with link roads,
particularly SC/ST dominated areas;

(b) if so, whether obstacles are created by the forest
department in connecting the villages situated in the
forests;

(c) the policy of the Government to connect the
villages situated in forests with link roads; and

(d) the achievement made so far in this regard ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (d)
Connecting of all categories of villages through link roads
is a State subject. Funds for this purpose are provided by
the State Governments in their Annual Plan under the
Minimum Needs Programme. It is estimated that 85.7% of
villages with population 1000 and above have been
connected by Rural Link Roads upto 31st March, 1996.
At present there is no Central Scheme for village
connectivity.

PHALGUNA 28, 1918 (Saka)

to Questions 118

Implementation of Development Projects

3837.DR. BALI RAM : Will the PRIME MINISTER be
pleased to state :

(@) the names of the development projects being
implemented in various towns and cities of Uttar Pradesh
during the last three years and as on date alongwith the
amount spent on these separately, location-wise;

(b)  whether these projects are likely to be completed
in the stipulated period; and

(c) if so, the details thereof and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) (@) Urban
development projects are undertaken in states under the
Scheme of Integrated Development of Small and Medium
Towns (IDSMT). The projects being implemented in various
cities and towns under IDSMT during the last three years
and as on date include : sites and services, roads, drains,
markets and shopping complexes, bus stations, street
lighting, etc. The details of expenditures on IDSMT projects
taken up during the last three years are not available.
However, as reported by the Government of Uttar Pradesh,
the total expenditures on the IDSMT Scheme since
inception upto December 1996 is of the order of about
Rs. 28 crores. Attached Statement provides the details of
towns taken up under IDSMT and Central assistance
released yearwise for the period 1993-96.

(b) and (c) The projects taken up under IDSMT during
the last three years, i.e. during 1993-96 (8th Plan) are not
likely to be completed before the end of the 8th plan. This
is due to delay in execution of projects and non-mobilisation
of institutional finance which is 20%-40% of the project cost
under the existing IDSMT guidelines.

Statement

Details of Approved Project Cost and Central Assis-
tants released for Towns in Uttar Pradesh covered
under the 1.D.S.M.T. Scheme during
the last three years.

(Rs. in Lacs)

3. Name of Town and Approved Central
No. Year in which Project Cost Assistance

covered Released
1 2 3 4
1993-94
1. Pilkhua 500.00 40.00
2. Thana Bhavan 136.87 16.00
3. Kotdwar 118.87 14.00
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4. Kandhala 100.67 12.00
5. Sirsaganj 119.65 15.00
1994-95
6. Basti 498.20 40.00
7. Ferozabad 366.13 33.00
8. Baraut 300.00 36.00
9. Rampur 392.20 35.00
10. Budhana 192.20 15.00
1995-96
11. Akbarpur 204.10 22.50
12. Farrukhabad-Fatehgarh 283.27 21.00
13. Tanda 179.19 21.00
14. Gola Gokarnath 334.14 22.50
15. Khaleelabad 166.46 18.00
16. Utraula 186.29 21.00
17. Haridwar 670.44 53.00
18. Muradnagar 218.88 22.50
19. Dadri 172.75 20.00
20. Loni 198.30 22.50
21. Murababad 766.27 66.00
Total 566.00

to Questions 120

[English]
Projects for Housing

3838. SHRI P.C. THOMAS : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) whether the prestigeous project for housing for
rural poor under various schemes launched by the
Government are not being implemented as planned and
if so, the reasons therefor;

(b) the details of amount utilised lapsed and the
number of beneficiaries, State-wise;

(c) whether the functioning of these schemes
through voluntary agencies have succeded as per target
fixed; and

(d) if so, the details thereof

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) Indira
Awaas Yojana a housing scheme for the rural poor is being
implemented by the States/UTs as per guidelines.

(b) Dunng the last financial year i.e. 1995-96 the
total funds (central state share) allocated was 1368.34
crores as against which utilization was 1166.36 crores. The
total number of houses constructed during this period was
863889. The statewise details are given in the enclosed
statement.

(c) and (d) Information is being collected and will be
laid on the Table of the House.

Statement

1995-96
Sl State/U.T Funds Allocated Amount Utilised Target ) H(;use Constructed
No. (C+9) Rs. Lakhs Units : Nos.
1 2 3 i 4 ‘ 5 6
1. Andhra Pradesh 10955.26 6317.95 87642 69086
2. Arunachal Pradesh 99.64 56.00 797 420
3. Assam 3194.94 3381.70 25560 24871
4. Bihar 21349.01 19168.71 217292 114506
5. Goa 107.65 31.51 861 967
6. Guijarat 4312.61 3669.26 34501 31770
7. Haryana 1355.79 1233.81 10846 9024
8. Himachal Pradesh 342.06 244 .55 2736 1727
9. Jammu & Kashmir 1320.09 543.04 10561 3554
10. Karnataka 6516.66 5812.80 52133 37460
11. Kerala 2370.85 4864.14 24624 29368
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1 2 3 4 5 6

12. Madhya Pradesh 14172.99 11807.75 113384 125757
13. Maharashtra 11330.08 10606.35 89776 66668
14. Manipur 127.70 141.18 1022 784
15. Meghalaya 149.43 30.01 1195 207
16. Mizoram 62.95 87.68 504 569
17. Nagaland 160.16 74.26 1281 470
18. Orissa 7873.25 7494.88 62986 51033
19. Punjab 608.36 96.50 7047 1121
20. Rajasthan 6359.36 4701.44 50875 41756
21. Sikkim 208.31 163.76 1491 1065
22. Tamil Nadu 9335.31 14398.41 74205 56885
23. Tripura 165.86 144.77 1327 1348
24. Uttar Pradesh 25500.18 17039.77 204003 159073
25. West Bengal 8697.34 4468 87 69579 34278
26. A&N Islands 47.17 15.98 377 21
27. D&N Haveli 25.61 1.19 205 13
28. Daman & Diu 15.08 9.25 121 62
29 Lakshadweep 23.65 5.18 189 10
30. Pondicherry 46.18 25.74 369 36
" Total 13683433  116636.44 1147489 863889

Central Heating System

3839.SHRI P. NAMGYAL : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether the Government are aware of the new
invention by which spy proof buildings and Central heating
are two of the possible application of the newly invented
concrete mixture that conduct electricity;

(b)  whether with the invention of the new technigue,
other than application for cheap Central Heating System
of buildings, the technique can be used for even de-icing
of runways and bridges in cold weather at places like in
parts of J&K and Himachal Pradesh:

(c) if so, whether the Government propose to buy
the technology or enter into collaboration with the inventor
namely Ronald Benett of United Kingdom to carry out
further research and tests under J&K and Himachal
Pradesh conditions to find out lasting solution for heating
the hospitals, offices, residential buildings and airport etc.
during winter season; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY (SHRI YOGINDER K.
ALAGH) : (a) Yes, Sir.

(b) It has been claimed that the new invention has
the potential for application in central heating system for
buildings and de-icing of runways, bridges, etc. in cold
weather places.

(c) and (d) Details currently available about this
technology are not sufficient to enable the Government to
take a view on buying the technology or entering into
collaborative research.

Farm Houses

3840.SHRI I.D. SWAMI : Will the PRIME MINISTER
be pleased to referred to the answer given to USQs 1790
and 1822 dated December 4, 1996 regarding “rarm
Houses in Delhi" and state :

(a) whether the information has since been col-
lected;
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(b)
()
(@)
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if so, the details thereof;
the action taken by the Government thereon; and

if not, reasons therefor ?

MARCH 19, 1997

to Questions 124

OF STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) and (c) The details furnished to Lok Sabha are
given in the enclosed statement.

THE MINISTER OF STATE IN THE MINISTRY OF

URBAN AFFAIRS AND EMPLOYMENT AND MINISTER

(d)

Statement

Does not arise.

Il Session, 1996 of Eleventh for Sabha Ministry of Urban Affairs & Employment Date of Fulfillment 3.3.1997

Q. No., Date &
Name of M.P.

Subject

Promise Made

How Fulfilled

Reasons for Delay

USQ No. 1822 dt.
4.12.96 by Shri I.D.
Swami

UsSQ No. 1790
dt. 4.12.96 by Shri
S.B. Thorat

FARM HOUSE IN DELHI
ASKING FOR :-

(a) Whether any action
has been taken by the
MCD in the remaining 184
cases of violation of the
norms laid down for the
construction of farm
houses in Delhi under
Section 343 and 344 of
DMC Act, 1957; and

(b) f not,
therefor ?

the reasons

FARME HOUSES
Asking for—

(a) the policy regarding
construction of Farm
houses in Outer Delhi and
the number of such farm
houses constructed so far.

(b) whether construction
in and around farm houses
has been declared un-
authorised and demolition
carried out;

(c) if so, the total number
of unauthorised construc-
tions in Outer Delhi area
and the actual demolitions
carried out 7

(a) to (b)

The information is
being collected and
will be laid on the
table of the Sabha.

(a) to (b)

The information is
being collected and
will be laid on the
Table of the Sabha.

(a) to (b)

Yes, Sir. In one case in
Najafgarh Zone the farm
house has been demo-
lished. In the remaining
183 cases, action has
been initiated under sec-
tions 343 and 344 of the
DMC Act and Building
Bye-Laws. These struc-
tures will be demolished
as per the policy.

(a) the policy regar-
ding construction of farm
houses in Outer Delhi is
Annexed. 579 Farm
Houses have been con-
struction in outer Delhi.

(b) Yes, Sir. In some
cases, non-compound-
able deviations have
been noticed and action
has already been initi-
ated against them under
343 and 344 of the DMC
Act, 1957.

(c) 10 Farm Houses in
Najafgarh & Narela Zone
have been noticed un-
authorisedly constructed,
out of which one has
been demolished in
Najafgarh Zone and
action in the remaining
cases have been initi-
ated as per the DMC Act
and Building Bye-laws.

The assurance could
not be fulfilled during
the stipulated period

as the information
was awaited from
M.C.D.

The assurance could
not be fulfilled during
the stipulated period

as the information
-was awaited from
MCD.
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Policy of Farm Houses

Farm houses are alloyved in the rural area zone where land use is agricultural green as per MPD-2001. The following
norms have been prescribed for construction of dwellings in Farm houses.

1. Size, Coverage & Height of Farm Buildings will be as under .

sl Size of Farm Maximum Maximum No. floor area height of units

of dwelling of dwelling
a 1.0 ha and above but less than 2.0 ha 100 sgm Single storeyed maximum height 6m.
b. 2.0 ha and above 150 sqm. Single Storeyed maximum height 6m.

2. Set back in dwelling houses iron boundary line of the
property is required 15 mt.

3. Where property abutts on Urban road the dwelling
house building should be set back from the centre line
of that road by 60mt. where property abutts a villages
road the building set back the centre line of that road
should be 30mt.

4. Approach road should be a shrai-aam of which at least
12' —-O" width should be metalled surface (W.B.M.)

5. when the approach road serves more than one farm
house then the minimum right of way shall be 18.2mt.
(60'-0")

6. As per policy of the department Right of way (R.O.W.)
of the road other than village road shall be 60’ -O"
and in case of village-road, R.O.W. of the road is
maintained as 100’ —-O" by taking equal widening on
either aide of the road. In case where R.O.W. of the
road is indicated the same is ensured.

7. No dwelling unit should be built within 400mts. of the
right of way of any National Highway.

8. Basement shall be permitted to the maximum extent
of ground floor coverage.

9. For various components of farm buildings specifica-
tions will be followed as per BBLs for residential
buildings.

HOW TO APPLY

Application for construction of farm house shall consist of
following documents -

1. Proof of ownership of land in the form of sale deed
Akash Sajra, Zama Bandi, Khaara Girdawari etc.

2. Proof of existing structures and completion certification
if the proposal is for addition and alterations.

3. Undertaking for non-stacking of building material on
public property/road in the proforma is given in
Appendix ‘F'.

Application on prescribed forms;

Certificates from supervising agencies.

6. Undertaking for handing over of land affected under
the R.O.W of road/roads on non-judicial stamp paper
of Rs.2/- as per appendix ‘H'.

7. In case of the net area of land after leaving for R.O.W.
becomes less than the minimum required, such area
effected under the R.O.W. of road shall be required
to be handed over to M.C.D. free of cost before release
of sanction;

8. In case consolidation work is in progress in the
village concerned., then N.O.C. from the consolidation
officer for santion of building plan is required to be
submitted.

9. No objection certification from Delhi Administration that
the end is not under acquisition.

Modernisation of Regional Research
Laboratory

3841.SHRI UDDHAB BARMAN : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether the Government are planning to
modernise the Regional Laboratory (R.R.L.), Jorhat;

(b) if so, the details of the scheme; and
(c) the funds allocated therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (aj
to (c) Yes Sir. It is planned to modernise laboratories in
the CSIR including the RRL at Jorhat. The Government
has allocated Rs.50 crore to CSIR for the year 1997-98
for modernisation of its laboratories.

Exploration of Gas

3842.DR. RAMKISHAN KUSMARIA : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government propose to take up
fresh areas for exploration of gas in Rajasthan during 1997-
98; and

(b) if so, the details in this regard ?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND (NATURAL GAS (SHRI T.R. BAALU):
(a) and (b) During the year 1997-98 on going seismic
surveys in Rajasthan are to be continued by ONGC.
Exploratory locations are available in the areas where gas
has been discovered by ONGC namely Sadewala and N.
Bankia. OIL has also planned exploratory drilling of 5000
meters in their existing areas.

In addition following blocks in Rajasthan have also
been awarded to private/multinational companies for
exploration of oil and gas :-

MARCH 19, 1997

Block Name of Consortiums

RJ-ON-90/1 Shell International Production Develop-

ment B.V. Netherlands.

RJ-ON-90/4 Esse- Qil Ltd., India

RJ-ON-90/5 Essar Oil Ltd., India

RJ-ON/6 Phoenix Overseas Ltd., India

RJ-ONJ-94/1 Reliance Industries Ltd., India

JM-ONJ-1 European software Alliance Ltd., India
and Okland International LDC, USA.

[Translation]

Hydro Power Generation

3843. SHRIMATI BHAVNA BEN DEVRAJ BHAI
CHIKHALIA
SHRIMAT! SHEELA GAUTAM :
SHRI NARAYAN ATHAWALAY :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have approved a
proposal of the State-owned National Hydro Electric Power
Corporation (NHPC) to enhance its authorised capital upto
Rs. 1,000 crore:

(b) if so, the extent to which it help the NHPC to
undertake new projects;

(c) the details of the projects which are likely to be
undertake by the NHPC during the Ninth Five Year Plan.

to Questions 124

State-wise and year-wise;

(d) the total power in MW expected to be added in
the hydel sector during the above period; and

(e) the details of projects which have obtaineg
techno-economic clearance during 1995-96 and 1996-97

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) Yes,
Sir. The increase in the authorised capital of Nationa
Hydro-electric Power Corporation (NHPC) from Rs. 2500
crores to Rs. 3500 crores would enable it to fund its on-
going projects viz. Uri (480 MW), Dulhasti (390 Mw)
Rangit (60 MW) and Dhauliganga (280 MW). To undertake
new projects, NHPC would have to enhance its authorisec
share capital further. While the Ninth Plan is under
finalisation. The following Sanctioned/on-going projects of
NHPC are scheduled for commissioning in the Ninth Plan:

Schedule dated for

Sl. Project Location Capacity
No. Commissioning
1.Uri Jammu & 4x120=480 MW 3 Units to be com-
Kashmir missioned in 1996-
97 and 1 Unit of
120 MW in 1997-
98.
2.Dulhast Jammu & 3x130=390 MW 2001.
Kashmir
3.Rangit  Sikkim 3x20=60 MW  1998-99

Besides, Dhauliganga Projects (280 MW) in Uttar
Pradesh is scheduled for commissioning in the 10th Plan
Work has not yet started in Koel Karo Project (710 MW)
in Bihar due to lack of availability of funds with NHPC.

(d) The Ninth Plan has not been finalised. However,
the addition capacity in the hydel sector during the Ninth
Plan would depend on various factors such as project
preparedness, availability of financial resources etc.

(e) The details of hydel projects which have obtained
techno-economic clearance in 1995-96 and 1996-97 are
as under :

1995-96 - Nil
1996-97 :
SI.No. Project State Capacity (MW) Executing agency Estimated cost
1. Adirappally Kerala 2x80=160 Karnataka State Rs. 150.16
Electricity Board crores
2. Maheshwar Madhya 10x40=400 Shree Maheshwar US$213.29 Million
(Private) Pradesh Power Corporation Rs. 612.09 Crores.

Ltd.
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Surat Lignite Thermal Power Project

3844.SHRI KASHI RAM RANA : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have set-up a Commit-
tee to study the Surat Lignite Thermal Power Plant;

(b) if so, the results thereof, and
(c) if rot, the reasons for delay ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) The
Central Electricity Authority has accorded the techno
economic clearance on 26.8.1996 to setting up of the Surat
Lignite Thermal Power Project (2x125 MW) by Gujarat
Industries Power Corporation Ltd.

[English]
Energy Efficients Pumpsets

3845.SHRI SANDIPAN THORAT : Wil the PRIME
MINISTER be pleased to state :

(a) whether the Government have formulated a
Crash Programme for improvement in the Energy Efficient
Irrigation Pumpsets in the rural areas;

(b) if so, the details thereof;

(c) the total number of such pumpsets installed and
are in operation in the country at present, State-wise;

(d) the details of the pumpsets which need to be
covered under the scheme and funds to be incurred
thereon during the current financial year, State-wise; and

(e) the quantum of energy is likely to be saved by
introducing the programme;

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) With
a view to tapping the potential for energy saving through
the use of more efficient agricultural pumpsets in the
country, the Central Government is assisting the States in
a programme for rectification of agricultural pumpsets.
Under this programme, besides giving financial assistance
upto 50% of the project cost for taking up demonstration
projects for rectification of agricultural pumpsets, aware-
ness about installing energy efficient pumping systems is
also being promoted amongst the farmers and the
promotional agencies.

(c) and (d) State-wise details of energised electric
imigation pumpsets, a majority of which could be covered
under the scheme, are given in the enclosed statement.
About Rs. 16.2 crores have so far been spent in
Tectification of about 1.4 lakhs pumpsets in the country.
During the current year, schemes for rectification of 26,800
Pumpsets in Andhra Pradesh, Haryana and Gujarat are
under implementation for which a total contribution of
Rs.149 lakhs has been sanctioned by the Government.
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to Questions 130

(e) Evaluation studies conducted in certain States/
Regions reveal that the saving of energy through
rectification of pumpsets varies between 20% and 30%

Statement

Statewise details to electric agricultural pumpsets

energised upto 31.1.1997.

Sl.  States/Uts Total Achievement to the

No. end of 01.97

1. Andhra Pradesh 1737046 (b)

2. Arunachal Pradesh -

3. Assam 3675

4. Bihar 268342 (a)

5. Goa 5972

6. Gujarat 586384

7. Haryana 408196

8. Himachal Pradesh 4699

9. Jammu & Kashmir 5088 (c)

10. Karnataka 1037998

11. Kerala 311659

12. Madhya Pradesh 1158754

13. Maharashtra 2074617

14. Manipur 45

15. Meghalaya 65

16. Mizoram -

17. Nagaland 176

18. Orissa 69649

19. Punjab 722708

20. Rajasthan 538459

21. Sikkim -

22. Tamil Nadu 1556666

23. Tripura 1764

24 Utlar Pradesh 772191

25. West Bengal 102307
Total (States) 1;\:36—6460
Total (UTs) 36094

11402554

Total (A-1)

As on 31.12.1996.
As on 30.11.1996.
As on 30.09.1996.
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[Translation]
Pending Schemes

3846. SHRIMAT!I SUMITRA MAHAJAN : Will the
PRIME MINISTER be pleased to state :

(a) whether schemes of cities having population of
more than twenty thousands are lying pending with the
Government for clearance; and

(b) if so, the time by which these schemes are likely
to be accorded clearance ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir. Some
Water Supply & Sanitation Schemes have been forwarded
by State Governments in respect of towns and cities having
population more than 20000 for technical clearance.

(b) No time frame cane be given regarding
accordance of technical clearance, Since this can be
possible only after detailed assessment of the technical &
financial viability of each scheme, and this assessment is
an on-going process involving frequent interaction with
State Governments and their agencies.

[English]
Genetic Violations

3847. SHRI SONTOSH MOHAN DEV : Will the Minister
of SCIENCE & TECHNOLOGY be pleased to state :

(a) whether this Department has asked the Planning
Commission for allocation of more funds to study the
genetic violations of India’s diverse population groups;

(b) if so, the main aims of this project;

(c) whether the Planning Commission has agreed to
provide more funds for this project; and

(d) if so, the time by which this project is likely to
be commissioned ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir.

(b) The main objectives of the programme are : a)
to understand genetic variation among different population
groups in the country, b) to develop the new science of
genetic epidemiology and c) to assess the genomic
variations and susceptibility/resistance of population to
different diseases and disorders.

(c) and (d) Yes, the Planning Commission has provided
adequate funds for the Annual Plan 1997-98. The
programme has already started, as part of the ongoing
activities under human genetics.

MARCH 19, 1997

to Questions 132

[Translation]
Allocation for EAS, IAY - 1996-97

3848.SHRI ILIYAS AZM! : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) the amount allocated to Uttar Pradesh during
1996-97 under the Employment Assurance Scheme and
the Indira Awas Yojana, separately;

(b) whether the Union Government have any
monitoring mechanism so as to ensure that the State
Governments do not discriminate in the allocation of
amount to their respective districts after they have been
allocated the plan outlay;

(c) whether the Government propose to formulate
any scheme for the development of the most backward
areas of Uttar Pradesh and to directly make allocations
for the development of such areas;

(d) whether the Union Government are contemplat-
ing to formulate any scheme to spend more amount for
the rural development schemes and the development o
most backward areas so as to bring these at per with the
development areas; and

(e) if so, by when and if not the reasons therefor?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) The
amount allocated to Uttar Pradesh during 1996-97 under
the Indira Awas Yojana is Rs. 216.16 crores. No allocation
is fixed for Employment Assurance Scheme (EAS) as it
is demand driven scheme. However the total availability
of funds under EAS during 1996-97 is Rs. 251.57 crores.

(b) the monitoring mechanism, interalia, consists of
obtaining periodical progress reports/returns, financial
returns/audit reports, intensive field inspections, reviews
and monitoring by committees and by senior officers with
the State Secretaries, Commissioners etc.

The Government regularly monitor and review imple-
mentation of programmes in various states through the
Central Level Coordination Committees, State Level
Coordination Committees and at the district level by the
governing body of the District Rural Development Agencies.

(c) The Government have appointed a Committee
to identify 100 most backward districts in the country
including in the State of Uttar Pradesh

(d) and (e) It will depend upon the report of the
Committee mentioned in (c) above.

[English]
Generation of Nuclear Power

3849. SHRIMATI SARADA TADIPARTHI :
PRIME MINISTER be pleased to state :

Will the
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(a) whether there is any proposal before the
government to generate Nuclear Power in the coastal
region of Andhra Pradesh; and

(b) if so, the details thereof and the present position
of the scheme ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No, Sir.

(b) Does not arise.
Kaiga Power Plant

3850.SHR! K.H. MUNIYAPPA :
MINISTER be pleased to state :

Will the PRIME

(a) the time by which the Kaiga Power Plant likely
to become functional; and

(b) the other details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b) The Kaiga Atomic Power Project consists of 2 units
of capacity 220 MWe each. As of now, all activities other
than dome construction are in an advanced stage, with an
overall physical progress of around 82%. In respect of IC
dome of Kaiga unit-2, Design basis report has been
approved by the regulatory authority. Steel support
structure for 1.C. Dome construction has been erected.
Installation of wooden form work is expected to be
completed by end March 1997. Mock-up for portion of dome
near steam generator openings is expected to be
completed by end March, 1997. Concreting of I.C. Dome
i8 scheduled to be completed by June 1997.

As regards Kaiga Unit-1, Design Basis Report (DBR)
for re-engineering work of 1.C. Dome Is expected to be
submitted by end March 1997 to the regulatory authority
for approval. After the approval of the regulatory authority
i received for the DBR, design report will be submitted
to regulatory authority by end April 1997. Clearance for the
design report is expected in September, 1997 and the I.C.
Dome construction is scheduled in October 1997. Most of
the major equipments have been installed and testing and
commissioning activities of certain systems have been
started. Round and clock work will be carried out in the
area of inner containment dome construction, nuclear
Piping and other critical areas of construction. With
Concerned efforts, Kaiga units-2&1 are expected to
achieved criticality in May, 1998 and November 1998
fespectively.
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R And D Cess

3851. SHRI BHAKTA CHARAN DAS :
SHRI SULTAN SALAHUDDIN OWAISI

Will the Minister of SCIENCE & TECHNOLOGY be
pleased to state :

(a) the total amount accumulated in the R&D Cess
Fund during the last three years;

(b) whether any loan is given from this fund for
indigenous technology projects;

(c) if so, the total amount so disbursed;

(d) whether the Government proposes to give more
autonomy to R&D Cess Board; and

(e) if so, the details thereof and likely benefits for
according more autonomy to this Board ?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI. YOGINDER K. ALAGH) : (a)
The cess collected under the Research and Development
Cess Act, 1986 (as amended in 1995) during the last three
years is as follows :

Rs. (in crores)

1993-94 60.73
1994-95 71.42
1995-96 81.41

(b) and (c) The proceeds of the Cess are first credited
to the Consolidated Fund of India. Central Government
makes funds available as appropriated by Parliament to
the Technology Development Board (TDB) which was
constituted in September, 1996 under the Technology
Development Board Act, 1995. The Board includes
representatives from Ministry of science and Technology,
Departments of Expenditure, Industrial Development, Rural
Development and persons having experience in technology
development and application, banking and finance,
industry, agriculture and rural development. The Board
provides equity capital and financial assistance to industrial
concerns and other agencies attempting development and
commercial application of indigenous technology or
adapting imported technology to wider domestic applica-
tions under the provisions of the Act. No disbursement has
been made by the Board as 62 applications received are
evaluated. The applications cover areas such as Agricul-
ture, Medical, Electricals & Electronics, Rural Development,
Biofertilisers & Biopesticides, Chemicals, Civil & Mechani-
cal Engineering, Transport and Energy.

(d) and (e) The functioning of the Board is governed
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by the provisions of the Technology Development Board
Act, 1995. Government value the participation of non-
official members on the Board.

[Translation]
Urban Development

3852.SHRI D.P. YADAV : Will the PRIME MINISTER
be pleased to state :

(a) the extent to which the amount utilised for urban
development out of the amount allocated by the Union
Government during 1996-97;

(b) the amount spent on the sanitation in slum in
the urban areas out of it; and

(c) the amount being provided for urban develop-
ment during the Ninth Five Year Plan ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
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AFFAIRS (DR. U. VENKATESWARLU) : (a) The amounts
released for urban development projects out of the amounts
allocated by the Union Government during 1996-97 (as on
date) are given in the attached statement. Utilisation
certificates for the amounts released this year will be due
next year only.

(b) Urban development is a State subject and funds
for sanitation are provided by respective State Govern-
ments and Municipalities. Out of the programmes
supported by the Government of India, the Low Cost
Sanitation (LCS) Scheme aims at improving sanitary
conditions, particularly in slums. The amount released
under LCS during 1996-97 is shown in Annexure. Data on
the amounts spent under LCS on sanitation in slums are
not maintained at the Government of India level and are
not available.

(c) It is not possible to indicate the amount being
provided for urban development during the 9th Plan at this
juncture in the absence of the firming of the 9th Plan for
the Urban Sector.

Statement

Allocations Provided and Releases Made for Urban Development Projects (1996-97)

Name of Scheme

Allocation (1996-97)

Released so far

1. Integrated Development of Small & Medium
Towns

2. Accelerated Urban Water Supply Programme

3. Low Cost Sanitation

Rs. 28.26 Crores

Rs. 20 Crores
Rs. 13.80 Crores

Rs. 15.76 Crores

Rs. 20 Crores
Rs. 13.80 Crores

[English]
Supply of Petrol

3853 SHRI B.L. SHANKAR : Will the PRIME
MINISTER be pleased to state :

(a) the demand and supply of petrol, diesel in the
country at present and the component of indigenous
production;

(b) the amount spent for importing the same during
1996-97; and

(c) the subsidy component for the customers ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) For the year 1996-97, the estimated demand of petrol
and diesel in country is 5.18 MMT and 35.55 MMT
respectively. The indigenous productions of petrol and
diesel for 1996-97 is assessed at 4.52 MMT and 22.07
MMT respectively.

(b) During 1996-97 (April to December, 1996) an

amount of Rs. 152 crores and Rs. 7179 crores has been
spent on import of petrol and diesel respectively.

(c) Subsidy on petroleum products is met through
Oil Pool Account Mechanism by way of cross subsidisation
of the products whose prices are fixed above their cost
of production. During 1996-97 the subsidy on Diesel is
estimated to go up to Rs. 8340 crores. There is no subsidy
on petrol.

Levying of Tax

3854.SHRI K. PARASURAMAN :
MINISTER be pleased to state :

Will the PRIME

(a) whether there is any proposal under consider-
ation of the Government to levy tax on sale of houses and
flats by the builders and property/estate dealers; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) No
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such proposal is under consideration of the Government
at present.

Development of Villages

3855.SHRI YELLAIAH NANDI! : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether the Government of Andhra Pradesh has
developed a current model for Andhra Pradesh Village
Development;

(b) if so, whether under this programme six lakh
students have been sent to villages in the State from
January 1, 1997 for a week long programme;

(c) if so, whether the Union Government have
agreed to provide funds for implementation of this scheme;

(d) if so, whether such schemes are also being
implemented in the countries like China, Malaysia and
Indonesia; and

(e) the extent to which the Union Government have
provided aid and the extent to which these schemes have
helped in developing the villages ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (e)
Information is being collected and will be laid on the Table
of the House.

Ambedkar Housing Scheme

3856. SHRI SIBU SOREN : Will the PRIME MINISTER
be pleased to state:

(a) the number of people allotted houses under
Ambedkar Housing Scheme during 1989;

(b) the time by which all the registered persons likely
to be allotted houses;

(c) the rate fixed by the DDA for MIG, LIG and Janta
Flats;

(d) whether the total income of registered persons
-has been considered for fixing the price of flats; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The DDA has
'eported that 7439 registrants under the Ambedkar Awas
Yojana have been allotted flats upto 28.2.97.

~ (b) Due to constraints in the availability of land and
Infrastructural services, which are providing by other
agencies, it is not possible to fix an exact time schedule.

(c)  The present cost of different categories of flats
S as under :
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Jnata - Rs. 1.50 to 1.75 lacs
LIG - Rs. 3.50 to 4.00 lacs
MIG - Rs. 5.50 to 6.50 lacs

(d) and (e) The Costing of DDA flats is done on the
principle of no profit no loss basis and the income of the
registered persons is not taken into consideration while
determining the cost. However, while fixing the cost of
Janta and LIG flats, the subsidies are provided in l.e
following manner :-

(i) Liability on account of land component of Janta
and Lower Income Group flats is brought down
through cross-subsidization.

(i) Over head charges are computed at a lowe
rates for Janta flats.

Employment

3857.SHRI SOHAN VEER SINGH : Will the Minister
of PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the target fixed to create job opportunities under
the new economic policy during the last three_years;

(b) the number of job opportuniiies created during
the above period,;

(c) whether the target fixed in this regard was
achieved during the above period; and

(d) if so, the details thereof and if not, the reasons
therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d) No specific target was fixed to create job
opportunities under the new economic policy during the last
three years. According to the latest comprehensive survey
of employment and unemployment conducted by the NSSO
during 1993-94, the estimated number of unemployed
persons in the country as per Usual Principal Status was
9 million.

Assessment on Housing Need

3858. SHRI K. PRADHANI : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state:

(a) whether the Government have made any fresh
assessment on the housing need of the rural people In
the country,;

(b) if so, the steps taken to provide houses to each
and every citizen in the country;

(¢) the schemes drawn up for providing dwelling
units to the poor families of Scheduled Castes. Scheduled
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Tribes and other weaker sections of the society;

(d) the provisions made in this regarding during the
Ninth Plan; and

(e) the achievements made in this regarding during
the Eighth Plan ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) Accord-
ing to 1991 Census, the rural housing shortage in the
country was estimated as 13.72 million.

(b) and (c) Under the Indira Awaas Yojana which is
a centrally sponsored scheme, houses are provided free
of cost to SC/ST freed bonded labourers and other living
below the poverty line in the rural areas.

(d) The IXth Five Year Plan is yet to be finalised.

(e) During the Vliith Plan period as per the last
available information about 21.8 lakh houses have been
constructed so far.

Autonomy to Kashmir

3859. SHRI P.R. DASMUNSI :
SHRIMATI KRISHNA BOSE :
SHRI SATYAJITSINH DULIPSINH GAEKWAD :

Will the PRIME MINISTER be pleased to state:

(@) the actual concept of greater autonomy to J&K
by the Union Government;

(b) the terms of reference of the Committee on
Kashmir headed by Dr. Karan Singh;

(c) the number of sittings the Committee have had
so far and the progress made towards granting autonomy
to Kashmir; and

(d) the time by which the Committee is likely to
submit its report ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The Government is commit-
ted to grant maximum autonomy to the State of Jammu
and Kashmir within the framework of the Constitution of
India. It is not possible/feasible to spell out details in this
regard at this stage.

(b) The terms of reference of the Committee set up
by the State Government under the Chairmanship of Dr.
Karan Singh to look into the issue of autonomy are as
under;

(i) To examine and recommend measures for the
restoration of autonomy to the State of Jammu
and Kashmir consistent with the Instrument of
Accession, the Constitution Application Order,

MARCH 19, 1997

to Questions 140

1950 and the Delhi Agreement of 1952.

() To examine and recommend safeguards that be
regarded necessary for incorporation in the
Union/State Constitution to ensure that the
Constitutional arrangement that is finally evolved
in pursuance of the recommendations of this
Committee is invoilable.

(i) To also examine and recommend measures to
ensure a harmonious relationship for the future
between the State and the Union.

(c) According to information provided by the State
Government, the Committee has so far held four meetings,
and has collected extensive material, including views/
suggestions from individuals and public organisations,
relevant to the subject.

(d) No specific time limit for the submission of the
report has been fixed.

Allocation of Fuel to Gujarat

3860. SHRI VIJAY PATEL : Will the PRIME MINISTER
be pleased to state:

(a) whether the Govemment of Gujarat has sent any
recommendation to the Union Government for allocation
of liquid fuel for its various power projects;

(b) if so, the name and number of such projects and
their requirements;

(c) whether the Union Government is unable to meet
the demand of liquid fuel of the State; and

(d) if not, the time by which the requirement is likely
to be fulfilled ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (d) The
Government of Gujarat have made recommendations from
time to time for liquid fuel linkages for various power
projects. The recommendations for projects for liquid fuel
linkage within the capacity (in MW) allocated to the State
of Gujarat are awaited from the Government of Gujarat.

[Translation]

Central Assistance for Rural Sanitation
Programme

3861.SHRI VISHVESHWAR BHAGAT : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government of Madhya Pradesh has
sought central assistance under the Rural Sanitation
Programme during the year 1996-97,

(b) if so, the details thereof and the amount
proposed to be provided to the State;

(c) whether the Union Government would provide
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additional central assistance for attaining the target fixed
by the State Government; and

(d) if so, the details thereof ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) and (b)
The Government of Madhya Pradesh requested for release
of funds under Centrally sponsored Rural Sanitation
Programmes (CRSP). An amount of Rs. 357.00 lakh has
been released for the year 1996-97 to the State Gowt. of
Madhya Pradesh under CRSP).

(c) No, Sir.
(d) Does not arise.
Employment Assurance Scheme

3862. SHRI THAWAR CHAND GEHLOT : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state:
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(@) the financial and physical target fixed for
Employment Assurance Scheme in the country during
1994-95, 1995-96 and 1996-97;

(b) the financial and physical achievements made
upto January, 1997 against the said target; and

(c) the number of districts and blocks in the country
where this scheme is being implemented ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) Employ-
ment Assurance Scheme (EAS) is a demand driven
scheme. Therefore there is no fixed allocation under EAS
for a State/block and targets are aiso not fixed.

(b) The financial and physical achievements made
upto January, 1997 are given in the statement attached.

(c) The scheme is being implemented in 4329
blocks of 461 districts of the country.

Statement

Year ‘ Total Funds Funds %Centage Mandays No. of Works

Available Utitised Utilisation Generated Completed

(Rs. in crores) (Lakh Mandays)
1994-95 1 775.2>6 1235.45 69.59 2739.56 114199
1995-96 2671.45 1720.61 64.41 3465.27 128420
1996-97 2779.06* 1116.51** 40.18" 2085.35 121439
N. B. - Upto 4-3-1997
- Upto December, 1996.

[English]

Demand and Supply of Power in Orissa

3863. KUMARI SUSHILA TIRIYA : Will the PRIME
MINISTER be pleased to state:

(a) the total demand and supply of power in Orissa
at present;

(b)  whether required demand is to be met by the
local power plants;

(c) if so, the details thereof;, and

(d) the total power generating capacity of the
existing power plants ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) (a) During
February. 1997 the power supply position in Orissa was
as noted.

February, 1997

Energy (MU) Peak Met (MW)

Requirement 9650 Peak Demand 1950
Availability 9342* Peak met 1614
Shortage 308 Deficit 336
% 3.2 % 17.2

(* Based on the availability of generation dunng the month
of February, 1997).

(b) and (c) The present requirement of power in Orissa
is met from its own generation, its share from Central
Sector Generating Stations in the Eastern Region and
assistance from neighbouring States/system.

(d) The total power generating capacity in Orissa
including share of Orissa in the Central power generating
stations is 2325 MW.
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Compensation for Acquired Land

3864. SHRI BHAGWAN SHANKAR RAWAT : Will the
PRIME MINISTER be pleased to state:

(a) whether amendments made by the Land
Acquisition (Amendment Act, 1984) are applicable to the
lands acquired by the UP Avas Evam Vikas Parisad;

(b) if so, the details thereof;

(c) whether there is any proposal to amend the UP
Avas Evam Vikas, Parishad Adhiniyam and if so, the details
thereof;

(d) whether during 1987, the Secretary, Avas and
Nagar Vikas, UP Government, was required to comply with
the 1986 decision;

(e) if so, whether during 1995, UP Government
reiterated the above decision;

(f)  if so, the steps taken so far and time frame laid
down to implement 1986, 1987 and 1995 decisions;

(g) whether the UP Government propose to remove
the prevailing inequalities in compensation-scales for land
acquired by UP Avas Evam Vikas Parisad and other
bodies; and

(h) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (h) The
information is being collected from the Government of Uttar
Pradesh and will be laid on the Table of the Sabha.

Allotment of Flats

3865. SHRI RAMESHWAR PATIDAR : Will the PRIME
MINISTER be pleased tce state:

(a) whether a number of DDA flats built under SFS
and Group Housing Societies at Dwarka are ready for
allotment; and

(b) if so, the time by which roads, electricity, water,
sewage, drainage system is likely to be provided to enable
the people to shift there ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The DDA has
reported that 3580 SFS flats are ready in Dwarka for
allotment. However, none of the Group Housing Societies,
who have been allotted land has so far reported the
completion of flats.

(b) In the absence of provision of services by the
concerned local bodies, intenm arrangements have been
made for water supply through tube well and through
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oxidation ponds for sewage disposal. Interim arrangements
for drainage have also been made and roads have been
constructed. Out of 3580 flats electricity is available in 2640
flats. In the remaining 940 flats, it may take 9-12 months
for the Delhi Vidyut Board (formerly DESU) to provide
electricity.

Peripheral electricity services around Group Housing
Societies in Dwarka are already available. Electric
connection to the Group Housing Societies would be
released by Delhi Vidyut Board on request and fulfilment
of the required formalities by the concerned Societies.

Reservations in Pre. Exams

3866.SHRI M. SELVARASU :
SHRI V. ALAGIRI SAMY :

Will the PRIME MINISTER be pleased to state:

(a) whether there is any reservation for scheduled
Castes/Scheduled Tribes and Other backward communities
for preliminary examinations of All India Services including
Indian Administrative Service; ’

(b) if so, the community-wise details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHR! S. R.
BALASUBRAMONIYAN) : (a) No, Sir. All eligible candidates
are entitled to appear at the Civil services (Preliminary)
Examination, including Schedules Castes, Scheduled
Tribes and OBC candidates.

(b) and (c) Do not arise, in view of (a) above.
Crude Oil

3867.SHRI V. ALAGIRI SAMY :
MINISTER be pleased to state:

Will the PRIME

(a) the cost of imported crude oil per barrel;

(b) the cost of refining this crude oil at various oil
refineries; and

(c) the final selling price of the petroleum products
extracted out of the imported crude oil with percentage of
profits in these oil refineries per barrel ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The average cost of imported crude oil for the period
April, 1996 to January, 1997 is assessed at US $ 20.75/
barrel.

(b) and (c) The cost of refining crude oil would vary
from refinery to refinery depending on the type of crude
processed, level of crude thruput, patterns of production,
infrastructure facilities, technologies and secondary pro-
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cessing facilities etc. The ex-storage point prices of
administered petroleum products are given in the enclosed
Statement.

Statement

Ex-Storage Point Price of Administered Petroleun
Products w.e.f. 3/7 July, 1996.

Name of Product Selling Revised Basic Ceiling
Unit Selling Price Ex-Storage
Point exclusive of
Excise Duty Etc.)

(Rs./Selling Unit)

MS-87 KL 16055.43
MS-93 KL 19180.43
MS-80 KL 16091.86
HSD WEF 3.7.96 KL 7432.46
WEF 7.7.96 KL 6574.87
LSHF HSD - Bunkering KL 7432.46
— Others KL 11059.31
LPG PKD. (Domestic) MT 6901.95
ATF — Other than KL 10837.56
International Airlines
Aviation Gasoline KL 12584.77
SKO-Domestic KL 2001.40
SKL-Industrial Use KL 6518.63
LDO KL 7263.82
MLO KL 7296.32
Naphtha - Fert. MT 4839.61
- Others MT 6683.26
FO - Fert. KL 3656.16
- Others KL 5895.86
LSHS - Fert. MT 3707.04
- Others MT 6245.29
Bitumen - Bulk MT 5362.53
- Packed MT 6215.76
Match WAX MT 15804.74
Paraffin WAX MT 20030.41
(1st Qity).
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to Questions 146

U.S. Ambassador’'s Observation

3868.SHRI CHAMAN LAL GUPTA :
SHRI TARIQ ANWAR :

Will the PRIME MINISTER be pleased to state:

(2) whether the U.S. Ambassador who recently
visited Jammu & Kashmir has commented on the Kashmir
problem, including the organisations/individuals he met:

(b) if so, the details thereof, and
(c) the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI! S.R.
BALASUBRAMONIYAN) : (a) and (b) Yes Sir, The US
Ambassador to India had visited the State of Jammu &
Kashmir on 18-20 February, 1997. During the visit, he
attended a function organised by the Jammu University and
addressed the gathering. He is also reported to have met
the Chief Minister and some of his ministerial colleagues,
senior State Government and Security Force Officials, and
various other political, social and business groups. During
his address at the Jammu University, he referred to various
issues pertaining to the situation in Jammu and Kashmir.

(c) The whole State of Jammu and Kashmir
including the area illegally occupied by Pakistan, is an
integral part of India. This position is well known to the
US Government.

[Translation]
Handing Over of Bungalows;

3869.SHRI BUDHSEN PATEL : Wil the PRIME
MINISTER be pleased to state:

(a) whether the Government have allotted the
bungalow Nos. 13, 15, 17, 19 and 21 at Janpath to the
Ministry of Welfare for setting up of Dr. Ambedkar National
Public Library;

(b) if so, whether these bungalows have been
handed over to the Welfare Ministry for the purpose; and

(c) if so, the details thereof and if not, the reasons
therefor and the action being taken by the Government to
hand over these bungalows to the Ministry of Welfare ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No, Sir.

(b) No, Sir.

(c) This Ministry has agreed in principle to allot land
underneath bungalow Nos. 13, 15, 17, 19 & 21, Janpath
to the Ministry of Welfare for construction of Dr. Ambedkar
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National Public Library. As the said bungalows are with
the Lok Sabha M.P. Pool, they were requested to hand
over the vacant possession of the same to CPWD for
further necessary action. Since the handing over of the
possession of these bungalows to CPWD by Lok Sabha
Secretariat is still awaited, the formal allotment of land in
favour of Ministry of Welfare could not be made. The matter
is being pursued with the Lok Sabha Secretariat.

[English]
Review of Rural Sanitation Programme

3870.DR. KRUPASINDHU BHOI : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) wh :erthe Government have made any review
on the implementation of Rural Sanitation Programme;

(b) if so, the percentage of rural population in each
state which have excess to the above centrally sponsored
scheme during the Seventh and Eighth Plan;

(c) the reasons for not including the Scheme in the
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Basic Minimum Programme: and

(d) the steps taken by the Government to make the
scheme successful and to provide the facility to move the
people in rural areas ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) Yes, Sir.

(b) A Statement is attached.

(c) The Chief Minister's Conference held on 4-5
July, 1996 recommended that there should be effective
convergence of sanitation hygiene and public health with
the drinking water sources and facilities.

(d) the Centrally sponsored Rural Sanitation
Programme and The State Minimum Needs Programme are
under implementation to provide sanitation facilities in the
rural areas. Creation of awareness through information,
Education and Communication about necessity of sanita-
tion has been an integral part of rural sanitation
programme.

Statement
State/UT ‘ Rural Population Population coverage
as per as on 1.4.90 As on 31.1.97.
1991 Census
(in lakhs) POP Y% POP %
1 2 3 4 5 6
Andhra Pradesh 486.209 46.873 9.64 73.531 15.12
Arunachal Pradesh 7.539 5.710 75.74 5.955 78.99
Assam 199.265 111.752 56.08 114.372 57.40
Bihar 750.215 45.020 6.00 62.525 8.33
Goa 6.900 2.378 34.46 3.018 43.74
Gujarat 270.635 45.728 16.90 56.159 20.75
Haryana 124.089 4.929 3.97 18.956 15.28
Himachal Pradesh 47.217 2.763 5.85 18.330 38.82
Jammu & Kashmir 58.790 9.850 16.75 12.385 21.07
Karnataka 310.694 21.353 6.87 48.042 15.46
Kerala 214.182 105.444 49.23 113.769 53.12
Madhya Pradesh 508.423 16.605 3.27 38.833 7.64
Maharashtra 483.956 34.118 7.05 45.189 9.34
Manipur 13.315 12.288 92.29 12.913 96.98
Meghalaya 14.447 3.092 21.40 3.615 25.02
Mizoram 3.718 3.410 91.72 3.625 97.51
Nagaland 10.013 0.184 1.84 0.741 7.40
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1 2 3 4 5 6

Orissa 274.248 12.325 449 20.472 7.46
Punjab 142.887 13.968 9.78 16.640 11.65
Rajasthan 339.389 33.490 9.87 48.066 14.16
Sikkim 3.695 1.889 51.12 2.260 61.15
Tamil Nadu 367.814 25.639 6.97 42.322 11.51
Tripura 23.355 18.785 80.43 19.426 83.18
Uttar Pradesh 1,115.064 83.925 7.53 136.819 12.27
West Bengal 493.704 54.634 11.07 68.735 13.92
A & N Islandsan 2.057 0.483 23.48 0.905 43.98
Chandigarh 0.662 0.049 7.40 0.050 7.50
D & N Havelliel 1.268 0.224 17.67 0.247 19.51
Daman & Diu 0.540 0.063 11.67 0.078 14.52
Delhi 9.490 0.543 5.72 0.564 5.94
Lakshadweep 0.226 0.188 83.19 0.213 94 .46
Pondicherry 2.908 0.319 10.97 0.426 14.65
Capart 2.847 9.538

All India 6,286.914 720.868 11.47 998.719 15.89

Working Group for Power Sector Statement

3871. SHRIMATI VASUNDHARA RAJE Will the S. State Assessed capacity
PRIME MINISTER be pleased to state: No. requirement (in MW)

(@)  whether any Working Group has been set up by 1 2 o 3
the Government for power sector for Ninth Five Year Plan;

1. Haryana 2,507.0

(b) if so, the details of new schemes drawn up by
the Working Group for various States, State-wise; and 2. Himachal Pradesh 1.626.0

(c) the projection made by the Working Group on 3. Punjab 3.326.0
Power generation during the Ninth Five Year Plan ? 4. Uttar Pradesh 3,775.5

THE MINISTER OF STATE IN THE MINISTRY OF 5.  Rajasthan 3.873.0
[OUER [0 8 VENICOPNACHATD. 00010 %6 s &
Commission for formulation of the Ninth Five Year Plan. 7. Guijarat 3,486.7
B T B i, 8. Madha Praes
has been assessed to be 57734.7 MW from various 9. Maharashtra 5,929.5
;?Vheenmf;s the tgg;:gédStsatzz.rnZ:gState wise details are 10. Andhra Pradesh 3.745.0
A (c)  With the total capacity addition of 57734.7 MW, 1. Kamataka 3.058.7
itis assessed that there would be marginal peaking surplus 12. Kerala 1,636.0
ot 0.2% and energy surplus of 6.7% during the terminal 13, Tamil Nadu 21475

year of the Ninth Plan for the country as a whole.
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1 2 3

14. Pondicherry 22.5
15. Bihar 1,162.0
16. Orissa 1,664.0
17.  Sikkim 19.0
18. West Bengal 1,745.0
19. Assam 287.5
20. Arunachal Pradesh 6.0
21. Meghalaya 18.0
22. Nagaland 24.0
23. Mizoram 9.0
24. A&N lsland 25.2

25. Central Sector Projects 11,870.0

[Translation]
Oil Selection Boards

3872.DR. ARVIND SHARMA : Wil the PRIME
MINISTER be pleased to state:

(a) whether the attention of the Government has
been drawn to the news-item captioned "“Qil Selection
Boards ka punargathan sigrah” appearing in ‘Navbharat
Times' on February 25 1997;

(b) if so, the reaction of the Government thereto;

(c) whether the Government propose to provide
representation of one member each amongst the
Scheduled castes, Scheduled tribes, women and general
in oil selection board; and

(d) if so, the action taken by the Government
thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Yes, Sir.

(b) Revised policy guidelines for selection of
dealers/distributors are being decided shortly to reactivate
the selection process.

(c) No, Sir.

(d) Does not arise.

MARCH 19, 1997

to Questions 162

[English]
Supply of Drinking Water.

3873.SHRI GOPAL TANDEL : Wil the PRIME
MINISTER be pleased to state the steps taken by the
Gujarat Government and the Daman Administration to
provide drinking water in Daman ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWRLU) : As per available
information, augmentation to water supply scheme for
Daman and surrounding villages, Phase-1 and Phase-II,
was entrusted for execution by the Gujarat Water Supply
& Sewerage Board at an estimated cost of Rs. 528.22 lakhs
and Rs. 96.55 lakhs respectively. The work of Phase-I, part-
| has been commissioned and completed in April, 1994,
The works of Phase-|, part-Il and Phase-Il are in progress
and expected to be completed by June, 1997. After
commissioning of the scheme, all 29 habitations would be
fully covered, including Moti Daman area.

Rural Development Projects

3874.DR. ASIM BALA : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state:

(a) whether the rural development projects funded
by the Union Government are being delayed;

(b) if so, the reasons therefor; and

(c) if not, the number of projects cleared alongwith
the amount incurred thereon during 1996 and projects
pending with the Government, State-wise ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) No, Sir.

(b) Question does not arise.

(c) The details of the projects cleared and amount
released during 1996-97 under special irnovative projects
under 3rd stream of JRY are given in the enclosed
Statement.

The information in respect of projects under Rural
Water Supply Programme is being collected and will be
laid on the Table of the House.

Statement
Si. No. Name of the Project Project approved during 1996-97
Total cost of project Amount released
during 1996-97
1 2 3 4
Bihar
1. Socio-economic upliftment of 3000 families of Lac Growers in 239.94 79.98

Ranchi distt. by BISCOLAF
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1 2 3 4
Uttar Pradesh
Community Development project for Saharia in Laitpur district 100.00 40.00
2. Integrated watershed Development for the Ghararea of 209.81 70.26
Saharanpur district.
Himachal Pradesh
1. Mandi district on the Green Gold Track 100.26 58.56
Manipur
1. Improvement of Rural economy of Tamenglong district through 25.00 15.00
cultivation & distillation of citronella grass in Tamenglong district
Karnataka
1. Sustainable development of Malnand Region of Hassan district 20.00 16.00
Total 279.80

[Translation]
High Level Committee

3875. SHRI LAKSHMAN SINGH : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a) whether the Union Government have constituted
a High Level Committee under National Wastelands
Development Board;

(b) if so, the composition thereof;

(c) the name of States which have been recom-
mended by this Committee for development of wasteland
during the last five years and the names of districts covered
‘thereunder, and

(d) the amount spent on the development of
wastelands in the country during the last five years, State-
wise 7

THE MINISTER OF RURAL AREA AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) and (b)
Yes, Sir. A High Level Committee on Wastelands
Development (HLC) was set up in November, 1994 under
the Chairmanship of Shri Mohan Dharia by the Department
of Wastelands Development. The composition of the HLC
is given at Statement I.

(c) and (d) The Report including the recommendations
of the HLC is under consideration of the Government. The
HLC's recommendation cover development of wastelands
of the entire country. State-wise details of funds released
during the last 5 years under Central Wastelands
Development Sector Schemes are given at Statement II.

Statement-|
No. 6-17/94-TE
November 4, 1994.
ORDER

Subject : Constitution of a High Level Committee for

development of non-forest wastelands.

The Department of Wastelands Development was
created in July, 1992, with the mandate to take up
development of about 95 million hectares of non-forest
wastelands in the country. In the first two years of its
existance, the Department has achieved a very high
percentage of utilisation of plan funds allocated to it.
However, it has been felt that there is a need to evolve
a strategy and a Plan of Action for the development of
vast areas of non-forest wastelands with full appreciation
of vast magnitude of the problem and the financial
resources required to address these problems.

2. In view of the need to have a comprehensive plan for
development of wastelands in the country, it has been
decided to constitute a “High Level Committee on
Wastelands Development™ with the following composition
and terms of reference.

I.  Composition :

1.  Shri Mohan Dharia, Chairman
‘VANARALI',

2064 Vijayanagar,

Pune - 411 030

(Maharashtra)
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Shri B.B. Vohra,
D. 7-7, Vasant Vihar,
New Delhi — 110057

Shri Anna Saheb Hazare,
Sant Yadav Baba Shikshan,
Prasarak Mandal,
Ralegaon, Shiddi,

Taluk : Parner,

District : Ahmednagar
(Maharashtra)

Shri Anil C. Shah,

Principal Adviser,

Agra Khan Rural Support
Programme,

8, Jupiter Apartment,

Sardar Patel Nagar,
Ahmedabad - 380 006 (Gujarat)

Dr. D.R. Bhumbla,

Near Central Soil Salinity
Research Institute,
Karnal

(Haryana)

Shri K.L. Chugh,
Chairman,

ITC Bhadrachalam Paperboards Ltd.,
Virginia House, 37, Chowranghi Lane,

Calcutta — 700 071.

Dr. P. Kotaiah,

Chairman,

NABARD,

Sterling Centre,

Dr. Annie Basant Marg,
Worli, Bombay - 400 018

Dr. R.K. Pachauri,

Director,

Tata Energy Research Institute,
Darbari Seth Block,

India Bahitat Centre,

Lodi Road,

New Delhi 110003

Shri Subodh Bhargava,
President,

Confederation of Indian Industry,
23-26 Institutional Area,

Lodi Road,

New Delhi — 110003

Mrs. Viji Srinivasan,

Managing Director, ‘ADITI’
2-30, State Bank Colony-Ii,
Bailey Road, Patna - 800 014
(Bihar)
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11. Shri Ranijit Issar, -
Joint Secretary,
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Member
Secretary

Deptt. of Wastelands Development,
Ministry of Rural Development,
New Delhi — 110011.

Terms of Reference :

i)

i)

i)

evolve a comprehensive strategy and action plan
for the development of wastelands in non-forest
areas with reference to a time frame of 10-15
years;

assess the level of financial resources required
and suggest the ways and means and sources
of raising them;

indicate the respective roles of the Central and
State Governments and their Departments,
Panchayati Raj Institutions, Voluntary Agencies,
the corporate sector and the financial institutions/
banks in the development of non-forest waste-
lands;

suggest the specific policy initiatives which the
Department of Wastelands Development may
take in purusance of the mandate given to it;

broadly outline the mechanism through which the
NWDB may seek to implement the strategy and
action plan proposed for the development of non-
forest wastelands.

The Committee will submit its report within 6 months.

- 8d -

(RANJIT ISSAR)
JOINT SECRETARY TO THE GOVT. OF INDIA

Statement-ii

Statement showing amount of investment made on the
development of Wastelands in the Country during last
five years (1992-93 to 1996-97) — State-wise

Member

Sl

No.

Total
(Rs. in lakhs)

States/UTs

1

2 3

Member

S wnp =

Andhra Pradesh

States
2,426.91

Arunachal Pradesh -

Assam
Bihar

2.61
1,414.39
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1 2 3
5. Gujarat 2,190.05
6. Goa -
7. Haryana 1,203.21
8. Himachal Pradesh 652.53
a. Jammu & Kashmir 219.37
10. Karnataka 763.91
11. Kerala 962.14
12. Madhya Pradesh 1,449.94
13. Maharashtra 514.61
14. Mizoram 354.65
15. Manipur 213.54
16. Meghalaya 59.57
17. Nagaland 74717
18. Orissa 1,256.37
19. Punjab 776.56
20. Rajasthan 2,203.70
21. Sikkim 774.81
22. Tamil Nadu 733.08
23. Tripura 123.13
24. Uttar Pradesh 2,133.59
25. West Bengal 2,054.26
26. Delhi 26.95
 Toal | 23,257.05

PHALGUNA 28, 1918 (Saka)

[English]
Shankar Committee

3876.SHRI SURESH KALMADI : Will the PRIME
MINISTER be pleased to state:

(a) whether the Shankar Committee, set up by the
Union Government for the restructuring of power sector has
since submitted its recommendations;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) The
Administrative Staff College of India (ASCI), Hyderabad
have been assigned to study the issue of restructuring the
regulatory system. The ASCl team is led by Shri T.L. Sanker,
Principal, ASCI. ASCI is yet to submit its final report.

to Questions 158

()  The Government could take a final view only on
receipt of the final report by ASCI.

Encroachment upon Footpaths

3877.SHRI RAMSAGAR : Will the PRIME MINISTER
be pleased to state:

(@) whether the footpaths in Delhi, including
residential colonies have been encroached upon the
making it impossible for the pedestrians to use the
footpaths and the same has bee appearing in the news-
papers off and on;

(b) if so, whether the Government has carried out
any survey of such encroachments;

(c) if so, the details/outcome thereof: and

(d) the action the Government propose to take to
clear the footpaths and varandahs in the residential
colonies ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (d)
Encroachment on public land in Delhi is a continuing
problem and its removal is an on-going process. As and
when such encroachments are detected/noticed action is
taken to remove them by the Municipal Corporation of
Delhi, New Delhi Municipal Council and the Delhi
Cantonment Board in their respective jurisdictions. Besides,
the Lt. Governor of Delhi has constituted a Special Task
Force in each of the nine Districts of Delhi of check
unauthorised constructions and encroachments on public
land.

LPG Connections

3878.SHRI MULLAPALLY RAMACHANDRAN : Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have taken any dicision
to allot LPG connections to Freedom Fighters;

(b) if so, the details thereof;

(c) whether a large number of freedom fighters in
Kerala are not getting LPG connection on priority basis; and

(d) if so, the action the Government propose to take
to allot LPG connection to freedom fighters ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) and (b) Yes Sir, LPG connections are released on out-
of-turn basis to Freedom Fighters on demand, on payment
of normal deposits as applicable for general domestic
consumers.

(c) PSU Oil Companies have not received any
established complaint regarding non-release of LPG
connections to Freedom Fighter category in Kerala.
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(d) Does not arise in view of (c) above.
[Translation]

Jawahar Rozgar Yojana

3879. SHRI MOHAMMAD ALI ASHRAF FATMI :
SHRI VISHVESHWAR BHAGAT :

Will the Minister of RURAL AREAS & EMPLOYMENT
be pleased to state:

(a) whether programme Appraisal Organisation of
Planning Commission has studied the Jawahar Rozgar
Yojana in the country;

(b) if so, the details alongwith the outcome thereof,
State-wise;

(c) whether the study has revealed that some Gram
Panchayats in the State have not utilised the funds
provided under the Jawahar Rozgar Yojana; and

(d) if so, the details thereof and the remedial
measures taken by the Government in this regard ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) and (b)
Yes, Sir. A quick study to Jawahar Rozgar Yojana (JRY)
was conducted by Programme Evaluation Organization
(PEO), Planning Commission, during 1992z covering the
period from April 1st 1989 to September, 1991. The PEO
had selected 10 States, 20 districts and 40 Gram
Panchayats for this purpose. The Evaluation Study of JRY
did not give State-wise findings.

(c) and (d) The Study revealed that out of 40 selected
Gram Panchayats, 2 in 1989-90 and 6 in 1990-91 did not
utilize the funds at all. In the first half of 1991-92, 19 Gram
Panchayats did not report any utilization of funds.

The Government of India have taken a number of steps
to improve the implementation of JRY. The programme was
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first restructured during 19993-94 again in January, 1996.
Instructions have also been issued to constitute vigilance
and monitoring committees at State, district block level for
effective implementation and proper utilization of funds.

Assistance for Fishing/Cold Storage

3880.SHRI N.J. RATHWA : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state :

(a) the steps taken for the development of
infrastructure facilities for presentation and processing of
fish at sea-shores in the country, particularly in Gujarat;

(b) whether any scheme is in operation for providing
grant-in-ald to private entrepreneurs and other agencies for
the construction of cold storages and purchase of fish
processing machines;

(c)

(d) the amount of grant-in-aid sanctioned during the
last three years, year-wise;

(e) the names of companies/private entrepreneurs
and agencies, specially from the State of Gujarat which
were sanctioned Grant-in-aid for the purchase of fish-
processing machines; and

if so, the details thereof;

(f)  the details of other States, (State-wise) in this
regard 7

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRY (SHRI DILIP KUMAR
RAY) : (a) to (c) The Ministry has a scheme for the
development of infrastructural facilities for preservation and
processing of fish. Under this scheme, grant in aid is given
to various organizations and private entrepreneurs towards
part of the capital cost of ice plants, cold storages,
refrigerated vehicles, processing machineries etc.

(d) to (f) The details of assistance provided under this
scheme during the last 3 years are attached Statement.

Statement

Year 1993-94

Sl State:

Name of Organisation Amount Sanctioned
NG (Rs. in Lakhs)'w
1 2 ] ] 3 _A 4
1 Andaman & Nicobar The Andaman & Nicobar Islands Intergrated Dev. 69.75
Islands Corporation Ltd., Port Blair
2. Orissa The Orissa Maritime & Chilka Area Devt. Corpn. 31.00
Ltd., Bhubaneswar
3 Mizoram Govt. of Mizoram 23.00
4. Delhi Delhi Agricultural Marketing Board 11.88
Y West Bengal West Bengal State Fishermen Cooperative 42.00
Fedaration Ltd., Calcutta
» Maharashtra Sudesh Sea Foods Ltd., Bombay (*) 67.50
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1 2 4
Year 1994-95
1. Orissa The Orissa Agro Industries Corporation Ltd., Bhubaneswar 50.00

2. West Bengal
Year 1995-96

West Bengal State Fishermen Cooperative Federation Ltd., Calcutta 11.00

1. Kerala Oceanic Fisheries Ltd., Kollam (*) 25.00
Uniroyal Marine Exports Ltd., Kozhikode (*) 24.28
Innovative Marine Foods Ltd., Cochin (*) 25.00
International Creative Foods Ltd., Aroor (*) 25.00
Koluthara Exports Ltd., Aroor (*) 12.70
Accelerated Freeze Drying Co. Ltd., Ezhupunna (*) 25.00
Padinjarathalakal Plantations (P) Ltd., Cochin (*) 9.28
Lansea Foods (P) Ltd., Cochin (*) 25.00
2. Andhra Pradesh Coastal Trawlers Ltd., Vishakhapatnam (*) 13.81
Survana Agua Farm and Exports Ltd., Hyderabad (*) 25.00
Sharat Sea Foods Ltd., Hyderabad (*) 25.00
Suryachakra Sea Foods Ltd., Kakinada (*) 20.52
DCL Maritech Ltd., Hyderabad (*) 25.00
Pennar Acqua Exports Ltd., Secundrabad (*) . 25.00
Kalyan Sea Foods Ltd., Kakinada (*) 25.00
Alsa Marine & Harvests Ltd., () 5.00
3. Gujarat Veraval Marines & Chemicals Ltd., Veraval (*) 25.00
Hiravati Exports (P) Ltd., Porbandar (*) 25.00
Cham Foods Ltd., Porbandar (*) 25.00
4. Maharashtra Viceroy Foods Ltd., Bombay (%) 15.47
5. West Bengal Alsa Marine & harvests Ltd., (%) 20.00

(*) Through MPEDA, Cochin.

(English]
Central Assistance to Orissa

3881.SHRI K.P. SINGH DEO : Will the PRIME
MINISTER be pleased to state :

(a) whether Government of Orissa have sought
financial assistance from the Centre or the improvement of
power supply to the existing grid in Dhenkanal and Anugul,

(b) if so, the details thereof; and
(c) the response of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (c) Power
Finance Corporation (PFC) has sanctioned two loans for
installation of capacitor banks for system improvement.

(1) Loan for installation of 250 MVAR Capacitor
banks for Rs. 7.60 crores. 10 MVAR at
Dhenkanal town.

(i) Loan for installation of 52.5 MVAR capacitor
banks for Rs. 1.04 crores. This includes
capacitor installation of 1x600+7x300 MVAR at
Dhenkanal town and 3x300+5x300 MVAR o
Annugul.

Rural Electrification Corporation (REC) was also
sanctioned 13 System improvement Schemes in Dhenkanal
District for Rs. 568.616 lacs

Regional Office of SSC

3882.SHRI N.K. PREMACHANDRAN Wil the PRINE
MINISTER be pleased to state :
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(a) whether the Government propose to establish a
Regional office of the staft Selection Commission in Kerala:;

(b) it so, the time by which it is likely to be
established;

(c) whether the fees collected from among the
applicants of Kerala would be sufficient to meet the cost
for running such an office; and

(d) if not, the other resources with the Government
in this regard 7

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir.

(b) to (d) Does not arise in view of the (a) above.

Amount for National Social Assistance
Programme

3883.DR. PRABIN CHANDRA SARMA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Government have sanctioned full
amount under the National Social Assistance Programme
in Assam;

(b) the amount sanctioned and yet to be released
under this scheme in the State; and

(c) the reasons for not releasing the sanctioned
amount so far ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) No, Sir.

(b) Out ot Rs. 1594.80 lakhs allocated to three
schemes of NSAP in respect of Assam Rs. 588.79 lakhs
have been released so far during the year 1996-97. Funds
to the eligible districts will be released as and when
utilisation reports are received.

(c) The release of funds under NSAP is dependent
on the utilisation of 50% or more funds already released.
As the distncts have not utilised substantial part of funds
already released it has not been possible to release more
funds.

Migration of People

3884.SHRI SUSHIL CHANDRA : Will the Minister
of RURAL AREAS AND EMPLOYMENT be pleased to
state

(@) the incidence of unemployment among the
educated rural youths, separate figures for different stages
of formal education;

(b) whether the incidence of unemployment in the
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rural areas is on the rise and that resulting in rural-urban
migration; and

(c) if so, the annual average figure of this migration
during the last three years ?

THE MINISTER OF THE MINISTRY OF RURAL
AREAS AND EMPLOYMENT (SHRI KINJARAPPU
YERRANNAIDU) : (a) According to the Ministry of Labour,
no information is available in regard to unemployed rural
educated youth.

(b) and (c) In rural areas, the unemployment rate
(number of persons unemployed per 1000 person in labour
force) for both male and female declined as per 50th round
of NSS (1993-94) as compared to 43rd round of NSS
(1987-88). As per CWS (Current Weekly Status),
unemployment rate for male is 31 according to 50th round
as against 42 according to the 43rd round Likewise.
unemployment rate for female is 29 according to 50th round
as against 44 according to 43rd round.

Various programmes such as Jawahar Rozagar Yojana
(JRY), Employment Assurance Scheme (EAS), Integrated
Rural Development Programme (IRDP) etc. implemented
by the Ministry of Rural Areas & Employment aim at
providing wage employment as well as self employment
to rural poor living below the poverty line which results in
prevention of rural-urban migration also.

Mini Hydel Project

3885.SHRI R.B. RAl : Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be pleased to state:

(a) whether it is fact that a small Mini-Hydel Project
started more than 2 years back at Rungmook Tea Garden
in Darjeeling is yet to be commissioned;

(b) if so, the reasons for such an inordinate/
unnatural delay;

(c) whether the Government have made any enquiry
in this regard,

(d) if so, the details thereof; and
(e) if not the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (CAPT. JAI
NARAYAN PRASAD NISHAD) : (a) to (c) The Roongmook
& Cedars (4x125 KW) Small Hydel project at Roongmook
Tea Garden in Darjeeling is being set up by West Bengal
Renewable Energy Development Agency (WBREDA). It
has been supported by the Ministry under the Capital
Subsidy Scheme is May, 1994 with a completion period
of 32 months i.e. January, 1997. The trial runs have already
been completed and commercial generation is planned for
April, 1997. There has, therefore, not been any under delay
in the implementation of the projects.

(d) and (e) Does not arise.
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[Translation]
Tehri Dam

3886. SHRI BANWARI LAL PUROHIT : Will the PRIME
MINISTER be pleased to state :

(@)  whether any scheme has been formulated by the
Government for extending benefits of the dam reservoirs
and Hydel Power Projects to the local people being affected
by their construction in the Himalaya region;

(b) if so, the details thereof;

(c) whether there is an acute shortage of drinking
and irrigation water in catchment areas of Tehri Dam and
the people have been demanding to lift the water of the
rivers for several years;

(d) if so, the details thereof;

(e) whether there is any provision for a scheme for
supplying electricity and water to Meerut and Delhi, Which
are 300 and 350 km. away from the dam and fro supplying
irrigation water to Aligarh;

(fy) if so, the details thereof; and

(g) the remedial measures taken by the Government
to remove the water problem of the people of the region?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (g) There
is no general scheme evolved for extending benefits to
persons affected by the construction of hydel power
projects in the Himalayan region. The rehabilitation benefits
such as compensation for the land acquired, employment,
vocational training etc. are extended on case to case basis
by the project authorities in consultation with the concerned
State Governments.

Amongst the main benefits envisaged in the comple-
tion of Tehri Hydroelectric Project Stage-|, inter-alia, include
supply of 162 million gallons (300 cusecs) of drinking water
per day to Delhi and 108 million gallons (200 cusecs) of
drinking water per day for the towns and villages of Uttar
Pradesh. Schemes for lifting water from the rivers and
alleviating the water problems of the people living in the
catchment areas of Tehri Dam and in the region are the
responsibilities of the State Government of Uttar Pradesh.

[English]
Inter Personnel Communication Skill

3887.SHRI GORDHANBHAI JAVIA : Will the PRIME
MINISTER be pleased to state :

(@) whether there is any training programme relating
to inter personnel communication skill to Government
employees to interact with public and to others;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI. SR.
BALASUBRAMONIYAN) : (a) and (b) The Department of
Personnel and Training has been sponsoring a number of
training programmes on a range of subjects. The subject
of communication skills has also been one on which the
training programmes have been sponsored. In the year
1996-97, for example, the following programmes related to
communication skills were sponsored.

1. Effective Communication for Inter-personal Re-
lations at Institute of Administraticn, Hyderabad
(04-06th June, 1996)

2. Communication Skills & Managerial Effective-
ness, Anna Institute of Management Chennai
(12-14th June, 1996)

3. Communication Skills for Effective Managerial
Decisions at Institute of Co-operative Manage-
ment Guwahati (17-21st June, 1996)

4. Mass Media & Public Relations at Institute of
Administration, Hyderabad (13th-17th May, 1996)

5. Media & Strategies for Development at Yashwant
Rao Chavan Development Administrative Insti-
tute Pune (20-24th May, 1996)

(c) In view of the above, does not arise.
D.D.A. Houses

3888. SHRI MANGAL RAM PREMI : Will the PRIME
MINISTER be pleased to state :

(a) whether attention of the Government has been
drawn to the newsitem captioned “REJECTED DDA houses
on offer” appearing in The Times of India dated March 7,
1997,

(b) if so, the facts thereof;

(c) the reasons for the public sector undertakings
rejecting the flats offered to them by the Delhi Development
Authority;

(d) the reasons for fleecing the common mar by
offering the houses under expandable housing scheme
floated in 1996; and

(e) the steps taken to allow a locality of choice to
the registrants of New Pattern Scheme, 1979, instead of
thrusting upon them a locality not liked by them ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Yes, Sir.

(b) and (c) The DDA has reported that no houses have
been rejected by the Public Sector Undertakings. However,
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some of these Undertakings wanted to have houses to suit
their requirements.

(d) The expendable houses were also offered to the
general public who had not registered earlier with the DDA.
These houses would be allotted only to those who have
applied for these houses.

(e) Allotments to the registrants of the New Patterns
Registration Scheme 1979 are made by draw of lots and
no area preference is allowed.

Uses of Atomic Energy

3889.SHRI NITISH BHARDWAJ
MINISTER be pleased to state :

: Will the PRIME

(a) the amount spent on atomic reactors so far;
(b) the details of various uses of atomic energy;
(c) the benefit strictly in financial terms; and

(d) the different uses of atomic energy proposed to
be put in future ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (d) The information is being compiled and a statement
will be laid on the Table of the House.

Wastelands Development Programme

3890. SHRI GIRDHARI LAL BHARGAVA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Union Government propose to give
some incentives to motivate the Corporate Sector for taking
up Wasteland Development Programme and providing tax
relief under this programme and if so, the time by which
it is likely to be done;

(b) if so, the details thereof;

(c) whether 12 Wasteland Development Projects of
Rajasthan are pending with the Union Government;

(d) if so, whether Union Government propose to
issue the sanction of these projects;

(e) if so, the time by which these projects are likely
to be sanctioned;

(f) if not, the reasons therefor;

(g) whether the Union Government propose to revise
the cost per hector of Wasteland Development Programme
in view of the geographic conditions and adverse climatic
conditions of the States;

(h) if so, the details thereof; and

(i) if not, the reasons therefor ?
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THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) and (b)
Yes, Sir. The on-going Central Sector Investment
Promotional Scheme for development of Non-forest
Wastelands (IPS) envisages involving corporate sector in
the development of wastelands. The objective of the
scheme is to facilitate/attract/channelise/mobilize resources
from financial institutions, banks, corporate bodies including
user industries and other entrepreneur for development of
non forest wastelands belonging to Central/State Govern-
ments, Panchyat, Village Community, Private Farmers etc.

Under the scheme, Central promotional subsidy/grant
is provided by Central Government subject to a maximum
of Rs. 25.00 lakhs or 25% of the total cost of the project
as approved and firmed up by the financial institutions/
banks, whichever is less. In addition, project formulation
assistance for the preparation of bankable/viable projects
at the rate of 1% of the project cost is permissible; however,
in the case of projects promoted by Members of Scheduled
Castes/Scheduled Tribes, they are eligible for 50%
promotional grant/subsidy subject to a ceiling of Rs. 50,000
per project, in addition to the provision of 1% of the project
cost as project formulation assistance.

The Investment Promotional scheme has no provision
for tax relief.

(c) to (f) Presently, three proposals are pending for
consideration under Integrated Wastelands Development
Projects (IWDP) Scheme in the Department submitted by
Sikar (two project proposals) and Dholpur, districts of
Rajasthan.

Other 10 proposals have been returned to the State
Government for re-formulation as per Guidelines for
Watershed Development. On receipt of required informa-
tion these proposals will be considered on merit. No time
limit can be indicated for sanction of these projects.

(g) Presently, no proposal for revision of cost norms
per hectare under IWDP scheme for Watershed Develop-
ment is under consideration.

(h) Question does not arise.
(i) No specific request has been received so far.
Uptron India Ltd.

3891.SHRI JANG BAHADUR SINGH PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that Uptron India Ltd., a UP
Electronics Corporation Unit, is lying sick from 1994 with
BIFR and the Prime Minister had assured that the Uptron
will not be allowed to be sold;

(b) if so, the number of employees on the strength
of Uptron, as on date, category-wise;
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(c) whether there is any proposal under consider-
ation of the Government to offer a ‘golden handsake’ to
such employees; and

(d) if so, the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Uptron India Limited, a public sector unit of the Gowvt. of
U.P. has been declared as a sick industrial company by
the BIFR on 19.8.94.

The Prime Minister had stated at Allahabad on 28.8.96
that the Public Sector Undertaking UPTRON shall not be
sold during President’'s Rule in U.P. and the new elected
government will take final decision in this regard.

(b) Number of employees as on 31.1.97 are as
follows :

Class | 145
Class |l 244
Class I 1584
Class IV 365

2338
(c) No, Sir.

(d) Does not arise.
Information Technology Industry

3892.DR. T. SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether the visit of the Israeli President and his
delegation has been a boon to the Indian Information
Technology industry;

(b) if so, whether according to the representative of
the Israeli soft-ware industry and Managing Director of MLL
and Services Ltd., India's weakness in systems software
programming, India will need to focus on skills for
development of packages, in addition to its current strength
in projects;

(c) whether any agreement was signed in this regard
with the Israeli Government, and

(d) if so, the details of the same ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Both sides evinced keen interest to explore possibilities for
cooperation in various high-technology areas including
Information Technology.
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(b) There was no such discussion.
(c) No, Sir.
(d) Does not arise.
[Translation]
Polluted Water

3893.SHRI JAGATVIR SINGH DRONA
PRIME MINISTER be pleased to state :

Will the

(a) whether the Government are aware of the supply
of polluted water to the people of Kanpur city by water
supply department of Kanpur (U.P.);

(b) if so, the reasons for not taking stern action
against the persons found responsible for it; and

(c) the steps being taken to provide safe drinking
water ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The Kanpur
Jal Sansthan has reported that polluted water is not being
supplied to the people of Kanpur city.

(b) Does not anse.

(c) Raw water from river Ganga and Lower Ganga
Canal is treated by conventional methods, i.e. coagulation,
filteration and disinfection. Ground water from deep
tubewells is supplied after disinfection. Under the World
Bank project, settling tank no. 2 has been remodelled.

A new 200 mid filteration plan and pre & post
chlorination plants have been commissioned is improve the
water quality. Regular monitoring of water quality is being
done.

[English]
Private Sector Transmission Projects

3894. SHRI RAM NAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government are aware that many
private sector transmission projects are violating the
Electricity Act and they are earning the return more than
permissible amount fixed under the Act;

(b) if so, the percentage of returns by these private
projects during the last three years; and

(c) the action taken/proposed to be taken against
such projects ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) There are no
private sector transmission companies, as on today,
dealing exclusively with transmission of power.

(b) and (c) Do not arise in view of (a) above.
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Raids by CBI

3895.L.T. GENERAL (Retd.)) PRAKASH MANI
TRIPATHI : Will the PRIME MINISTER be pleased to state :

(a) whether the Central Bureau of Investigation (CBI)
carried out raids at the houses of seven Officers of U.P.
Government and found a large sum of unaccounted money
and properties disproportionate to their source of income;

(b) whether these officers are continuing in their
respective posts inspite of the said raids and that no
disciplinary action has been initiated against them so far;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir. The CBI has not
carried out raids at the houses of seven officers of the
U.P. Government.

(b) and (c) When any investigating agency brings to
the notice of the State Government the commission of any
offence of possession of assets disproportionate to the
known sources of income by any officers of the State
Government, the State Government is the competent
authority to deal with them under Section 19 of the
Prevention of Corruption Act, 1988.

Allocation of Funds to Chandigarh

3896. SHRI SATYA PAL JAIN : Will the Minister of
RURAL AREAS AND EMPLOYMENT be pleased to state:

(a)  whether the allocation of funds was made during
1996-97 for the development of villages of Union Territory
ot Chandigarh and it so. the details thereof;

(b) the details of amount utilised and development
activities completed or initiated by December 31, 1996; and

(c) the details of future plans to be undertaken in
this direction by March, 1997 7

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHR! KINJARAPPU YERRANNAIDU) : (a) the (c)
Programmes such as Jawahar Rozgar Yojana (JRY),
Employment Assurance Scheme (EAS), Integrated Rural
Development Programme (IRDP), Training of Rural Youth
for Self-Employment (TRYSEM) and Indira Awas Yojana
(IAY) are not being implemented in the Union Territory of
Chandigarh and so no funds are allotted.

Under Rural Water Supply programme, all habitations
of the Unmon Territory of Chandigarh are fully covered with
drinking water facility. No allocation of funds has been made
for water supply during 1996-97. but Rs. 5.00 lakhs has
been allocated under Central Rural Sanitation Programme.
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Availability of Sophisticated Weapons

3897. SHRI MANGAT RAM SHARMA : Will the PRIME
MINISTER be pleased to state :

(a) whether due to non-availability of modern and
sophisticated weapons with Security Agencies posted at
Pak border of J&K region, a lot of difficulties are being
faced in tackling the terrorists’ activities; and

(b) if so, the steps taken by the Government to
provide them sophisticated weapons and better commu-
nication/transportation services ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir.

(b) Action is being taken on a continuous basis to look
at the requirements of weaponary and equipments in the
context of the Challenges faced by the Security Forces in
tackling terrorist activities, both along the border/LOC and
in the hinterland. The upgradation of weaponary and
equipments etc. is an on-going process and there is regular
inter-action in this regard between the heads of the Security
Forces and the Central Government.

[Translation]
Policy on Agriculture Marketing System

3898.DR. A.K. PATEL : Will the Minister of RURAL
AREAS AND EMPLOYMENT be pleased to state :

(a) the policies formulated by the Government under
the Agricultural Marketing System for safeguarding the
interests of producers, businessmen and consumers;

(b)  whether the Government have made any survey
to ensure that the benefits under this scheme are reaching
the proper persons; and

(c) if so, the details thereof State-wise ?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) The
subject of Agricultural Marketing comes under the purview
of the State Governments/Union Territories. The role of the
Central Government is limited to providing technical advice
and guidance to the State Governments/Union Territories
to formulate suitable policies and programmes on
agricultural marketing for safeguarding the interests of
producers, businessmen and consumers. At present, there
are no Central Sector schemes being implemented in the
field of agricultural marketing through State Governments/
Union Territories.

(b) No survey has been conducted.

(c) Not Applicable.
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Drinking Water Facility

3899. SHRI RAM TAHAL CHOUDHARY :
SHRI PAWAN DIWAN

Will the PRIME MINISTER be pleased to state the
percentage of urban population provided drinking water
during 1985, 1990 and 1997 ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : As per available
information, the percentage of urban population provided
drinking water is as under :-

Date Percentage

31.3.85 729

31.12.90 84.15

31.3.97 85.00 Anticipated

Fire in ONGC Oil Well

3900. SHRI SATYA DEO SINGH :
SHRIMAT! LAKSHMI PANABAKA :
SHRI MOHAN RAWALE :

SHRI ANNASAHEB M.K PATIL :
SHRI MAHENDRA SINGH BHATI :
SHRI NAMDEO DIWATHE :

SHRI PANKAJ CHOWDHARY

SHRI SANAT KUMAR MANDAL :
SHRI BHAKTA CHARAN DAS :

SHRI TARIQ ANWAR :

SHRI BHAGWAN SHANKAR RAWAT
SHRI R.L.P. VERMA :

SHRI SULTAN SALAHUDDIN OWAISI :
DR. M.P. JAISWAL :

Will the PRIME MINISTER be pleased to state :

(a) whether an onland exploratory well of the Oil and
Natural Gas Corporation in the Krishna-Godavari basin at
Mandapeta in Andhra Pradesh caught fire on February 19,
1997 following a massive blow-out;

(b) if so, the details thereof;\

(c) the causes thereof and estimated loss caused
by the fire;

(d) whether experts from the United states have
been invited to cap the blow-out in the well;

(e) if so, the details thereof;

() the amount being paid per day to these US
experts;
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(g) whether the blow-out in the well has since been
capped;

(h) if so, the details thereof, and

(i)  the preventive steps the Government have taken/
propose to take in case of such eventuality ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) Yes, Sir.

(b) A blow out occurred at Mandapeta (West)-1 in East
Godavari District of Krishna Godavari Project of ONGC on
19.02.1997 at 1300 hours.

(c)  While drilling at a depth of 2754.5 mtrs. the well
at the Mandapeta West drill site became active and
suddenly oil and gas started gushing out from the cellar
pit and caught fire. The rig and equipment belonging to
M/s Hitech Drilling Co. have been damaged. The losses
incurred by ONGC as a result of the blow out are estimated
to be around Rs. 7.02 crores.

(d) Yes, Sir.

(e) 3 experts were mobilised from M/s. Wild Well
Control Inc., Texas by ONGC to advise and assist in
planning execution of well control related activities.

()  In amount of US$ 3500 per day per expert has
been paid by ONGC.

(g) and (h) The fire died down on 24.02.1997.

(i) Efforts have been made by ONGC to organise
the “Crisis Management Team” with its available
infrastructure and man power in all the regions. However,
ONGC have initiated a high level enquiry, interalaia, to
suggest steps required to be taken to avoid similar
incidents in the future.

{English]
Funds For Drinking Water Scheme

3901.SHRIMAT! LAKSHMI PANABAKA : Wil the
PRIME MINISTER be pleased to state :

(a) whether the Union Government have so far spent
Rs. 34.90 crores under the National Conservation Plan
(Godavari) to provide drinking water to Ramaundam,
Rajamundry municipalities etc. in Visakhapatanam;

(b) if so, the details thereof;

(c) whether HUDCO has also agreed to sanction
Rs. 438 crores to provide drinking water in Andhra Pradesh;

(d) if so, whether there is any proposal to extend
loan facility to other (25) new municipal towns also in the
State; and

(e) if so, the total amount from HUDCO so far spent
for providing the drinking water in the State ?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) No,
Sir, However, the Ministry of Environment & Forests
(National River Conservation Directorate) have informed
that prevention of pollution of river Godavari in four towns
of Andhra Pradesh viz. Mancharial, Bhadrachalam,
Rajamundry and Ramagundam has been taken up under
the Centrally sponsored National River Conservation Plan
at an approved cost of Rs. 53.7872 crores. The cost is
to be shared equally between the Central and the State
Governments. A sum of Rs. 3.813 crores has been
released to the State Government, as Central share, so
far, for the execution of the scheme, This does not include
any funds to provide drinking water to Ramagundam,
Rajamundry municipalities, etc. in Visakhapatnam.

(c) HUDCO has sanctioned loan assistance of Rs.
293.14 crores for 40 water supply schemes in Andhra
Pradesh for a total project cost of Rs. 465.64 crores.

(d) No, Sir.

(e) HUDCO has released an amount of Rs. 7.12
crores to the State Government for implementation of the
drinking water schemes in the State.

Utilisation of Funds for Water Supply

3902. SHRI SANAT MEHTA :
SHRIMATI BHAVNA BEN DEVRAJ BHAI
CHIKHALIA :

Will the Minister of RURAL AREAS AND EMPLOY-
MENT be pleased to state :

(a) whether the Union Government had granted a
sum of Rs. 40 crores for reviving the alternative irrigation
and drinking water supply aimed at providing uninterrupted
water supply to 265 villages in various places of Baroda
Distt;

(b) if so, whether the amount sanctioned and
released by the Union Government has been fully utilised
by the State Government; and

(c) if not, the steps taken by the Government or
propose to take for the utilisation of the funds for the
purpose 7?

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) The
Union Government has released Rs. 40.395 crore to the
State Government of Gujarat during 1996-97 for safe
drinking water supply to not covered and partially covered
habitations including such habitations in Baroda district.

(b) Yes, Sir.

(c) Does not arise.
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Petroleum Conservation

3903. SHRI MADHAVRAO SCINDIA
KUMARI UMABHARATI :
SHRI PANKAJ CHOWDHARY :
DR. RAMKRISHNA KUSMARIA :

Will the PRIME MINISTER be pleased to state :

(a) whether petroleum Conservation Research As-
sociation has been promised Rs.84 crore by the United
Nations Development programme;

(b) if so, the manner in which the funds are likely
to be utilised;

(c) the schemes/programmes drawn up by PCRA;
and

(d) the percentage dependence of imported crude
at present and likely dependence after the implementation
of this conservation programme ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (c) No, Sir. However, dialogue is on with Global
Environment Facility (GEF) for funding of a project for
saving 30-39% consumption of energy by about 200 steel
re-rolling mills spread all over the country.

(d) As per the revised estimates for the year 1996-
97 the dependence on imported crude is 53.1% of the total
crude processing. The implementation of -this project is
estimated to result in a serving of 0.5 lakh tonnes of oil
and 0.8 lakh tonnes of coal per year. Implementation of
the conservation programme is not likely to reflect in
dependence on import of crude oil, since, the later depend
on refining capacity and indigenous crude production.

Neelam Oil Field

3904. SHRI MOHAN RAWALE :
SHRI PRAMOD MAHAJAN :
SHRI SONTOSH MOHAN DEV:

Will the PRIME MINISTER be pleased to state :

(a) the amount invested by ONGC in the Neelam
QOil Field Offshore Project;

(b) whether it was planned to produce 6 million
tonnes of crude every year from the Neelam Oil Field;

(c) whether the production of crude there has never
reached three million tonnes in a year;

(d) if so, the reasons therefor;

(e) whether it is proposed to invite multinationals for
Neelam Oil Field consultancy;

(f) if so, the details thereof;

(@) whether Neelam Oil Field is proposed to be
awarded to Joint Venture Company; and
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(hy it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) Total investment of Rs. 2755.39 crores has been made
by ONGC in the Neelam Oil Field development upto
31.3.1996.

(b) Plateau oil production from Neelam field,
envisaged in the June, 1993 was 4.5 MMTPA for five years
from year 1995-96 onwards.

(c) and (d) No, Sir. The crude oil production during
1994-95 and 1995-96 was 3.808 MMT and 3.528
respectively.

(e) and (h) There is no such proposal presently under
the consideration of the Government.

Dwelling Units.

3905. SHRI ANNASAHIB M.K. PATIL : Will the PRIME
MINISTER be pleased to state :

(a) the number of dwelling unit constructed and
nanded over to the urban poor during the last 3 years under
Central sector schemes and expenditure incurred thereon,
State-wise and year-wise;

(b) the total provision of funds under Central sector
schemes of housing for urban poor for the current year
with State-wise targets;

(c) whether a critical review of implementation of
housing for urban poor has recently been undertaken at
the apex level for effecting suitable restructuring/
reorientation of schemes; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b) There
is no Central Sector Scheme for construction of new
dweiling units for urban poor. However, under the Scheme
of Employment through Housing & Shelter Upgradation
under the Centrally sponsored schemes of Nehru Rozgar
Yojana (NRY) and Prime Minister's Integrated Urban
Poverty Eradication Programme (PMI UPEP), Central
subsidy is available to the States for renovation/repairing
of the units belonging to the households below the Urban
poverty line.

While there is no provision in the current year for
shelter upgradation under Nehru Rozgar Yojana, an
amount of Rs. 70.60 crore has been provided for In Prime
Minister's Integrated urban Poverty Eradication Programme
of which Shelter Upgradation is one of the components.

(c) and (d) The Working Group on Urban Housing for
Ninth-Five Year Plan has reviewed the requirement of
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urban housing and has estimated that the requirement of
EWS and Lower Income Group housing would come to
15.02 million units during the Five Year Plan period 1997-
98 to 2001-2002. Restructuring/reorientation of urban
housing schemes will depend on the finalisation of the
Ninth-Five Year Plan.

[Translation]
Rural Electrification in U.P.

3906.DR. RAMVILAS VEDANTI :
SHRI RAM SHAKAL
SHRI SOHANVEER SINGH :
DR. AMRIT LAL BHARTI :

Will the PRIME MINISTER be pleased to state :

(a) whether the Rural Electrification Corporation has
chalked out any programme to identity those villages which
have not been electrified in Uttar Pradesh so far;

(b) if so, the number and details thereof;

(c) whether any time bound scheme have been
proposed to electrify these villages;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f)  the time by which these villages are likely to be
electrified ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) and (b) As
per the available information, 25250 villages in Uttar
Pradesh remain to be electrified as on January, 1997.

(c) to (f) Rural Electrification Programme is a
continuous process. Funds for the programme are annually
allocated by the Planning Commission in consultation with
the State Governments/State Electricity Boards for the state
as a whole. The balance unelectrified villages of the State
are likely to be electrified during the Sth and subsequent
plan periods depending upon the availability of resources
and other inputs.

[English]
Deep Sea Fishing

3907.SHRI PRAMOD MAHAJAN :
SHRI GOPAL TENDEL :

Will the Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state :

(a) the number of foreign fishing vessels granted
licences for deep sea fishing during 1994-95, 1995-96 and
1996-97 till date; and

(b) the details of vessels at present operating in
India's Exclusive Economic Zone (EEZ) and when their
permits are likely to be expired ?
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THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) Permits for Chartering and Leasing of foreign
fishing vessels were granted to Indian companies. Number
of such foreign fishing vessels permitted yearwise is as
follows :-
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year Charter Lease
1994-95 34 20
1995-96 9 25
1996-97 Nil Nil

(b) At present there are two foreign fishing vessels
operating under Charter and ten such vessels operating
under Leasing. Permits of vessels under charter will expire
on 9.4.1997 and last of the permits for leasing will expire
in the year 2000 A.D.

Resources Mobilisation by State

3908.PROF. OMPAL SINGH ‘NIDAR' : Will the
Minister of PLANNING AND PROGRAMME IMPLEMENTA-
TION be pleased to state :

(@) whether most of the State Governments have not
mobilised the desired quantum of resources during the
Eighth Plan resulting in stoppage of various development
works and increase in financial burden on Union
Government; and

(b) if so, the action, proposed to be taken by the
Government against the States which have not mobilised
the resources ?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
The outlay for Eighth Five Year Plan (1992-97) was fixed
at Rs. 175,485 crore at 1991-92 prices which was to be
funded through States Own Resources of Rs. 95,954 crore
and Central assistance of Rs. 79,531 crore. As against this
the anticipated resources mobilised works out to
Rs. 138,658 crore at 1991-92 prices which includes States.
Own resources of Rs. 69.679 crore and centrat assistance
of Rs. 68,9799 crore. Thus the States are expected to
realise about 79% of the approved Eighth Plan. Several
states could not realise the committed resources shortfalls
have been mainly in the balance from current revenues
and net contnbutions from State public enterprises. Under
Central assistance the main shortfall occurred in the
utilisation of external assistance. However, shortfalls in
resources mobilisation do not incr..ase the financial burden
of the Central Government.

(b) the States resou..es/Plan Expenditure is re-
viewed every year in the Annual Plan discussions at various
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levels (including at the level of Dy. Chairman and Chief
Ministers/Governors). In case of shortfalls in resource
mobilisation against the commitments made, the State have
been advised from time to time, to take effective steps for
mobilising the resources, improve the working of State level
public enterprises and effect economy in non-plan revenue
expenditure, improve collections of small savings, etc. to
avoid shortfalls in plan expenditure.

Bay Exploration Project

3909.SHRI V. PRADEEP DEV :
MINISTER be pleased to state :

Will the PRIME

(a) whether Oil India is planning to wind up Bay
Exploration Project (BEP) located in Orissa and if so, the
reasons therefor;

(b) the total amount invested by Oil India Ltd. on
this project; and

(c) whether the Government propose to reconsider
the issue in view of short-term permission given by the
defence authorities for drilling in the area ?

THE MINISTER OF STATE IN THE MINISTRY OFf
PETROLEUM AND NATURAL GAS (SHRI! T.R. BAALU) :
(a) Yes, Sir. OIL was granted Petroleum Exploration
Licence in 1978, 1981 and 1983 for Mahanadi Offshore.
Orissa (Mahanadi) Onshore and North-East Coast Offshore
areas respectively.

A total of 15 exploratory wells, i.c. 4 in Mahanadi
Onshore, 7 in Mahanadi Offshore and 4 in North-East
Coast Offshore have been drilled without any success. The
areas in Mahanadi Offshore and Mahanadi Onshore were
surrendered by OIL in 1986 and 1988 respectively.
However, an area of 6100 Sq. K.M. was kept in the North-
East Coast Offshore and OIL planned to drill one 5,000
m. deep exploratory well in this area during 1996. As per
OIL, the drilling of this well could not be achieved due to
following reasons :-

(i)  The apparent inefficiency observed on the part
of the drilling contractor to take up drilling
operations of this complicated well. Also there
was delay in mobilisation of the drillship as per
the contractual obligation.

(i) The area was falling within the restricted area
of Ministry of Defence and approval for drilling
operation was available only upto 31.12.1996

(i) There was no other drilling location available in
the North East Coast Offshore area.

(b) Oil India Ltd. has so far incurred an expenditure
of approximately Rs. 260 crores in its exploration activities
in the Bay Exploration Project.

(c) The stated timeframe was not sufficient to
complete drilling of the well.
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Minimum Common Programme

3910.SHRI JAYANTA BHATTACHARYA : Will the
Minister of RURAL AREAS AND EMPLOYMENT be
pleased to state :

(a) whether the Union Government are planning to
send the team to the different States to assess the
implementation of Minimum Common Programme in the
districts and in Blocks;

(b) if so, the present position of the implementation
of Minimum Common Programme State-wise; and

(c) the funds allocated/utilised for the purpose
during 1996-97, upto February 1997, State-wise 7

THE MINISTER OF RURAL AREAS AND EMPLOY-
MENT (SHRI KINJARAPPU YERRANNAIDU) : (a) to (c)
The Common Minimum Programme (CMP) has been
operationalised and action points alongwith the concerned
administrative Ministries have been identified for the
different points of the CMP. The Department of Programme
Implementation (DPI) has been designated as the nodal
department for monitoring the CMP. The administrative
Ministries concerned with the action to be taken by them
on particular items send implementation reports to the DPI.

There is no separate provision for funds for the
purpose. However, the concerned Ministries make suitable
provisions for their programmes.

[Translation]
Utilisation of Funds

3911.SHRI DATTA MAGHE : Wil the PRIME
MINISTER be pleased to state :

(a) whether the funds provided for various Urban
Employment Schemes have been fully utilised;

(b) if so, the details thereof, State-wise and if not,
the reasons therefor, and

(c) the total amount allocated and the extent to
which it has been utilized ?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c) Two
Centrally sponsored urban employment schemes namely,
Nehru Rozgar Yojana (NRY) and Prime Minister's
Integrated Urban Poverty Eradication Programme
(PMIUPEP), are being implemented in the country.

N.RY. - So far as NRY concerned funds have not been
fully utilised.

The main reasons are that Banks under-finance the
projects under the scheme of Urban Micro Enterprise
(SUME). Secorndly, the scheme of housing and shelter
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upgradation (SHASU) not being an income generating
scheme has not found favour with the urban poor. Since
the inception of the Yojana in 1989, the total funds (Central
+ State) upto 1996-97 available with the States/UTs are
to the tune of Rs. 924.06 crores, against which the
expenditure reported is Rs. 605.12 crores.

PMIUPEP :— The Prime Minister’s Integrated Urban Poverty
Eradication Programme (PMIUPEP) was launched in
November, 1995 to address the problems of urban poverty
in small towns with a multi-pronged whole-town and
integrated approach to the economic, physical and social
dimensions of urban poverty. Most of the States are in the
preliminary and foundation stages of the implementation
of the Programme, such as house-to-house survey, spatial
mapping, need assessment, preparation of project reports,
building community structures etc.

A sum of Rs. 105.80 crores was released to the States/
UTs for 1995-96 under the programme. Rs. 26.227057
crores have been utilised till now, as reported by the State
Governments Rs. 32.1434 crores have been released uptil
now in the current financial year.

Transparency in Administration

3912.SHRI SURESH KALMADI : Will the PRIME
MINISTER be pleased to state :

(a) whether the Committee set up by the Govern-
ment to recommend measures for an ‘open and transparent
administration’ has submitted its recommendations; and

(b) if so. the salient features thereof ?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS. (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir,

(b) Does not arise.
UPSEB

3913.DR. BALIRAM : Will the PRIME MINISTER be
pleased to state :
(a) the details of the resources from which the power

is being supplied to the Uttar Pradesh State Electricity
Board (UPSEB);

(b) whether power generation has been reduced or
increased by any of these resources;

(c) the reasons for decline in power generation,
any;

(d) the details and number of Power Stations/Sub-
stations in the State at present; and

(e) the steps taken/proposed to be taken to increase
the generation of power in the State ?
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(DR. S. VENUGOPALACHARI) : (a) to (d) Details of the
resources from which the power is being supplied to
UPSEB along with energy generated by each station from

1993-94 is given in the statement enclosed. Generation at

Obra, Panki,

Harduaganj and Paricha had been less as

compared to previous year due to the reasons given below:

Paricha :

to Questions

H Ganj ‘B’ : The Generation was less due to higher F (\

Rates as 32.48% and 39.40% during the
year 1994-95 and 1995-96 respectively
These units are very old.

The generation was less during the year
1994-95 and 1995-96 due to higher Forceqd
Outage Rate as 17.01% and 63.8%

Obra : The Generation was less during the year respectively.
1994-95 and 1995-96 due to higher forced . )
outage rate as 36.37% and 46.0% respec- . (e) Various mea§ures taken t9 mc_:rease the gene.ra-
tively. tion in pt?ar Prade§h includes mgxmtsmg the generatfon
from existing capacity, early stabilization of new generating
Panki : The generation was less due to higher capacity, implementation of R&M Programme, reduction in
Forced Outage Rate as 18.06% and 27.1% T&d losses, effective load management and energy
during the year 1994-95 and 1995-96 conservation measures and obtaining assistance from
respectively. These units are very old. neighbouring States/System.
Statement
The Resources of Power Supply in the UPSEB
Power Generation (MU)
State/System Station Category 93-94 94-95 95-96
1 2 3 4 5 6
Uttar Pradesh
UPSEB Obra 1-13 Thermal 6,475 4,288 4,677
Panki Thermal 774 701 564
H. Ganj A Thermal 0 0 0
H Ganj B&C Thermal 1,011 751 604
Paricha Thermal 746 321 492
Anpara Thermal 4,745 8,777 10,450
Tanda Thermal 817 774 1,016
Others Thermal 0 0 0
Total Thermal 14,568 15,612 17,803
Rihand Hydro 726 1,428 758
Obra Hy. Hydro 271 484 283
Matatila Hydro 130 134 107
Ganga Canal Hrdro 150 150 146
Khatima Hydro 216 201 210
Ram Ganga Hydro 383 371 326
Yamana 184 Hydro 583 522 543
Yamuna |l Hydro 838 877 952
Chila Hydro 724 688 661
Khodari Hydro 388 409 443
Maneribhali Hydro 478 416 197
Khara Hydro 399 378 373
Total Hydro 5,286 6,058 4,999




T 2 3
NTPC Singraull Therma'
Rihand Thermal
NCR Dadri Thermal
NTPC Uncha Thermal
Auriya GT Thermal
Dadri GT Thermal
Total Thermal
NPC Marora APS Nuclear
NHPC Tanakpur Hydro
Total (UP) Thermal
Nuclear
Hydro
Total
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B 4 5 - _‘g N
14,643 14,291 14,985
6.868 6,476 7,622
1,545 2,568 4439
2,523 1,924 3,108
3,438 3,577 3,510
1,352 2,292 3,795
30,369 31,128 37.459
334 950 2,751
401 466 445
44 937 46,740 55,262
334 950 2,751
5,687 6,524 5,444
50,958 54,214 63,457

Improvement of Environment

3914.SHRI 1.D. SWAMI : Will the PRIME MINISTER
be pleased to state :

(@) whether there is drastic need to improve the
environment in Delhi and to check atmospheric pollution
and to provide large open green spaces as lungs for the
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